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Tuesday, December 17, 1963/Agraha-
yana 26, 1885 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]

Shri Nambiar: The Treasury Bench
is empty. There are only two.

Mr. Speaker. Even so, I have to
bow to the Benches.

Shri Hari Vishnu Kamath: Symbolic.

ORAL ANSWERS TO QUESTIONS

International Union of Forest Research
Organisation

*607. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether India was represented
at the meeting of the International
Union of Forest Research Organisa-
tions and the Fifth F.A.O. Conference
held at Madison, Wisconsin in Septem-
ber, 1963;

(b) if so, the nature of Indian parti-
«cipation;

(¢) whether the Indian representa-
tive submitted any report on his re-
turn; and

(d) if so, the important features of
such a report?

The Minister of State Im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) Participation was at the techni-
cal level.

(c) and (d). An interim report has
been received. A statement showing

1818 (Ai) LSD—1.
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its important features is placed on
the Table of the Sabha.

STATEMENT

Meeting of the International Union
of Forest Research Organisations:

(i) The discussion related mainly
to research on wood quality, perfor-
mance of wood in fire, sawing and
machining.

(ii) Stress was laid on research con-
cerning wood competing against
synthetic materials,

(iii) A paper on fire-resistive-com-
position developed in the Forest Re-
search Institute was presented by the
Indian delegate.

(iv) The importance of grading of
timber and international grading rules
was stressed.

5th FAO Conference on Wood Tech-
nology:

(i) Discussion related to physical,
mechanical and wood working pro-
perties of timbers, including sawing,
veneering, preserving etc.

(ii) Standardisation of fire-resistance
tests and tests on plywood.

(iii) Development of non-destructive
tests on timber.

(iv) Developing methods for treat-
ment of glued timber and gluing of
tested timber.

(v) Need for developing cheap and
durable structures particularly in
the under-developed regions for hous-
ing.

(vi) Two papers (1) on utilization
of Bamboos and (2) on Low Cost
Structures were presented.



5039 Oral Answers

Shri Shree Narayan Das: May I
know whether, as a result of the parti-
cipation and the various papers read
there, India has been able to get any
new technique from any other coun-
try which can be utilised in our coun-
try for our benefit?

Dr. Ram Subhag Bingh: As the
House knows, our experts usually got
their training in foreign countries,
and so most of the techniques that
are used in foreign countries are being
worked out here, particularly at the
Forest Research Institute, Dehra Dun.
And that Institute is one of the most
important centres for the subject in
the world. And so, I can not say that
at that particular conference some-
thing was discussed which has not
been worked out here.

Shri Shree Narayan Das: From the
statement it appears that two papers,
one on the utilisation of bamboos and
one on low cost structures were pre-
sented. I would like to know whether
any study has been made, and any
new scheme is likely to be produced
as a result of these papers which
were read there?

Dr. Ram Subhag Singh: Yes, Sir. We
are treating the bamboo there, and
there is a regular department at the
Forest Research Institute, Dehra
Dun, for both these items, and we will
expand the programme in the light of
the study.

Shri S. N. Chaturvedi: In the state-
ment it is said that certain efforts
have been made to develop fire-
resistive-composition. May I know if
anything has been developed to make
the ordinary straw that is used in
thatch in the wvillages fire-resistant?

Dr. Ram Subhag Simgh: Yes, Sir.
Research on this is also carried on
at Dehra Dun.

8hri 8. N. Chaturvedi: What is the
result?

Dr. Ram Suobhag Singh:; We have
met with some success in this fleld
also.
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Shrimatl Savitrl Nigam: May I know
what steps have been taken regarding
the development of non-destructive
tests on timber, and whether any re-
search had been made in our country
previous to this?

Dr. Ram Subhag Singh: Yes, Sir.
We have done a good deal of research,
because the whole study is in regard
to eliminating the destructive ele-
ments of timber, and that is being
done at Dehra Dun.

Shri Sham Lal Saraf: As the Gov-
ernment is aware, we have a working
plan for rotation and felling of conife-
rous trees over 100 years, whereas in
Europe the period has been consider-
ably reduced. May I know if an at-
tempt has been made at the technical
level to see if we can also reduce this
period?

Dr. Ram Subhag Singh: We are try-
ing in this direction, and I shall take
advantage of the suggestion made by
the hon. Member.

Indonesian Air Restriction on Air
India

*608. Shrl Yashpal Singh: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Indo-
nesian Government have imposed air
restrictions on the Air India in so far
as carrying of Malayasia people is
concerned;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the action taken in the matter?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
to (c). The Indonesian Government
has imposed a ban on the movement
of all categories of traffic between
Indonesia and the Malaysian Federa-
tion. The order applies to all  air
carriers operating into and out of
Indonesia, including Air India. All
Air India stations have been advised to
abide by the restrictions imposed by
the Government of Indonesia and re-
frain from carrying traffic between
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Singapore and Jakarta in both direc-
tions.
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Shri Hari Vishnu Kamath: With
regard to the action taken by Indo-
nesia, has Government reason to be-
lieve that the hidden hand of China is
discernible behind this, and if so, does
Government propose to impose simi-
lar restrictions in respect of Chinese
passengers carried by Indonesian air-
liners calling at Indian airports? If
the answer is in the negative, what is
the reason therefor?

Shri Mohiuddin: I am not sure of
the hidden hand. I am not aware of
it. As far as the Chinese passengers
are concerned, I have no knowledge
of it,

Mr. Speaker: Because that hidden
hand is mot discernible to the Minis-
ter, he need not take any action.

Shri Hari Vishno Kamath: That is
for the first part of the question. You
have understood very well. You were
smiling when he answered like that. I
want to invoke your powers in the
national interest against the Govern-
ment.

Mr. Speaker: That is a weakness
with me that when T see a Member
smile, I also begin to smile,
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Shri Hari Vishan Kamath: Thank
you very much for your reciprocal
gesture.

My question was whether Govern-
ment propose to impose similar res-
trictions in respect of Chinese pas-
sengers carried by Indonesian air-
liners calling at Indian airports,

Mr. Speaker: But that was depen-
dent upon whether the hidden hand of
China was discernible or not.

Shri Hari Vishnu Kamath: It was
not dependent, it was independent.

Shri Mohiuddin: There is no Indo-
nesian airline coming to India, So,
there is no question,

Shri Hari Vishnu Kamath: Indone-
sian airliners touching Indian airports.
None at all?

Mr. Speaker: Order, order. 'This
controversy should not be carried on.

Shri Harl Vishau Kamath. I would
ask for a half-hour discussion, but there
is no time for it

Shri Eapur Singh: May I know
whether any similar restrictions, whe-
ther on surface or aircraft are in the
offing in relation to what has been
recently christened as the Indonesian
Sea?

Shri Mohiuddin: I do not think so.

Shri Warlor: May I know whether
Government has taken up this matter
with the Indonesian Government to
see to it that facilities are given at
least to India?

Mr. Speaker: He has answered that.

Shri Kapur Singh: The hon. Minister
failed to catch the innuendo in my
question.

Mr. Speaker: There ought not to
be any innuendo in a question. That
is what our rules require.

Shri Kapur Singh: The implication,
the basic implication of my question,
namely whether this Government
would accept in this eventuality that
the Indian sea may be controlled as



5043 Oral Answers

Indonesian Sea—that is what I want
to know.

Shri Mohiuddin: The hon. Member
is referring to the Indian Ocean, of
which the name is reportedly changed
by Indonesia. This js about air. No
name has been changed for the air
space over Indonesia.
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The Minister of State in the Minis-

try of Food and Agriculture (Dr. Eam
Suobhag Singh): (a) to (d). A state-
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ment giving the required information
is laid on the Table of the House.

STATEMENT

(a) and (b). Schemes for intensi-
fication of rice, millets and pulses,
cotton, oilseeds, sugarcane and fruits
and vegetables were drawn up and
sent to the States for implementation.
These schemes envisage concentration
of developmental efforts in the select-
ed areas possessing potentialities for
optimum development by way of
irrigation facilities or assured rainfall.
Basically, the developmental efforts
proposed are the same, namely, ex-
tended wuse of irrigation, improved
seeds, fertilisers and manures, plant
protection measures, improved imple-
ments, and popularisation of  more
productive techniques of crop produc-
tion. The State Governments have
started implementing these schemes in
the selected areas.

Recently, jute growing States hawve
also been requested to take up a Cen-
trally sponsored scheme for improve-
ment of quality and yield per acre of
jute. For this purpose, an amount of
Bs. 3 crores has been provided in the
Central Plan of the Ministry of Food
and Agriculture f{or giving medium
term loans to the jule growing States
during the remaining period of the
Third Plan.

(e¢) and (d). In additicn to under-
taking the programme for intensive
cultivation, the State Govts. have been
requested to raise the targets for
minor irrigation, soil conservation and
dry farming programmes and accele-
rate the tempo of these programmes
during the remaining period of the
Third Plan. Increased allocations are
being made from year to year for
these programmes. Administrative
arrangements for distribution of larger
quantities of supplies, such as, ferti-
lisers, improved seeds and popularisa-
tion of improved agricultural imple-
ments and other practices, such as
plant protection, ete. are also being
streamlined. Closer attention is being
paid to  problems of administrative
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coortlination at the Centre and the
States, district and block levels. As
a results of these various efforts, the
progress of food production program-
mes is likely to be accelerated during
the remaining period of the Plan.

As for the achievement of Third
Plan targets of additional production
it is expected that despite the initial
shortfalls which have been faced so
far it should be possible to achieve
the targets substantially.
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Shri P. R. Chakraverti: In view of
the statement made bv the Minister
that closer attention is being paid to
the problems ot administrative co-ordi-
nation, may I know what steps have
been taken to integrate the working
of the agricultural department, com-
munity development ard co-operation
at the State level?

Dr. Ram Subhag Singh: What I
said does concern that matter, be-
cause this working group has made



5047 Oral Answers
a recommendation in regard to the
co-ordinating the aclivities of various
agencies which are enpgaged in the field
of agriculture. To a large extent, co-
ordinated working will result in grea-
ter production.

Shri P. Venkatasubbaiah: In the
statement that has been laid on the
Table, the Minister has stated that
measures in regard to fertiliser, im-
proved implements and soil conserva-
tion are being taken ‘o slep up agri-
cultural production and food prouduc-
tion. May I know what 15 the peason
for the Government to seil lertilisers
at more than Rs. 150 or Rs. 200 as
against the important price in this
country, and il that is so, how could
he expect to zive any incentive to the
farmer to grow more food?

Dr. Ram Subhag Singh: There is
the pool price for lertilisers for
different types of fertilisers for a long
time. Last year we reduced the price
of calcium ammonium nitrate by
Rs. 32 per ton and this year also we
are going to reduce the price of vir-
tually four important types of ferti-
lisers. They will cover all important
types of fertilisers, and very soon
the announcement will be made.

Shri A. K, Gopalan: In the state-
ment it is said that efforts are pro-
posed in regard to plant protection
measures. The plant protection mea-
sures applied till now had not been
very effective. So, may I know what
are the new proposals for plant pro-
tection which will be effective and
which will save about 15 per cent. of
agricultural production?

Dr. Ram Subhag Singh: This is a
very important programme. So far
we have been giving subsidy to each
State Government to the tune of about
25 per cent of the total expenditure,
but in some cases, particularly in re-
gard to paddy, wherever it was having
an epidemic type of disease, we in-
creased the quantum of that subsidy
to 50 per cent. Wherever aerial spray-
ing is needed, even if the private far-
mers get their flelds sprayed by en-
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gaging private plans, we meet two-
thirds of the expenditure. Our own

aerial unit which we have virtually
doubled this year, is placed at the
disposal of the State Governments.
Whichever State Government wants,
we commission our aerial unit to that
State, and we virtually spray free of
charge.,

Shri A, K. Gopalan: My question
was that spraying and other measures
that had been adopted till now have
been ineffective. In answer to a ques-
tion previously, it was said that those
measures were ineffective. So, [ want-
ed to know what the new measures
were?

Mr, Speaker; Are any fresh mea-
sures being evolved?

Dr. Ram Subhag Singh: Yes, Sir.
That factor has come to our notice,
and we have asked all the manufae-
turers who manufacture pesticides—
some of the pesticides are imported—
to manufacture pesticides of a proper
quality, and we arc laying stress on
that. Besides that, we are trying to
provide the cultivators and the State
Governments with as good a spraying
equipment as possiblee.  We are also
resorting to the import of power spra-
vers.

sitaddc gt frmw : zq faavor &
g ferar gor & 9aws, gkt gu 9w
7 gut g gfa Atardd Ft S
oYt wer fafernt, & a=eafa T afy
gew & wfaw wraT ¥ famor F fag
wurafa® SEew W @gTd 91 @ #, Ay
wr, i § ag 9 qwar g 5 @
faw T F7 wwrlAE #7W 9B @
& ol qat 4 ag « S =g e
frad At &g @ o @ E?

¥o T g ey : g AtsTHIEy
G G T § | T AT & AT
oo aEgEl & fau ¥,900 #E W
1w A E g A
Q% WYES B AT § | §O A WY



5049 Oral Answers

AW I e TN wgt A a9
fFar g

At anfasd famm @ Fm W
STETTF FIA IoTA AT @ & g W Al
Ty ?

Sro TR A fag : =T, T AR
FIH IAEAF FIH EY AT E |

Shri S, C. Samanta: May I know
whether some of the State Govern-
ments which have accepted this
scheme are asking for some help, and
if, so, in what form and for which of
the things that are going to be inten-
sified?

Dr. Ram Subhag Singh: We are in
constant touch with the State Govern-
ments. Regarding the intensive paddy
cultivation, districts, we have virtually
met all the demands of the State Gov-
ernments and also in regard to the fer-
tilisers, seeds, improved agricultural
implements, power equipment, etc,
from wherever we get the demand,
we meet it. We ourselves write to
them that such and such facilities are
available, particularly, the power
sprayers and better types of seeds.
We try 10 project this idea to the State
Governments and we also benefit by
their ideas. From wherever the de-
mangd comes, we expeditiously try to
meet it.

Shri D. C. Sharma; In the state-
ment it is said—it is a very optimistic
note—that the Plan target would be
achieved substantially. May I know
what makes the Food Ministry so opti-
mistic and how is this word “substan-
tially” going to be interpreted in terms
of percentage, 100 per cent, 90 per
cent,, 95 per cent or 80 per cent?

Dr. Ram Subhag Singh: The hon.
Member is a better master of langu-
age. But I may say that the target of
food production for the third Five
Year Plan is 100 million tons. But the
Food and Agriculture Ministry or
even anybody can say that it will not
he exactly 100 milllon tons., It may
be a little more or it may be a little
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less, and when we say “substantially”;
it does not mean exactly 100 per cent.;
it does mean about 100 per cent.

Shri Tyagi: From the Minister's
reply, 1 understand that the working
group’s recommendation to coordinate
the activities of various departments
concerned with agriculture have been
forwarded for implementation to the
various State Governments. May I
know, before sending such instructions
to the various State Governments,
whether the Central Government have
been able to take any steps to put
their own house in order?

Dr. RBam Subhag Singh: As the hon.
Member knows, in the last meeting
of the National Development Council,
the Government of India and the Plan-
ning Commission as well as the Chief
Ministers wére there and the hon.
Food and Agriculture Minister propos-
ed the creation of an Agricultural Pro-
duction Board, which has largely re-

flected the viewg of that working
group.
Shri Tyagl: Has any practical step

been taken?

Dr. Ram Subhag Singh: A meeting
of that Board has already been held
and all the Ministries of Community
Drrelopment, Irrigation and Power
and other agencies are working in a
very coordinated manner. There will
be no difficulty about effecting coordi-
nation. A second meeting is going to
be held very soon and that will be
achieved.

Shri Indrajit Gupta: From the state-
ment, I find that an amount of Rs, 3
croreg is going to be given as loans to
the jute growing States. May I know
whether any portion of this money is
to be disbursed to the cultivators
themselves or is it going to be used
for some other purpose by the State
Governments?

Dr. Ram Subhag Singh: This s
going to be used largely for the culti-
vators, because we created this fund
only 14 months back and that will be
utilised by the State Governments.
This is a fund which will be given as
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interest-free loan for 3 years to the
growers by the State Governments.
So, it will be entirely used by the
grower mostly for creation of retting
facilities and development of the
quality of jute.

Shri Kapur Singh: May I know
whether the Government have an open
mind on the subject of incentivisation
versus regulating and controlling of
agriculture and, f so, what steps do
they propose to take for the re-exami-
nation of the whole problem of agri-
cultural production?

Dr. Ram Subhag Singh: I want to
make it clear that we have as open &
mind as any agriculturist would like
us to have.
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Delhi-Lucknow Direct Telephone Link

+
Shrimati Savitrl Nigam:
Shri Maheswar Naik;
Shri Onkar Lal Berwa:
Shri Gokaran Prasad,

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether equipment to link Delhi
with Lucknow by direct dialling sys-
tem of trunk telephones is already
under installation; and

*611.

(b) the cost of the scheme and when
this new system will be commission-
ed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) The cost of the additional equip-
ment is approximately Rs. 5 lacs. The
new system is expected to be commis-
sioned by May, 1964.

Shrimati Savitri Nigam: When the
project has been in execution, why
is it going to take such a long time?

Shri Bhagavati: We have placed
orders the equipment with ITI. when
the equipment is received, these things
will be installed.

Shrimati Savitri Nigam: Which are
the other lines on which such links
will be established and how much time
will they take?

Shri Bhagavati: We are going to
have subscriber-dialling in 32 stations
within the third Plan, provided we
can have the trunk automatic ex-
changes at Madras, Bombay, Delhi and
Kanpur.

Shri Bhagwat Jha Azad: May 1
know if this is an independent line
upto Lucknow or it is part of a larger
line towards the east—towards Cal-
cutta?

Shri Bhagavati: We have already
installed co-axial cable to Calcutta.
But this is a subscriber-dialling faci-
lity from Delhi to Lucknow. We shall
have this facilily also from Delhi to
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Kanpur, Agra to Kanpur and Kanpur
to Varanasi. Subscriber-dialling t2

Calcutta will be in the fourth Plan.
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Shri 8. C, Samamta: May I know
whether the factories that are propos-
ed to be set up in Kerala, West Bengal
and U.P, will be in the private seclor
or public sector?

Shri Shinde: In West Bengal, it
would be in the publie sactor. In U.P.
it will be in collaboration with private
industry. In Kerala it will be in the
public sector,

Shri S. C, Samanta; May I know
whether from the Central Government
there will be any other factory sct up
except the Fooq and Technological
Research Institute at Mysore?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): There is already one at
Coimbatore in tha private secicr which
has been assisted hy the Central Food
and Technological Research Inslitute
at Coimbatore. The primary product
necessary for the multi-purpnse foed
is edible ground-nut flour. We have
got two schemes in the private sector
with UNICEF assistance one in Bom-
bay and anothor in Madras. In fact,
the target is for a produrtion of 2,000
tons of edible ground-nut flour for
each plant, and they have started
production,

Shri Heda: T1s 3.000 tnng the annual
target or monthly target cr duily?

Shri A. M. Thomas: 1t is the annual
target.

Shri Sham Lal Saraf: May I know
what attempt has been made 1o popu-
larised the multi-purpnse foods in the
country? If any attempt: have beecn
made, they may be described,

Shri Shinde: Extensicr; mobile unils
are set up in certvin Siates and they
are also propose] to be slarted in
three more State; in 19R4.

Mr. Speaker: Shri Chakraverti
Shri Tyagi: Are they good enough?-

Mr. Speaker: The question thet has
not been authorised need not be
answered.

Shri P. R, Chakraverti: In view of
e fact that UNICEF a few years
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earlier gave two planis to the Meals
for Millions Association and lhesa
were not duly us>d does Governmert
still propose to have tiem as the ounly
distributing agency?

Shri A. M. Thomas: The plants
that are given by UNICEF are plai‘ts
I have referred to in the previous
answer, No plants have been given 1o
the Meals for Millions Association, In
fact, more or less it is a jnint venture
of the Central Government, UNICEF
as well as the private sector.

o fegwr wEwR : # ag ar
e g f5 ot sedtaew ww qmmar
ST TR ®, TAT SY &7 fadeii F o Ay
&1 fame g

Shrll Shinde: Will the hon. IMem-
ber kindly repeat the ouestion?

Mr. Speaker;
Nigam.

Shrimati Savitrl Nigam: May I
know whether the plants tn produce
these multi-purpose foods  will be
manufactured in India or will be im-
ported?

Shrimati Savitri

Shri Shinde: It is going to be manu-
factured in India,

st @ qeEw: W T
qAT ST § Faran R s w3 § e
& A & TN & wwrE o R
& T2 AT A=A E R aw wew @
1 8, A fF 3o w3w  wedtanr
GF AT F & fort awTE o7 @ 2

Shri Shinde: The pattern of the
scheme is common for all the States;
that is, part of the raw material will
be edible ground-nut oil, part of the
raw material Bengal gram flour and
some vitamins and minerals,

Shri Hari Vishnu Kamath: Ac-
cording tc the statement, at the
moment there is a private factory
with an interesting name—Shri Ranga
Vilas Ginning and Oil Mills at Coim-
batore, producing the multipurpose
food. May I know on what basis or
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by what criteria licences are granted
to private factories for manufacturing
multi-purpose food and whether there
are any complaints from the public
that this factery, Sri Ranga Vilas
Ginning and Oil Mills, Coimbatore,
indulges in profiteering in this parti-
cular commodity?

Shri A, M. Thomas: In the first
place, we have to create a demand for
this multi-purpose food and through
the extension services we are trying to
create that demand. In fact, the
private sector is not prepared to come
and manufacture this multi-purpose
food. We had difficulties even in the
matter of getting collaboration for
the manufacture of ground-nut flour
in Madras and Bombay, about which
I referred previously. So, there is no
question of any abuse by any private
sector company. Sri Ranga Vilas
Ginning and 0Oil Mills, Coimbatore
would be assisted by the Central
Food Technological Research Insti-
tute to put up the plant to produce
multi-purpose food in large quanti-
ties. This company is prepared to
supply any demand,

Shri Hari Vishnu Kamath: Sir,
may I seck your protection? I want-
ed to know the criteria or the terms
and conditions under which licences
are granted.

Mr, Speaker: That is too
question,

Shri A. M. Thomas: No particular
condition.

Shri Hari Vishnu Kamath: Whims
and fancies.

wide a

Shri Thirumala Rao: May I know
whether in the factory in Xerala

tapioca is also used as a primary
article?
Shri A, M, Thomas; This food is

meant to make up the protein defl-
ciency that we are facing. So,
tapioca may not be used.

Shri §, N. Chatarvedi: May I know
the caloric content of the multi-

purpose food?
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Shri A. M. Thomas: It would be 75
per cent ground-nut flour and 25 per
cent Benga] gram flour.

o fra Ao : gERr 9 et
FT FAT & AR AT A AT T A
ifae & 7

Shri Shinde: As far as the contents
are concerned, I have already given
the information, The price will be
Rs, 1.50 nP per kilogram.

Shri Basappa: May I know whether
the Mysore Food Technological Re-
search Institute has come to the con-
clusion that this multi-purpose food
can be manufactured on a commercial
scale? Have they approached the
Government of India for some funds
for that purpose and, if so, what is
the reaction of the Central Govern-
ment?

Shri A. M, Thomas: The Mysore
unit produces only one ton per day.
It is a pilot plant, It has not
approached us {for setting up any
large-scale plant. Setting up a
big plant to be run on commercial
lines is not at all its business because
it is a research institute, We are
trying to set up more units and, if
possible, we want in course of time
to have multi-purpose food produc-
ing units in all the States in India.

=) TR da% qEE ¢ g AT HeE)-
979F @1 92T &, I9H! qET qTHT 9%
FEI g & w09 wfEg) 1 9
FO9 F1 oY 747 *1% sgacar g 7

Mr. Speaker: Next gquestion. Shri
Warior,

New Shipping Companies

*g13. Shrl Warior: WiIll the Minis-
ter of Transport be pleased to state:

(a) the number and names of new
Shipping companies started during the
last three years; and

‘b) the extent of foreign participa-
tion in the Capital in those companies?
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The Minister of Shipping in the Min-
istry of Transport (Shri Raj Bahadur):
(a) and (b). Seven new shipping
companies have been established dur.ag
the last three years viz. 1960-61, 1961-
62 and 1962-63. A statement showing
the names of the companies and (h2
extent of the foreign participation in
iheir capital is laid on the Table of
the House. [Placed in Library. See
No. LT-2137|63].

Shri Warior: May I know whether
after this change in the policy of Gov-
ernment, so far ag foreign participa-
tion is concerned, some applications
have been received by Government
from shipping companies which are
awaiting to be disposed of?

Bhri Raj Bahadur: There are four
companies which have given indica-
tion of their inviting foreign parti-
cipation to the extent of 40 per cent.
They are: Ratnakar Shipping Com-
pany, Thakur Shipping Company,
Shakti Shipping Company and one
company to be formed by Shri A. K.
Chanda.

Shri Warior: What is the reason
for the Government keeping these
applications pending for a long time?

Shri Raj Bahadur: There is no ques-
tion of our keeping the applications
pending. The companies themselves
have to come to some sort of arrange-
ment, finalise them and conclude an
agreement. We are trying to help
them as much as we can. We are
taking only some time which is neces-
sary for examination and scrutiny of
the proposals.

t g fag : wrE Eede
#1 @A ¥ wfgx gan & 6 oo &
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Tube-Wells Lying Idle

+
rshri Surendra Pal Singh:
4 Shri Raghunath: Singh:
LSllri Sham Lal Saraf:

Will the Minister of Food and Agri-
culture be pleased to state:

*614,

(a) whether it is a fact that a very
large number of deep tube-wells in
vitious States have been lying idle for
the nast two or more years for want o?
pow .. supply resulting in enormous
irrigation potential going unutilized;
and

(b) if so, how many such idle tube-
weils there are in the States of Pun-
jab, U.P., Bihar and West Bengal and
the steps being taken by the Cenic
10 :nake the State Governments e.er-
gise these wells at the earliest?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No, Sir. So far as
the Government of India are awarc,
there are very few tube-wells, if any,
lving idle for the past two or mcre
vears for want of power supply.

{(b) There are no such idle tube-
wells in Bihar and West Bengal. The
perivdical reports received by the
Government of India do not also show
that there are any such tube-wells in
Punjab and U.P. either. Specific in=-
formatlion on this point has, however,
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been called for from the two State
Geveinments and will be Jaid on the
“Table of the Sabha when received.

Shri Surendra Pal Singh: Is it a fact
that there are some States in this
country where there is no real short-
age of electric power, yet those States
have failed to energise a large num-
ber of tube-wells? May 1 know
whether the excuse that is normally
given by those States is this that
their power transmission lines do not
correspond with the alignment of the
tube-wells? If so, may I know whe-
ther the Government of India con-
sider this excuse as plausible?

Mr. Speaker: The supplementaries
should be short and crisp. Long sen-
tences consisting of too many ques-
tions should be avoided.

The Minister of State in the Minis-
iry of Food and Agriculture (Shri
A. M. Thomas): As stated in the main
answer, we have writlen to the State
Governments and, according to the
information supplied by the States,
there are no idle tube-wells. From
Orissa we have got the information
that 9 tube-wells are lying idle out
of which 5 are not operating due to
absence of electric energy. From
Punjab there is no such complaint.
From U.P. the latest report says that
out of 6,980 tube-wells, 6,865 have
been energised, out of which 150 tube-
wells have been completed only
during the last few months, so that it
will take some time for them to be
«commissioned.

Shri S. N. Chaturvedi: May I know
if the Government is aware that a
large number of tube-wells are not
working to full capacity because of
lack of power, both in U.P. and Bihar?

Mr. Speaker: That is not the infor-
mation of Government.

Shri Bishwanath Roy: Is it a fact
that even after the availability of
power some tube-wells in UP. are
not working because the channels

have not been constructed?
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Shri A, M. Thomas: With regard to
U.P., we have not received any such
information from them. As a matter
of fact, we receive periodical reports
from all the State Governments on
this question. On the general ques-
tion of use of electric power for irri-
gation purposes, we have addressed
the wvarious State Governments and
they are taking the necessary action.

Shri Raghunath Singh: May I know
how many tube-wells are lying idle
in Eastern U.P. specially in the sugar-
cane areas?

Shri A M. Thomas: We have no
separate information. As I have
already said, according to the infor-
mation received from UP., out of
6,980 tube-wells that have been con-
structed, 6,865 have been energised.

Shri Sham Lal Saraf: May I know
whether before sanction for drilling
of tube-well is given, a pre-condition
is laid down that powcer is available
and then only tube-wells are permit-
ted to be sunk?

Shri A. M. Thomas: For tube-wells,
not only power but diesel energy can
also be utilised. Wherever we under-
take these operations, the State Gov-
ernments assure us that the necessary
facilities would be made available,

S| MIETNET TWET  FAT AT
HAT A1 F1 ag WA ¢ fF I w3w A
Frmefea feam et ot zoaaw @R
T F 39 H § afuwae 39 0 gu §
ot afem # 7t ar 12 &0
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Shri A, M. Thomas: There have
been so many questions regarding
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Uttar Pradesh. In fact, in the main
answer, we have stated that....

Mr. Speaker: Because the
city is much too dear, they
utilise it.

electri-
cannot
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Shri Brij Raj Singh-Eotah: May I
know what is the time-lag between

the construction and the energisation
of these tube-wells?

Shri A, M. Thomas: In fact, there
have been complaints specially with
regard to tube-wells constructed in
Punjab during the First Five Year
Plan that for a long time they were
not commissioned. But our present
information is that they have all been
commissioned. Now, there is not
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ll'nuch delay as was existing previous-
Y.
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Shri Thirumala Rao: May I know
if the Food and Agriculture Minister
has looked at the reports submitted
by the Minor Irrigation Team during
the last three years on the working
of the tube-wells in Punjab, U.P.,
Bihar and West Bengal and if the
present answers are based on the
study of those reports?

Shri A. M. Thomas: Subsequently,
information was also furnished by
the State. We have gone through
the report and even called for re-
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ports and comments from the State
Governments also. Based on that,
this reply has been given,

wit oo fag : Far ag W@ R
GATE AFEAT 7 a7 foq a% a947 @ fF
g FeF 3 44§ wfq afe
fawelt dae F7AT & W7 frmml &
qoo 77 4% wfy affe ara a7t &
afz g, @1 g7 o7 ferdfar 1 37
A & faq 7 F7 G
Shri A. M. Thomas: With regard to

Punjab, we have addressed the
Punjab State Government in the
matter that there must be same rate
as has been given for canal irrigation.
In fact, the latest report is that they
have introduced the same rate there

which would be less than the rate of
9 nP,

Chemicals lying Unutilised

...|..
Shri S. C. Samanta:
Shri Kolla Venkaiah:
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Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any stocks of chemi-
cal manures imported from dollar
areas are lying unutilised in the hare
bour godowns at Madras and in the °
godown at Nagapatnam and Cudda-
lore;

(b) if so, the quantities lying un-
utilised at different places, their cost
and since when they are lying; and

(e) the reasons for their non-

utilisation?

The Minister of State in the Minls-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (¢). A state-
ment giving the required information
is laid on the Table of the House.

STATEMENT

(a) A total quantity of 1847 tonnes
of Ammonium Sulphate is lying in
the harbour godowns in Madras. No
such imported stocks are available in
the godowns at Nagapatnam and

*615. / Shri Subodh Hansda: Cuddalore.
Shri Basumatari:
Shri Balakrishnan: (b) The information is as under:
Name of Quantity (in  Dare from Value
Place metric tonnes) which lying
Madras 824 5-9-63  $27-33 cost plus $26-90 fréight
Harbour per M. Tonne = $446B5°53
Godowns
1023 4-10-63  $26-27 cost plus freight $25 84
per Metric Tonne = $53308°53
TOTAL . . 1847 $97994 05

(c) Ag the materia] was imported
in bulk it had to be bagged here on
arrival. Owing to lack of facilities at
the Madras port, it was, however, not
possible to standardise the bags before
supply to the State Governments. Re-
cently it has been decided to enhance
the standardisation charges to
Rs. 250 nP. per metric tonne as sug-
gested by the State Governments and

it is expected that the remaining
stocks will also be lifted soon.

Shri Subodh Hansda: From the
statement I find that the Minister has
given the reason that due to lack of
standardising capacity at the port, the
fertiliser is still lying in the godowns.
May 1 know whether this was not
known to the Government and if that
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was known, why it was not diverted
to some other ports?

Dr, Ram Subhag Singh: It was
known. We have to cater to the
requirements of Mysore, Madras and
southern ports of Andhra Pradesh
also. So, fertiliser is imported there
at Madras. But this year, it so hap-
pened that as the bulk fertiliser was
cheaper by 10 dollars per tonne, it
was imported in bulk. We are giving
a subsidy of Rs. 2.50 nP. as a stan-
dardisation charge to the State Gov-
ernments. Now, I will see that the
entire stock is expeditiously removed.
We want to standardise bags and it
will not take much time to have
standardisation. The availability of
bags is a difficult problem and that
difficulty will be soon obviated.

Shri Subodh Hansda: Since the
charge for standardisation has been
enhanced to Rs. 250 nP. per metric
tonne, may I know since then how
many bags have been lifted from the
godowns?

Dr. Ram Subhag Singh: The Mysore
Government has lifted ulmost the
entire quota according to the despatch
instructions and we had talks with
the Madras Chief Minister and the
Agriculture Minister and they are aiso
expediting this programme and very
soon within two months or at the
most within three months the whole
thing will be cleared.

‘Shri 8. C, Samanta: Is this the first
time that such chemicals were
imported through Madras port in bulk
and, if so, whether there is any stan-
dard bagging arrangement there?

Dr. Ram Subhag Singh: Usually,
we would prefer the standard bagging
arrangement and in future that will
be our programme. But as this bulk
fertiliser was cheaper, as 1 said
before, we preferred this that it
should be brought and bagged here
because bagging charges at the most
come to Rs. 25.or Rs. 26 per tonne,
whereas it costs about Rs. 50 if we
import fertiliser in bags, not in bulk.
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Shri Harl Vishna Kamath: Has the
attention of the Government been

drawn to a recent speech of the Soviet
Prime Minister Mr. Niketa Khrush-
chev, in the context of the extensive
agricultural failure in Russia, to the
effect that chemicals are a key to
stepping up of agricultural produc-
tion and, if so, does Government pro-
pose to pay more attention not only
to the import of chemicals but also
to its proper storage, its utilisation
and also to the manufacture of che-
micals in this country?

Dr. Ram Subhag Singh: There is a
programme for the manufacture of
different kinds of chemicals and fer-
tiliser and during this Third Plan
period about B lakh tons of fertiliser
in terms of nitrogen is likely to be
manufactured. We are fully aware
of the statements made by Mr. Khru-
schev and other leaders also.

Shri K. C. Pant: In view of the fact
that bagging was the main bottleneck,
may I know if any attemp! was made
to transport fertiiiser in bulk in
wagons and trucks to different parts
of the country.

Dr. Ram Subhag Singh: Recently,
only about 6 months back, a repre-
sentation was made by Punjab and
we resorted to this programme. Now,
we are transporting it by trucks also.

Shri Sonavane: May I know how
far it is correct that the high price
of fertilisers has caused this utilisa-
tion failure, and whether Govern-
ment are thinking of reducing the
price of fertilisers for the use of the
agriculturists?

Dr. Ram Subhag Singh: I said in
reply to an earlier question that we
are soon going to reduce the price
of four types of fertilisers. That is
under examination, because it will
have to go to the Finance Ministry
and also to the Planning Commission;
the co-operatives which distribute
fertilisers have also had some diffi-
culty in lifting the fertilisers,
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because they shall also have to find
out some capital etc,

Shri Shivaji Rao S, Deshmukh:
May 1 know whether Government's
attention has been drawn to a recent
statement by a British professor at
the FAQ gathering in London that
the PL-480 imports are the largest
single factor responsible for the fall
in foodgrain production in the coun-
try, and if so, whether Government
propose to replace the PL-480 imports
of cotton by imports of fertilisers?

Dr. Ram Subhag Singh: We shall
take advantage of this suggestion.

Micro-Wave Trunk Telephone

+
( Shri Heda:
Shri Brij Raj Singh-Kotah:
| Shri Mohan Swarup:

Will the Minister of Posts and Tele-
graphs be pleased to state:

*617.

(a) whether Government contemp-
late to introduce the system of micro-
wave in their trunk telephones;

(b) if so, the main features of the
scheme;

(c) the cost of the scheme; and
(d) when it will be completed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphy (Shri
Bhagavatl): (a) Yes.

(b) In the Trird Plan, Micro-wave
schemes connecting (i) Calcutta with
North Bengal and Assam, (ii) Ambala
with Chandigarh and Simla, (iii)
Jullundur with Jammu and Srinagar
and (iv) Calcutta with Kharagpur
have been included.

(¢} Rs. 277 crores,

(d) By the end of the Third Five
Year Plan.

Shri Heda: During the Budget
Session the then Minister, Shri Jagji-
van Ram, had informed the House
that .he scheme would be taken up
and Assam would be linked up with

1818(Ai) LSD—2.
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Delhi by micro-wave before the end
of this year. May I know the reasons
for the delay, and when Government
expect to connect this border area
with the capital?

Shri Bhagavati: We have entered
into a contract with a Japanese firm,
and they will supply the equipment
during coming year. Then, it will be
possible to complete the scheme by
the end of 1964. I am afraid that it
will not be possible to expedite this
scheme any further.

Shri Heda: May I know whether
any firm date has been fixed for the
delivery of the equipment by the
Japanese firm?

Shri Bhagavati: The Japanese ex-
perts have already visited our coun-
try for selecting and finalising the
site, and they will be sending the
equipment as early as possible. It is
not possible to give any firm date,

Shri Sham Lal Saraf: In view of
the fact that there is usually a break-
down in the present telephone system
connecting Jammu and Kashmir, may
I know whether some precedence will
be given to the installation of this
micro-wave telephone system?

Shri Bhagawati: We are going to
have this micro-wave system extend-
ed to Jammu and Srinagar also,

Shri Sham Lal Saraf: Will it be
given precedence?

Shri Bhagavati: As a matter of
fact, we have given preference to it,
and it is going to be completed by
the end of 1965.

Shri Brij Raj Singh-Kotah: May 1
know whether this system has been
totally developed in India or whether
tlée equipment is going to be import-
ed?

SBhri Bhagavati: We are for the
first time going to import the equip-
ment from Japan. Our research cen-
tres are doing the designs, and later
on, they will be manufactured in the
country.
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Dr. Ranen Sen: Will the hon.
Minister explain what is meant by
this micro-wave telephone system?
It seems to be something new,

Shri Bhagavati: It is difficult for
me to explain al] the details, But
it is a radio relay system. It ig cal-
led micro-wave system because the
radio waves used are of extremely
short wave-lengths.

‘Shri Kapur Singh:
difference between micro-waves
radio waves?

What is the
and

Inter-Governmental Maritime
Consultative Organisation

+
r Shri Raghunath Singh:
‘GISJ Shri B, P, Yadava:
")) Shri Bishanchander Seth:
| Shri Dhaon:

Will the Minister of Transport be
pleased to state:

s ]

(a) whether it is a fact that India
also participated at the Third Session
of Inter-Governmental Maritime Con-
sultative Organisation held in London
recently; and

(b) the subjects discussed and the
results achieved therefrom?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b), A statement
is laid on the Table of the House.
[Placed in Library, See No, LT-2138|
63].

Shri Raghunath Singh: What con-
tribution is being made towards this
organisation by India, and what bene-
fit is India gaining from this?

Shri Raj) Bahadwr: I cannot exactly
Eive the amount that has been contri-
buted. But the gain that we are
getting from it is quite substantial,
because this is a body at governmen-
tal level. Thig ig an inter-governmental
maritime consultative organisation
which considers many points of
common interest and alse in regard
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to the development of various things
or relating to various features in ship-
ping.

st ooare fAg @@ @ T
grea ® ¢ f5 amfas vewanwE &
fam v #1 fmar 1 IR T A4
%, 91T T & ifsfqaq 39 &9 &
F7T 8% 7

ot T &gy - AfEE  gEEl-
IMA H Al TH AT ® FI15 A
SN

Shri Sham Lal Saraf: May I know
whether the development of first-rate
modern ports was also a subject that
was discussed at this conference, and
if so, whether we have derived any
benefit out of that?

Shri Raj Bahadur: I doubt whether
the development of ports as such has
been discussed at this particular con-
ference. It deals with shipping as
such. It has of course, considered a
subject regarding maritime safety,
but not development of ports,

Rice Procurement Programme

+
[ Shri Raghunath Singh:
"GBO.{ Shri P, C, Borooah:
| Shrimati Jyotsna Chanda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a larger rice procure-
ment programme has been under-
taken this season to build stocks of
rice and maintain adequate supplies
to various States during the ensuing
year;

(b) if so, the size of the stocks to
be built; and

(c) the modifications, if any, made
in the procurement systems in varioug
States for the purpose?

(Shri Shinde): (a) Yes, Sir,
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(b) The aim is to build up gradual-
ly a buffer stock of 2 million tonnes
of rice.

(c) The perceniage of levy on rice
mills and wholesale dealers in the
States of Uttar Pradesh and Madhya
Pradesh has been raised, The ques-
tion whether a system of levy ghould
be introduced in Andhra Pradesh and
Madras is under the consideration of
Government.

st vgAre fag @ & AT STEAr
g f5 wa a7 57 a1 30 N g
T 2, A7 7w g7 F aw &«
LU
The Minister of State in the Minis-

try of Food and Agriculture (Shri
A. M. Thomas): As the House is
aware, the production went down

last year in the matter of rice by about
27 to 28 million tons. Even then,
we were able to produce about 67
lakhs tons of rice and paddy in the
various States on Central Government
account,

Shri Kapur Singh: Mav I know
whether Government are aware that
all high quality rice produced in the
Punjab is taken away by Government,
and the Punjabis are left with the
option of either consuming non-pres-
tigious qualities of rice or doing with-
out it, and if so, what the justifica-
tion for it is?

Shri A. M. Thomas: As far as Pun-
jab is concerned, rice is more or less
a cash crop there. The procurement
levy is 66-2/3 per cent, and the rest will
be sufficient to meet the requirements
of Punjab and also Delhi and other
areas.

Shri Kapur Singh: My question was
this. All the Basmati rice is taker
away and inferior quality rice is
brought there for us to eat,

Mr. Speaker: The hon. Member's

complaint is that the best quality is
taken away.

The Minister of Food and Agricul-
tare (Shri Swaran Singh): So far as
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Basmati rice is concerned, if its move-
ment is stopped, the prices will fall
down, and that will not be in the in-
terests of the grower. So, I do not
think that the growers complain about
this movement of Basmati rice which
is not procuerd by Government but
which moves according to the normal
preference which is Shown by other
consumers; it moves to other States
and fetches a very high rice. I do
not know for whose interest the hon.
Member is saying that.

Mr. Speaker: He is a consumer and,
therefore, he is pleading for the con-
sumers’ interest,

Shri Swaran Singh: I do not think
that he consumes rice at all,

Shrimati Jayotsna Chamda: May I
know whether any modification has
been made regarding the procurement
policy through State trading as it has
already failed in Assam last year?

Shri A, M. Thomas: | think the hon.
Member has in mind the procurement
policy in Assam. They had given a
monopoly procurement to the Assam
co-operative agency, but the procure-
ment target has not been fulfilled, and
it has not been working in a satis-
factory way. Recently, we had dis-
cussions with the Assam Govern-
ment and we feel that a satisfactory
arrangement could be arrived at,

As far as Assam is concerned, the
target that has been fixed is about
90,000 tons to one lakh tons, and we
hope they will be able to produce that.

Shri Inder J. Malhotra: What per-
centage of this buffer stock will be
built through local procurement and
what percentage will be built up from
imported stuff?

Shri A. M. Thomas: It is very diffi-
cult to say that. As the House is
aware, because of limitations of
foreign exchange, we cannot import
large quantities of rice. Moreover,
there is also a world shortage of
rice. We have got our ordinary nor-
mal trade agreement with Burma. We
are going to import some quantity
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from UAR, and under the PL~480
agreement, per year, we are import-
ing now about 250,000 tons of rice.

Wtag: ®ag ag av g %
qEuY § SAEg # wEA T &l
qrae GOET AGT § A8 FH AT F
2T Frar § WX 5H AR qaqae &7
®F F0 g § # oFaei e
oo g’

Shri A. M. Thomas: That is  not
correct. The price has recently been
enhanced in Madhya Pradesh.

Shri Bade: Recently means when_?

Shri A. M. Thomas: The procure-
ment price for the current crop has
been enhanced.

Mr. Speaker: The Question Hour

is ever.

WRITTEN ANSWERS TO
QUESTIONS

Telegram Service

Dr. L. M. Singhvi:
*609.{ Shri Rishang Keishing:
| Shri P. C. Borooah:

Will the Minister of Posts and
Yelegraphs be pleased to state:

(a) whether Government have
recently gone into the causes of slow
transmission and delayed delivery of
telegrams; and

(b) if so, the result of such investi-
gation and the steps taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). With the
rapid progress of technological ad-
vances in the country, the existing
methods of handling telegrams are
being  constantly reviewed and
fmproved methods wherever neces-
sary to expedite movement of tele-
grams are being adopted. The follow-
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ing measures have or
taken:—
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are being

(i) Extension of working hours
of offices, as far as possible.

(ii) Replacement of morse work-
ing by high speed working on
teleprinters and provision of
alternative circuits to clear
traffic in case of Interruptions
on direct circuits.

(iii) Abolition of by-hand transfer
of messages between the
principal telegraph offices and
the local offices by providing
wire connections.

(iv) Opening of
centres in large
towns.

(v) Extension of phonogram
facilities for booking and
delivery in all stations where
telephone service is available.

(vi) Extension of printergram and
Telex services in important
cities.

(vii) Reducing loads of congested
Telegraph circuits.

(viii) Introducing revised incentive
scheme for better out-turn

zonal delivery
cities and

both in transmission and in
delivery.
(ix) Streamlining handling pro-
cedures,
(x) Reducing transit operations,
ete.
2 Wit %t g
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Delhi-Asansol Coaxial Cable

Shri P. C. Borosah:
Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether the laying of under-
ground coaxial cable between Delhi
and Asansol has since been complet-
ed;

(b) if so, at what cost; and

(c) how far the ‘Asansol-Caleutta
micro-wave link has been laid so
far; and how long it will take to com-
plete it?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) Approximately Rs. 4.5 crores.

*619.

(c) Installation of the link has not
yet started. Equipment ordered
abroad is expected to be received in
India progressively from April 1964
to October 1964. Based on these
deliveries, the target for commission-
ing has been fixed as December,
1964,

G.T, Road

*621. Shri Dinen
Will the Minister of
pleased to state:

(a) Whether Government have
adopted any specific measure to
reduce the heavy pressure of traffic
in the West Bengal portion of G.T.
Road; and

(b) if so, the measures adopted and
the effect thereof?

The Minister of Shipping im the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). The follow-

Bhmttacharya:
Transport be

ing measures have been or are belng
taken by the Central and State Goe-
ernments to relieve the congestiom
along the Grand-Trunk Road Im
West Bengal:

(i) Construction of a bye-pass 6
of the G.T. Road (NH No.
2) from the Vivekanands
Bridge in Bally (District
Howrah) to Saptagram in the
Hoogly District. The work =
in progress.

(ii) Construction of three other
bye-passes (1) from Sapta-
gram to Simlagarh (2) at
Burdwan and (3) at Asansol.
These are under investigwe-
tion.

(iii) Construction of the Calcudta—
Durgapur Expressway rum-
ning parallel to the Howrah—
Burdwan Chord line of the
Easter Railway. The work is
in the preliminary stage of
construction.

LA.C. Planes

_szz'f Shri Kapur Singh:
'L Shri Solanki:

Will the Minister of Transport be
pleased to state:

(a) whether there have been fre-
quent complaints regarding delays in
take-off and landing of 1.A.C. planes
on the trunk routes; and

(b) the reasons for delay?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). The requisite informa-
tion is being compiled and will be
laid on the Table of the Sabha short-
ly.

Probe into Walcott’s Flight

g3, J" Shri Jashvant Mehta:
\_ Shri Vishram Prasad:

Will the Minister of Transport be
pleased to state:

(a) whether Government hawe
recently ordered an enquiry into the
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Daniel Walcott's flight from Safdar-
jung Aerodrome on 26th September,
1963;

(b) if so, the salient points of the
enquiry; and

(c) the names of those deputed to
engquire into the matter?

The Deputy Minister in the Minis-
try of Tramsport (Shri Mohiuddin):
(a) to (c). Government have decided
to hold a further inquiry into the
circumstances in which Mr. Daniel
Walcott took off in his Piper aircraft
from Safdarjung airport on the 26th
September, 1963 without a clearance
from the Air Traffice Control autho-
rities. Shri L, C. Jain, Secretary,
Department of Posts and Telegraphs
has been appointed to conduct this
inquiry. The terms of reference of
the inquiry by Shri Jain will be as
follows:—

(i) to inquire into the circums-
tances in which Mr. Daniel
Walcott took off in his Piper
aircraft from the Safdarjung
airport on the 26th Septem-
ber 1963 without a clearance
from the Air Traffic Control,
Safdarjung and further to
inquire whether in the cir-
cumstances which permitted

= Mr. Daniel Walcott so to
take off from the Safdarjung
airport there was any failure
on the part of the officers of
the Civil Aviation Depart-
ment or any of the Depart-
ments concerned with secu-
rity of the Customs Depart-
ment or any other Department
of Government;

(ii) to recommend in the light of
the facts ascertained as a
result of the inquiry whe-
ther any of the existing
administrative arrangements
or the laws and rules require
any modification with a view
to ensuring that incidents
similar to Mr. Walcott’s un-
authorised flight do not recur
in the future.
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Defence Labour Banks
*624. Shri H. C. Soy: Will the

Minister of Community Development
and Cooperation be pleased to state:

(a) the progress so far made in
setting up Defence Labour Banks
since the inception of the scheme;

(b) the manner in which they have
been used and whether they have
made any perceptible impact on the
targets of Blocks in their respective
areas; and

(c) whether any review has been
made in respect of their functioning
and if so, difficulties experienced?

The Deputy Minister for Comma-
nity Developmeat and Cooperation
(Shri Shyam Dhar Misra): (a) Defence
Labour Banks have been set up in
most of the Panchayats. Upto 30-10-
1963, 1,006 lakh man-days have been
received as donations to the Bank,

(b) A statement showing the work
programmes on which the resources
of the Defence Labour Banks are
being utilised is laid on the Table of
the House, [Placed in Library, See
No. LT-2139/63]. Work of the value
of about Rs. 1.25 crores has been
done, on the basis of 85 lakh man-
days utilised so far.

(¢) The progress in the implemen-
tation of the scheme has been review-
ed in the Annual Conference and the
State Ministers' Conference on Com-
munity Development and Panchayati
Raj held in July-August, 1963, The
main difficulty experienced has been
the slow progress in the utilisation of
Labour donations, which is primarily
due to the lack of organisational
effort for drawing up detailed work
programmes. The State Governments
have been requested to undertake
detailed studies of the problem
through small teams of officers, to
identify the difficulties and to take
remedial action.
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Money Order Forms

f Shri D. C. Sharma:
*625. _shri Hem Raj:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is proposed to fix
a price for the money order forms;
and

(b) if so, the price proposed to be
fixed? . |

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes, Sir.

(b) Details are under consideration.
Rotting of Wheat

*626. Shri Hari Vishnu KEamath:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a large quantity of
American wheat stored in the Cen-
tral Government Warehouse near
Ajni, Nagpur has rotted and become
unfit for human consumption;

(b) if so, the quantity thereof;
(c) the reasons for the rot; and

(d) the action taken against those
responsible?

The Minister of State im the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.

(b) to (d). Do not arise.

Working Groups on Co-operatives

Shri P, C. Borooah:

*627.) Shri Yashpal Singh:

Shri Sarjoo Pandey:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given
to Starred Question No. 457 on the
3rd September, 1963 and state:

(a) whether the working groups on
Transpo}'t Co-operatives on Dairying
and Animal Husbandry Cooperatives

and on the Housing Co-operatives have
since submitted their reports; and

(b) it so, the major recommenda-
tions made by these working groups
to improve the functioning of the res-
pective Co-operatives, and the deci-
sions taken by Government in the
light of those recommendations?

The Depuy Minister in the Minis-
try of Community Development amd
Cooperation (Shri Shyam Dhar Misra):
(a) The working group on“Housing
Cooperatives” has since submitted its
report. The other groups have not yet
submited their reports.

(b) A summary of the major recom-
mendations of the Study Group on
Housing Cooperatives is laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-2140/63]. These
recommendations are under examina-
tion.
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Tankers in Coastal Trade

%629, Shri Warior: Will the Minis-
“ter of Transport be pleased to state:

(a) the gross tonnage of oil carried
in 1962-63 by foreign tankers and In-
dian tankers on the coastal trade;

(b) the number of Indian tankers
participating in the coastal trade and
their G.R.T.; and

(c) the target date by which it is
proposed to Indianise all coastal trade
of oil as is the case with general car-
go?

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj Baha-
dur): (a) 19-82 lakh metric tonnes by
foreign tankers and 4-91 lakh metric
tonnes by Indian tankers.

(b) Three tankers of 23,829 GRT.

(c) No target date has been fixed
as yet, because of the uncertainty of
the future pattern and volume of this
trade in view of the expected esta-
blishment of several refineries in
various parts of the country.

Fodder Banks

Dr. L. M. Singhvi:
Shri Himmatsinhji:
7 Shri Solanki:
[ Shri P. H. Bheel:

Will the Minister of Food and Agri-
culture be pleased to state:

*630.

(a) whether any progress has been
made in setting up fodder banks and
fodder depots in water scarcity areas
of western Rajasthan, Punjab and
Gujarat;

(b) whether the fodder shortage will
be met by shese fodder banks in the
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famine stricken areas during the cur-
rent year; and

(c) the assistance Government ex-
tended in the purchase, transport and
free or fair price distribution of fod-
der?

The Minister of State in the Mimis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). No fod-
der bank has been set up in water
scarcity areas of Western Rajasthan,
Punjab and Gujarat by the Govern-
ment of India. The Governments of
Gujarat and Rajasthan have, however,
set up their own fodder depots.

A Centrally Sponsored Scheme for
the establishment of two fodder banks
was included in the Third Five Year
Plan, but its implementation was
deferred due to the National Emer-
gency. The scheme is being revived
again and it is now proposed to set
up five fodder banks on regional basis,

(c) Grants-in-aid of Rs. 1 lakh and
Rs, 30,000 to the Governments of
Rajasthan and Gujarat respectively
have been made available out of the
funds of the General Council of
Goasamvardhan for provision of
relief to famine stricken cattle either
by free supply of fodder or at subsi-
dised rates. A small grant of Rs.
25,000 has been sanctioned for Rajas-
than and Rs, 20,000 each for Punjab
and Gujarat out of the Indian People's
Famine Trust for relief in the affec-
ted areas. According to the recom-
mendations of the Finance Commis-
sion, the State Governments have to
set apart certain amounts for relief
in the case of natural calamities and
Central assistance is made available
when the expenditure exceeds this
amount. The Centre has assisted the
State Governments concerned in lo-
cating sources of supply of fodder for
relief in the affected areas. Instruc-
tions have also been given for supply
of a wagon load of dockage frdm Bom-
bay and 1000 mds. of hay from Hima-
chal Pradesh free of cost to Punjab.
The Railways charge famine conces-
sional rates for the movement of fodder
when famine or Scarcity conditions
are notified to them by the State Go-
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vernment along with the stations of
loading of fodder and destination
gtations. The State Governments are
also entitled to sponsor traffic for
movement under higher priority.

Theft of love birds

( Shri Kapur Singh:
Dr. B. N, Bingh:
Shrl Himmatsinghfi:
Shri Solanki:

Will the Minister of Food amd
.Agriculture be pleasd to state:

(a) whether it is a fact that a
number of rare species of binds
mown as love-birds, were stolen
from the Zoological Gardens of
Delhi during the week ending 30th
November, 1963; and

—r

(b) if so, the action taken in the
matter of recovery of these valuable
stolen birds and against those offi-
cials found delinquent in this affair?

The Minister of State in the Minis-
try of Food Agriculture (Dr, Ram
Subhag Singh): (a) It is true that
two pairs each of masked and peach
faceg love birds were stolen from the
Delhi Zoological Park on 28th Nov-
ember, 1963. These birdg purchased
from a dealer for Rs. 232 are, how-
ever, commonly found in Africa and
are not rare,

(b) Police investigation is in pro-
gress. The birds have not however
so0 far been recovered. Employees
who were suspected to be involved
in the affair were placed under sus-
Pension. Permission has also been
given for the prosecution of one of
them,

Godown and handling contract at
Bombay Port

*632, Shri Jashvant Mehta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the terms ang conditions for
godown and handling contract in res-
pect of important foodgraing of Gov-
ernment at Bombay port;

(b) whether it is a fact that after
giving the contract on a firm rate,
Government have made payments in
excess of the terms and conditions of
the contract to the contractors re-
cently; ang

(c) if so, the amount involved?

The Minister of State in the Minis-
try of Food and Agriculiure (Shri
A, M. Thomas): (a) A ocopy of the
tender form last issued for appoint-
ment of handling contractors at the
godowns at Bombay ig placed on the
Table of the House. [Placed in Lib-
rary, See No, LT-2141|63].

(b) and (¢). No, Sir, No additional
payment has been made to the con-
tractors. After prolonged discus-
sions, however, with the labour which
started before the contract was
awarded to the existing contractors it
has been agreed to allow an increase
of 15 per cent in the wages of the
labour, The Government has paid
Rs. 81,000 to the labour through the
contractors as part payment towards
the increased in wages.

World Food Cengress

Shri P, C. Borooah:
Shri Ramaghandra Ulaka:
*633. { Shri N. R. Laskar:
Shri Dhuleshwar Meena:
l Shrimati Savitri Nigam:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starred Question No.
721 on the 17th September, 1963 and
state:

(a) the decisions since taken by the
F.A.O. at its November conference on
the recommendations of the World
Food Congress; ang

(b) the action Government propose
to take in the light of those decisions?

The Minister of State in the Minis-

try of Food and Agriculture (Dr. Ram

Subhag Singh): (a) The F.A’.O. Con-
ference discussed the following re-
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commendations of the World Food (d) the number of employees who
Congress: will be provided with quarters during
(i) to hold World Food Congress 1063-64 and 1964-65?
periodically, The Deputy Minister in the Depart-

(ii) to continue the Freedom-from-
Hunger Campaign beyond
1965,

(iii) to prepare a world plan of
production, trade and deve-
lopment and to submut this
world plan at these periodical
World Food Congresses.

(iv) to create a Special Fund out
of general disarmament to be
used for the propagation of
the objectives of the Freedom-
from-Hunger Campaign.

Different views were expressed on
the above items by different dele-
gations. Some delegations were sharply
critical as to the acceptance of the
above recommendations, The Indian
Delegation generally supported the
recommendations. A consolidated re-
part regarding the outcome of the
Conference is awaited from the F.AO.

(b) Most of the recommendations
made by the World Food Congress,
require collective action by the Inter-
national Organisation. Ag such  the
question of Government of India
taking any action on them does mnot
arise. However, the matter will be
considered further on receipt of the
consolidatad report from the F.AO.

Indian Telephone Industries staff
quarters

1735. Shri Rama Chandra Mallick:
Will the Minister of Posts and Tele-
graphs be pleased to state:

{a) the number of quarters already
constructed for the employees who are
working under the Indian Telephone
Industries at Bangalore;

(b) the total
those quarters;

amount spent on

(¢) the total number of employees
provided with quarters till the end
of October, 1963; and

mentof Posts and Telegraphs (Shri
Bhagavati): Yes, Sir, The figures are
as follows:

(2) : Number of
Quarters already

constructed ; 1,524.
Hostel : 1, with 95 rooms
(190 seats).
(b) : Quarters : Rs. 65,85,513.
Hostel : Rs. 3,11,665.
(c) : Quarters : 1,436 employees.
Hostel : 190 employees.

(d) : (x) 1963-64. 20 employees (91
employees have been
allotted  quarters
between 1-4-63 and
31-10-63 and 113 more
are expected to be
allotted by 31-3-64.)

The plans and pro-
grammes have not yet
been finalised. .

(15) 1964-65.

West Coast Road, Kerala

1736. Shri A. V. Raghavan: Will the
Minister of Transport be pleased to
state:

(a) whether the alignment of the
West Coast Road at Koduvally on the
outskirts of the Tellicherry Municipa-
lity in Kerala has been finalised;

(b) whether the present road bridge
at Koduvally is unsafe for lheavy
vehicular traffic;

(¢) if so, whether there is any pro-
posal to construct a new bridge; and

(d) where the bridge will be locat-

ed and when the work will com-
mence?
The Minister of Shipping in the

Ministry of Transport (Shri Raj Baha-
dur): (a) No.

(b) Yes,

(¢) and (d). There is a proposal 1o
construct a new bridge at a site 1500
feet upstream of the existing bridge
but it is still in the preliminary stage.
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Lighthouse at Badagara

1737. Shri A, V. Raghavan: Will the
Minister of Transport be pleased to
state:

(a) the progresg made for constructe
ing a modern lighthouse with signal
cabin and a Pier at Badagara in
Kerala; and

(b) when the work will be com-
pleted?

The Minister of Shipping In the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). The executive res-
ponsibility for the development of
ports other than major ports wests
in the State Government. The design
and plan of the Lighthouse are being
finalised by the Government of
Kerala in consultation with the Direc-
tor General of Lighthouses and Light-
ships. The design for the pier has
been finalised and the detailed esti-
matey are under preparation by the
State Government. Both these schemes
are likely to be completed during the
period of the Third Five Pear Plen.

Night air mail frem Dum Dum to
Nagpur

1738. Shri R, Barua: Wiil the Min-
ister of Transport he plcased to stale:

(a) whether the night air mail flying
from Dum Dum to Nagrur on the
night of 19/20th November, 1963 had
to be diverted to Bombay and if so,
the reasong therefor;

(b) whether proper facilities were
afforded to stranded passengers;

(c) whether all Delhi bound pas-
senpgers were duly informed and sent
by the next available morning flight;
and

{d) whether there is no instruction
to provide accommodation to stranded
passengers?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The Skymaster aircraft VT-DIB
while on its CalcuttaNagpur Night
Air Mail flight on 19.11.1863 develop-

Written Answers 5090

cd a snag on its hydraulic system and
as a result the Commander decided
to land at Bombay which had a much
longer runway than at Nagpur.

(b) Every availuble facility was
provided to the strandeq passengers at
Nagpur, They were provided with
accommodation at local hotels, meals
ang transport, at the expemse of the
Corporation,

(¢) Delhi bound passengers ex-
Nagpur, Madras and Bombay, travell-
ed by the scheduled Viscount flight
IC-420 of 10{20.11.1963 which suffered
a slight delay occasioned by the diver-
sion of the flight from Calcutta. The
above flight from Nagpur left for
Delhi at 0350 hours without the Delhi
bound passengers from Calcutta who
were flown direct to Bombay and
were provided connection to Delhi
from there,

(d) Standing instructions exist for
looking after the stranded passengers
including provigion of transport and
hotel accommodation,

Bridge on Sindh

1739, Shrimati Vijaya Raje Scindia:
Will the Minister of Transport be
pleased to state:

(a) the stage at which the proposal
to construct a bridge on Sindh river
on Gwalior-Thansi road stands; and

(b) the progress made so far in this
regard?

The Minister o¢ Shipping In the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). The Sindh
bridge on Gwalior-Jhansi Roag was
approved at an estimated cost of Rs.
21,84.800 in April 1959, for being
financed from the Central Road Fund.
The construction was started on 15th
March, 1962 and the foundationg are
nearing completion, Superstructure on
one out of 11 spans has been complet-
ed. The overall progress is about
40 per cent, Expenditure upto the end
of Nowvember 1963 is Rs, 9-28 lakhs.
The work is likely to be completed by
the end of December 1964.
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Birla Nagar Statien

1740, Shrimati Vijaya Raje Scindia:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that there
is a great necessity of over-bridge
near Birla Nagar Station, the Rail-
way gate of which remains ‘closed
and the public is put to great in-
-convenience; and

(b) it so, the steps taken so far or
proposed to be taken in this regard?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) and (b). Public repre-
sentations have been received for a
road over-bridge in place of the ex-
isting level crossing at Birla Nagar
Station. The scheme could not be
progressed due to the Madhya Pra-
-desh State Government having not
included this work in their Third
Five Year Plan. The matter is, how-
ever, under consideration of the
State Government. The Railway
will take up this scheme for execu-
tion as soon as the State Government
takes a fina] decision and allocates
necessary funds towards their share
of the cost of the work, as required
under the extant rules,

Rail Connection between Guna,
and Shivpun

1741, Shrimati Vijaya Raje Scindia:
Will the Minister of Railwayg be
pleased to state the steps taken or
proposed to be taken to provide rail-
way connection between Guna and
Shivpuri in Madhya Prade-h?

The Deputy Minister ‘- (he Min-
istry of Rallways (Shri 5. V. Rama-
swamy): The suggested line is not
included in the Railway’s programme
of construction of new lines for the
Third Five Year Plan,

Gwalior-Shivpuri Railway Line

1742, Shrimati Vijaya Raje Scindia:
"Will the Minister of Rallways be

DECEMBER 17, 1963

Written Answers 5092

pleased to state the stage at which
the proposal to convert Gwalior-
Shivpuri, Gwalior-Bhind, Gwalior-
Sheopur narrow gauge lines into
Broad Gauge stands?

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): There are no proposals to
convert these narrow gauge lines to
broad gauge during the Third Five
Year Plan period.

Rallway Facilities in Northern
Districts of Bhind

1748. Shrimati Vijaya Raje Scindia:
Will the Minister of Railways be
pleased to state whether there ig any
proposal to provide railway facilities
in the Northern Districts of Bhind
and Morena in Madhya Pradesh with
a view to link them with adjoining
districts of Etawa and Swai Madho-
pur?

The Deputy Minister in the Min-
istry of Railways (Shri 5 V. Rama-
swamy): No please,
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Bridge over Krishna

1748, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No, 1353 on the 3rd Septem-
ber, 1963 and state:

(a) whether the high tensile steel
required for the second bridge across
River Krishna has since been recei-
ved;

(b) the extent to which the fabri-
cation of girders has progressed; and

(e) when the bridge is likely to be
completed und opened for goods
traffic?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) About seventy three
per cent of the High Tensile Steel
has already been received at Cal-
cutta and the rest is awaiting ship-
ment from the UK.

(b) The fabrication of the trial
span is expected to be taken in hand
during this month,

(c) By end of 1964,
Rudimentary [Enterlocking

1749, Shri Eswara Reddy: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstar-
red Question Nos, 940 and 941 on the
the 2Tth August, 1863 and state:

(a) whether Rudimentary Inter-
locking has since been provided in
the remaining 05 stations;
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(b) if not, when the work is
likely to be completed; and

(c) whether the provision of mul-
tiple aspect upper quadrant signalling
al 16 stations on the Central Rail-
way has since been completed?

The Deputy Minister in the Min-
istry of Rallways (Shri S. V. Rama-
swamy): (a) Rudimentary Interlock-
ing has since been provided at 50
stations.

(b) The work at remaining sta-
tions iz planned to be completed by
31-3-1964,

(c) The work at 2 stations has
since been completed and at remain-
ing stations it is in progress.

Railway station at Rudrampur

1750, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to open a railway station at Rudram-
pur between Bhadrachellam Road
and Colliery siding;

(b) whether there is a proposal to
extend the siding upto No, 11 in-
cline of Singareni Collieries Com-
pany; and

(e) if so, the length of the siding
and the estimated cost?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) No,
(c) Does not arise,

Dornakal-Khammameth Railway
Line

1151, Shri Eswara Reddy: Will the
Minister ‘of Railways be pleased to
refer to the reply given to Unstarred
Question No, 2211 on the 23rd April,
1963 and state:

(a) whether the second line for
passenger traffic between Dornakal
to Khammameth has since been
opened;
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(b) it so, when;land
(e} if not, the reasons for delay?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) and (b). No,

(c) Dug to heavy rains, late in the
season, this year, it was not possible
to complete ballasting of track on
this section so far, which has to be
done before the line can be opened
to passenger traffic. This section is
now expected to be opened to pas-
senger traffic by end of March, 1964.

Tobacco Cultivation in Andhra
Pradesh

1752. Shri E. Madhusudan Rao: Wil
the Minister of Food and Agriculture
be pleased to state the total acres of
tobacco cultivation in Andhra Pradesh
during 1962-63 and the tota] produc-
tion thereof?

The Minister of State in the Minis-
try of Foog and Agriculture (Dr. Ram
Stuhhag Singh): The figures of cultiva-
tion and production during 1962-63 are
as follows:—

Cultivation 4,05,400 acres

Production 300.38 Million Lbs.

Jet Service to Madras

1753. Shri M. G. Thengondar: Will
the Minister of Transport be pleased
to state when the Indian Airlines
Corporation is likely to introduce the
-Jet Air Service to Madras?

The Depuiy Minister in the Minis-
try of Transport (Shri Mohiuddin):
Caravelle Jet services are expected to
be introduced opn the Delhi-Madras
and Bombay-Madrag sectors in Febru-
ary, 1864

Telex Communication System in
Madras

1754. Shri M, G. Thengondar: Will
the Minister of Pests anq Telegraphs
be pleased to state:

(a) whether there is any proposal
to introduce the telex communication
system to Madras city;

(b) if so, the details thereof;

(c) when it is likely to be introduc-
ed; and

(d) the amount of financial alloca-
tion, if any, made for this purpose
during the Third Plan period;

The Deputy Minister i the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Telex communication
facility to Madras city was extended
on 24.6.1963 when the Natiovnal Telex
network was cul into service and
Madras was one of the four major
cities that were brought on to the
network.

(by Madras is now inter-connected
with Bombay Declhi & Calcutta on the
Telex network and there are 36 sub-
scribers  working from the Madras
Teleprinter Exchange which has a
capacity upto 200 lines at present.

(c) Tt hag been introduced with
effeet from 24-6-1963.

(d) The estimateq expenditure for
this installation is Rs. 4.62 lakhs. Of
this, most of the expenditure has been
incurred.

Telephone; in Madras

1755. Shri M, G. Thengondar: Will
the Minister of Posts and Telegraphs
be plcased to state;

(a) the number of new telephone
lines given in Madras city during the
periods 1961-62; 1962-63 and upto Octo-
ber, 1963; and

(b) the total financial allocation
made for increasing the telephone
lines in Madras City during the Third
Plan period?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shel

Bhagavatl): (a) The information is as
under:

Telephone hm:s swm durm;

gﬁlipﬁz . 2232
Tclcphol'lc lmﬂ gn\':n during

1962-63 . . 2631
Telephone lines given during

1963-64, up to October, 1963. 3421
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(b) It is proposed to add about
21,000 telephoneg during the Third
Plan. These wil] cost about 5 crores of
rupees.

Public Call Office at Arni

1756. Shri D. S. Patil: Will the Min-
ister of Posts and Telegraphs be pleas-
ed to state:

(a) whether it is a fact that the
Village Panchayat of Arni in Yeotmal
District of Maharashtra has requested
Government to open a Public Call
Office there and resolved to deposit
the required amount with Government
under the telephone scheme; and

(b) it so, the action taken in the
matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The admis-
sibility of the guarantee offered by
the Gram Panchayat has been referred
to the Legal Department of the Gov-
ernment of Maharashtra and their
views are awaited.

Telephone connections

Shri Yashpal Singh:
1758.{ Shri Daji:
 Shri S. M. Banerjee;

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it js a fact that there
is a great demand of new telephone
connections in the country;

(b) if so, the number of applica-
tions pending upto 30th September,
1963;

(e) the steps taken to expedite the
matter; and

(d). by what time the demand will
be met in full?

The Deputy Minister in the Depart-
ment of Posty ang Telegraphy (Shri
Bhagavati): (a) . Yes.

(b) 2,41,088.
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(c) Indigenous Production of tele-
phone equipment and gtores js being
stepped up by expanding the manu-
facturing facilities in the country. Im-
port of some equipment with the help
of loap from the ID.A. ig also being
arranged.

(d) It is difficult to indicate any
time limit as the expansion of local
telephone system is not adequate to
meet the demands. The programme of
expansion ig dependent on the avail-
ability of financial resources which
are severely limited at present.

First-Day Postal Covers

1758, Shri R. G. Dubey: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that the
postal department issues folders priced
7 nP. each in addition to first-day
covers which are sold at 5 n.P. each
and that though the first-day covers
are cancelled on the same day, the
folders are not cancelled;

(b) whether any representations in
this regard have been received from
Delhi International Stamp Club; and

(e) if so, the action proposed to be
taken thereon?

The Deputy Minister in the Depart-
ment of Postg and Telegraphs (Shri
Bhagavati): (a) to (c¢). The proposal
has been considered and necessary ins-
tructions issued to all concerned to
permit the use of special cancellations
on the priced publicity folders.

Bibiwala Railway Station

1759 Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Bibiwala railway station on the Hard-
war-Rishikesh section which started
functioning about w year back has not.
yet been provided with tickets;

(b) whether the pasengers travelling’
to and from Bibiwala have to pay extra
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fare to buy tickets from the next

station; and

(¢) the uction biring taken to relieve
them of the inconvenience?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a) Bibiwala Station is a crossing
station opened for operational pur-
poses. It had not been opened for
booking of pasengers and luggage.

(b) Doecs not arise.

(c) The Northern Railway are ex-
amining the rnuestinn of opening this
Staticn f{or passenger and other coach-
mg irullic also

Post Offices

7 Shri Yashpal Singh:
1760, -{ Shri Rama Chandra Mallick:
| Shri D. C. Sharma:

W:ll the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of Post and Tele-
graph Offices Public Call Offices and
Telephone Exchanges which were pro-
posed to be opened in each State dur-
ing the Third Plan period,;

(b) the number of such offices open-
ed so far; and

(¢) the reasons for shortfall, if any?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) to (c). A statement
ig laig on the Table of the House.
[Placed in Library. See No. LT-2142/
63],

All India Hil] Development Seminar

, 1761. Shri J. B. S, Bist: Will the
Minister of Food ang Agriculture be
pleased tp refer to the reply given to
Unstarred Question No. 992 on the
27th August, 1963 and state the pro-
gress since made in the jmplementa-
tion of each of the main recommenda-
tions made by the Al] India Hill Deve-
lopment Seminar held at Simla in
April, 18637 bl

1818(Ai) LSD—3.
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): A statement giving the
information required is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-2143/63].
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Black market in Rallway Tickets

Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Mohan Swarup:
Shri P. R. Chakraverti:

1763.

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the existence of a regular black
market in railway tickets, particularly
in big cities; and

(b). it so, the measures being taken
to prevent this evil practice?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) A few complaints re-
garding black marketing n 1 uclway
tickets have been received,



5103 Written Answers

(b) A Bill hag been introduced in
Parliament seeking to amend the In-
dian Railways Act, 1830, so as to pen-
alise the sale of a railway ticket by
any person other than the Railway
servant or authorised agent.
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Godown -cum-Cattly, Sheds

1766. Shrimati Savitri Nigam: Wilt
the Minister of Community Develop-
ment and Co-operation be pleased to
state whether the recommendations of
the study teams that assistance avail-
able for the construction of godown-
cum-cattle sheds should be diverted to
meet other immediate needs of deve-
lopment of land have been accepted
by Government?

The Deputy Minister in the Ministry
of OL‘mmml.nit)r Development ang Co-
operation (Shri Shyam Dhar Misrs):
Yes, the recommendations have beenm
accepted.
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Labour Cooperative Societies

Shri Sivamurthi Swamy:
1767. { Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the number o labour coopera-
tive societies for various purposes re-
gistered in the country during the last
three years;

(by the total strength of member-
ship of such societies;

(c) the amount sanctioned to each
State jabour cooperative societies
during the same period: and

(d) whether any steps have been
taken to enlist the cooperation of such
societies in execution of Public Works
Departments of States and Centre?

The Deputy Minister im the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) At the end of the year 1960-61 and
1961-62, the total number of labour co-
operative societies in the country was
2,491 and 2,872 respectively. The
figures regarding the total number of
societies for 1962-63 and the number
of societies registered during the last
three years are not available,

(b) The total membership of such so-
cieties for the years 1960-61 and 1961-
62 was 185,615 and 2,02,407 respec-
tively. The figures for 1962-63 are
not yet available.

(c) The Central pattern of financial
assistance to labour cooperatives was
evolved only in 1962-63 and was as
follows:—

(i) Rs. 3,000/- for a district level
union towards managerial expenses
for a period of 3 to 5 years (to be
shared by the Centre and the States
on 50:50 basis);

(ii) Rs. B00|- for a primary so-
ciety towards managerial expenses

for a period of 3 to 5 yvears (to be
shared by Centre and the States on
50:50 basis); and

(iii) Cost not exceeding Rs. 7,200/-
spread over a period of 3 to 5 years
for onc Technical Assistant to be
provided for a group of 10 primary
societies (to be shareq by the Cen-
tre and the Stateg on 50:50 bagis).

The pattern of financial assistance
was revised in January, 1963 and is
now as follows:—

(to be shared between
the Centre and the
State  Governments
on 50:40 basis)

I. Managcrial Sub-
sidy.

(1) Primary Socie- Rs. 1,200/- per
ties ; society over a [period
of 3to 5 years.

Rs. 3000/- per union

(##) District level j
i over a period of 3to

Unions

5 years.
II. Assistance for (to be shared by the
Technical Staff : Centre and  State
Governments on
50 : 50 basis)

Rs. 7,200|- spread over a period of 3
toSyearstroneTeclmm.lAni:shnt
for a group of 10 primary societies.

III. Share Capital Contribution

State Governments may contribute to
the share capital of primary society to
the extent of Rs. 2,000/- on a matah-
ing basis, The Central Government
will provide loans to the State Gov-
ernments for thig purpose upto 75%
of the amount contributed by them.
Such leans will be repayable in 15
years.

The flgures regarding the amounts
sanctioned to labour cooperatives in
1962-63 are not available.

(d) Yes, Sir. A statemrent showing
concessions granted by State Govern-
ments, Union Territories and Central
Ministries to labour cooperatives is
laid on the Table of the House. [Placed
in Library. See No. LT-2144/63].
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Nationalisation of Railway Lines

( Shri Sivamurthi Swamy:
1768. < Shri P. C. Borooah;
( Shri P. R. Chakraverti:

Will the Minister of Railways be
pleased to state:

(a) the number of private compa-
nies still to be nationalised in the
country,;

(b) the total mileage of such lines
and the names of companies running
them;

(c) the reasons for such lines not
being nationalised; and

(d) if so, the future policy and pro-
gramme of nationalising them?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). A statement, indicating
the information is laid on the Table
of the House. [Placed in Library.
See No. LT-2145/63].

(c) and (d). No definite policy and
programme, as such, have been laid
down for the nationalisation of these
Railways. Each case is examined in
detail and considered on its merits, as
and when the option for purchase of
the railway line by the Government of
India falls due, when all the relevant
factors, such as relative economics
of owning and working of the line, its
financial remunerativeness, the amount
of annual subsidy now payable, are
taken into account, Besides purely
commercial considerations, due weight
is also given to factors like efficient
management and better public service,
as also the necessity or desirability, in
the public interest, of discontinuing
the existing pattern of management
and working. Incidentally, the lines
shown as Serial Nos, 1,2 3, 13, & 4
of the attached statement are already
worked by the respective Indian Gov-
ernment Railways, generally providing
the same standard of amenities for
railway users as provided on the main
Indian Government Railway system of
which the aforesaid lines are an in-
tegral part.
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Written Answers
of Complaints Against
Railways

1769. Shri Warior: Will the Minis-
ter of Railways be pleased to state:

Disposal

(a) the procedure laid down by
Government to deal with complaints
from public;

(b) the steps taken to ensure that
complaints are deall with promptly;
and

{c) whether it is customary not to
inform the complainant about the
action taken against -the staff as a
result of the complaint?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) With the purpose of en-
suring prompt and courteous disposal
of complaints made by the public, a
Complaints Organization has been
set up on each Railway. The Orga-
nization consists of a Special Section
in the Headquarters of cach Railway
headed by an Assistant Officer who is
assisted by a number of Inspectors
besides the normal office staff,

The Complaint Book kept at the
Headquarters Office is seen daily by
the Assistant Secretary (Complaints)
and necessary action taken and those
at the Divisional Offices are scen daily
by responsible Officers.

The complaints recorded in the
Complaint Books at slations and those
removed from the “Complaint &
Suggestion Boxes" provided at impor-

tant stations, are scrutinized daily
by the Station Masters and such
of them that could be disposed
of by them are immediately
attended to. The rest are forwarded
by them to the Divisional Offices

concerned for necessary action, The
complaints addressed to the Minister|
Ministry of Railways are dealt with
in consultation with the Railways
concerned and suitable necessary ac-
tion taken thereon.

(b) The need for speedy disposal of
complaints has been impressed wpom
the General Managers of Railways
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from time to time, reguesting them
to give personal attention to the comp-
laints and to ensure that the comp-
laints are effectively pursued. Inten-
give drives have been launched by the
Railways in this behalf. All the Rail-
ways are current in dealing with
complaints.

(c) Yes.
Railway Statioms in Kerala

1770. Shri Warior: Will the Min-
ister of Railways be pleased to state:

(a) whether there are proposals for
opening new railway stations in
Kerala during the Third Plan period;
and

(b) it so, the details thereof and
when they are likely to be opened?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) The following stations in Kerala
are proposed Lo be opened:

(i) Flag station between Tiruvalla
and Changanacheri stations.

(ii) Train halt between Changa-
nacheri and Chingavanam stations.

(iii) Train halt between Chengan-
nur and Tiruvalla stations.

(iv) Train halt between Kotara-
kara and Auvaneswaram stations.

The construction work in respect of
item (i) above has commenced. In
respect of item (ii) it is expected to
commence shorily, The execution of
the work in respect of items (iii) and
(iv) is likely to be undertaken before
the end of the Third Five Year Plan
period.

It is, however, difficult to specify at
present the dates by which the above
flaglhalt stations would be opened.

Fertilizers for West Bengal

['Shri 8. C. Samania:
1711 J Shri Subodh Hansda:

7 Shri M. L. Dwivedi:
| Shri B. K Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of fertilizers de-
manded by the Government of West
Bengal which could not be met during
1961-62 and 1962-63; and

(b) whether deficit in demand would
be met in 1963-G4?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Sinmgh): (a) The demands of
West Bengal for fertilisers during
1961-62 and 19G2-63 were met 1n full
by the Governmenti of India.

(b) Does not arise.
Production of Bananas

(Shri S. C, Samanta:
] Shri Subodh Hansda:

Shri M. L. Dwivedi;
[ Shri B. K. Das:

Will the Minister of Food and Agri-
culture be pleased to state:

172,

(a) the schemes that are being
operated by: Indian Council of Agri-
cultural Research for increasing the
production of bananas in the country;

(b) the States which produce suffi-
cient quantity of bananas; and

(c) the varieties of bananas at pre-
sent being exported from India?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Indian Coun-
cil of Agricultural Research has sanc-
tioned Banana research schemes in the
States of West Bengal, Maharashtra,
Andhra Pradesh, Madras and Kerala
for increasing the production of ban-
anas in the country. There is also a
Plan scheme on general Fruit Pro-
duction in operation in the wvarious
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States, in which Bananas are also iu-
cluded.

(b) The main Banana producing
States are Maharashtra, Kerala,
Andhra Pradesh, Madras, Mysore,
Assm and Bihar.

(c) At present only Basrai variety of
banana is being exported from India.

L ILC. Investments in Mortgage Banks

1773. Shri Heda: Will the Minister
of Community Development and Co-
operation be pleased to refer to the
reply given to Starred Question
No. 214 on the 22nd August, 1963 and
state:

(a) whether tae representatives of
Land Mortgage Banks wene consulted
at the time of fleating the scheme;

(b) the arrungement made for cover-
ing the 40 per ceal. gap for subscribing
to the debenturcs floated by the Land
Mortgage Banks; and

(c) the number of applications re-
ceived from Land Mortgage Banks s2
far and action iaken thereon?

The Deputy Minister in the Ministry
of Commun‘iy Development and Co-
operation (Shri Shyam Dhar Misra):
(a) The need for adequate institu-
tional support jarticularly from the
Life Insurance Corporation for the
debentures floated by the Central
Land Mortzage Banks was being
pressed by the representatives of the
various CLMBs and by the All-
India Central Land Mortgage Barks
Cooperative Unior Lid., (which is a
federal body of the CLM.Bs.), In
pursuance of this, the scheme was
launched.

(b) As the dcbentures are long dated
securities and are fully guarantecd by
the respective otate Governments *or
repayment of principal and interest,
Local Bodies, uther Public Institutions.
Cooperative Societies etc.,, may be in-
teresteq in subscribing to them and
each C.L.M.B, has to make its own
arrangement in this behalf
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(c) The L.I.C, received 9 applica-
tiong till 13th December 1863 since
the decision was taken in May, 1963.
Of these, in case of 3 applications the
issues are still to be announced. The
L.IC. subscribed to the debentures in
5 cases. In one case the L.I.C, could
not subscribe ag the terms were less
favourable than those agreed to by
the Corporation earlier.

Gir Lions

1774. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the estimated population of Gir
lions;

(b) the steps taken to preserve this
species; and

{c) whether any other sanctuary
has been decided upon to rehabilitate
the Gir lions?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) According to a
census taken by the Government of
Gujarat in March 1963, the total popu-
lation of lions in Gir forests has been
reported to be 285.

(b) (1) The lions have been declar-
ed as protected animals so that their
hunting and shooting is  completely
prohibited.

(2) The Gir Forests area in Gujarat
which is inhabited by the lions is
proposed to be constituted by the
State Government into a sanctuary.

(3) In order to eliminate the tempta-
tion to poison the Gir lions on the part
of cattle owners, the Government of
Gujarat have introduced a scheme for
monetary compensation to such per-
sons whose cattle are killed by lions.

(c) Yes, Sir. In the Chandraprabha
sanctuary, in Uttar Pradesh, one lion
ang two lionesses were introduced in
the year 1957 from the Gir forests in
order to provide for them a second
home. The lions introduced in this
sanctuary are revorted to be thriving
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and at present their number is report-
ed to be seven.

Development of 0Oil Seeds

1775. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any Central grant or
loan was given to the Government of
Uttar Pradesh for the development of
oil seeds in the State during 1962-63;
and

(b) the amount of grant or loan
proposed to be given during 1963-647

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Bam
Subhag Singh): (a) and (b). No
carmarked assistance is given to the
Government of Uttar Pradesh for the
development of oilseeds.  That Gov-
ernment have, however, intimated that
out of the amount spent by them om
oilseeds development in the  State
during 1962-63 and 1963-64, the estima-
ted Central assistance would be
Rs. 1:01 lakhs and Rs. 368 lakhs res-

peetively., In addition, short term
loang amounting to Rs. 1300 lakhs
and Rs. 23'96 lukhs during 1962-63

and 1963-64 respectively were granted
to the State Government for the pur-
chase and distribution of {fertilisers
for oilseeds crops.

Postmen in U.P.

1776. Shri Vishwa Nath Pandey:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the total number of postmen at
present in different Post Offices in
Uttar Pradesh; and

(b) the house rent allowance paid
to them annually?

The Deputy Minister in the Depart-
ment of Posts ang Pelegraphs (Shri
Bhagavati): (a) 5,360.

(b). Rs. 2,03,317"18 nP.

‘Work-Load of Rural House-Wives

( Shri Ramachandra Ulaka:
1777. { Shri N. BR. Laskar:
iShrl Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Unstarred Question No.
1729 on the 10th September, 1963 and
state:

(a) whether the details of the sche-
me tg ease the work-load of rural
housewives in the country have since
been worked out by the Food and
Agriculture Organisation; and

(b) if so, the details thereof?
The Minister of State in the Minis-

try of Food and Agricultore (Dr. Ram
Subhag Singh): (a) No, Sir.

(b) Does not arise.
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Post and Telegraph Offices in Kath-
mandu

Shri Raghunath Singh:

J
17 Shri Sidheshwar Prasad:

Will the Minister of Posts and Tele-
graphs be pleased to state whether the
Nepal Government have demanded the
closure of Post and Telegraph offices
in Kathmandu and other places in
Nepal?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): No, Sir. There is only
one Indian Post and Telegraph Office
in Nepal, the Indian Embassy  Post
Office. The question of continuance
of the various services of this Post
Office is under discussion between the
Government of India and Nepal.

Fishermen

1780. Shri Raghunath Singh: Will
the Minister of Transport be pleased
to state whether it is a fact that 12
fishermen from  Kutch-Mandvi in
Gujarat who have been drifting in the
high sea for 15 days were rescued by
U.S. ship 150 miles off the Indian Coast
and were brought to Karachi on the
22nd October, 1963?

The Minister of Shipping in the Min-
istry of Transport (Shri Raj Baha-
dur): Four barges belonging to the
Government of Gujarat manned by
twelve seamep got adrit from Jakhau
port of the night of the 15th October,
1963. Searches were conducted by tugs
sent out from Bedi and Okha and also
by the planes of the air force authori-
ties at Jamnagar but without success.
Subsequently information was receiv-
ed that five of these seamen were res-
cued by a Pakistani fishing vessel near
Karachi on the 18th October and were
brought back t{o Porbunder by an
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Indian sailing vessel. The remaining
seven seamen were rescused by a naval
vesse] of the US.A. and were landed
at Karachi on 22nd October. The seven
seamen have since been repatriated to
India.

Cargo Motorships

1781. Shri Raghunath Singh: Will
the Minister of Transport be pleased
to stale whether Shipping Corporation
of India has concluded an agreement
with ‘Centeomor’ of Po'and for build-
ing four general cargo motorships of
10,000 D.W.T. which will be delivered
by the end of 19657

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): The Shipping Corporation
of India has decided 1o place an order
on ‘Centeomor’ of Poland for thec cons-
truction of four molor cargo vessels
of 11,600 D.W.T. each, to be dclivered
by the end of 1965 subject to the ap-
proval of Government of India. The
ferms of credit on which the ships wil!
be built are being examined by Gov-
ernment.

C. T. O, Delhi

1782. Dr. Melkote: Will the Minister
of Posts and Telegraphs be pleased to
state:

{a) whether a Jarge number of tem-
porary operators are employed either
as ‘departmental’ or as ‘non-depart-
mental’ in the Central Telegraph
Office, New Delhi, without verification
of their antecedents;

(b) whether it is a fact that certain
important messages from Government
to our Embassy abroad had been lost
in this office successively; and

(c) if so, the steps Government have
taken or propose to take to tighten
up the security?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No. Due steps are
taken to ensure that the candidates
are suitable in all respects for Govern-
ment service before they are appoint-
ed.
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(b) Only a singular instance of loss
of State telegram has so far come to
notice.

(c) In large Telegraph Offices tele-
grams in thousands move from one
point to the other and therefore it is
not possible to introduce any method
of transfer under acquittance. Govern-
ment telegramg with priority classi-
fications are however transferred
under acquittance at every  stage.
Moreover, every stray piece of paper
in the Instrument Room is verified by
a special officia] under written certi-
caile before sweepings are removed.

Telegraph offices

1783. Dr. Melkote: Will the Minister
of Posts and Telezraphs be pleased 12
state:

(a) whether it is a fact that lh-
cfficiency in telegraph offices in  the
country has deteriorated since 1969;

(b) whether it is aiso a fact that che
Central Telegraph Offices at Calcutta,
Bombay, Madras, New Delhi, Agra and
Ahmedabad are being kept under
charge of non-technical officers; and

(c) whether Government proposce to
post highly qualified and experienced
tele-communication engineers to take
charge of these offices?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No.

(b) These Central Telegraph Offices
and others are under the charge
of officers of the  Telegraphs
Traffic Service. These officers
are specialised to be in  control
of the Telegraph Offices and are
capable of dealing with all telegraph
traffic problems.

(c) No such proposal is under con-
sideration at present. The question of
re-organising the control of Telegraph
Offices is however being examined in
the context of effecting all round im-
provement in the Telegraph Service.

Y

Written Answerss118

Class 1 Officers in ©* and T

1784. Dr. Melkote: Will the Minister
of Posts and Telegraphs be pleased to
state:

(a) the number of Class I Officers”
pousts createq and filled up in  the
P & T after the promulgation of
emergency,;

(b) whether there is a ban on crea-
tion of such post during Emergency?
and

(c) if so, the reasons for the crea-
tion of such post during Emergency?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri

Bhagavati): (a) Posts created upto
30-11-63 ....T6 posts
and Posts filled up ........ 42 posts

(b) The ban was imposed in January,
1960, It was lifted in June 1962 and
re-imposed with effect from 13th June,
1963. The ban is not applicable to the
posts required for the security of the
country and execution of Five Year
Plan schemes. The ban is also not
applicable by special orders in respect
of certain posts e.g. maintenance,
operative and other posts reguired
for the expansion and commercial ac-
tivities of the Department.

(c) Posts created in relaxation of
the ban orders were considered
absolutely essential in order to cope
with the increased work.

Teleprinter Supervisors

1785, Dr, Melkote: Will the Minister
of Posts and Telegraphs be pleased tu
state:

(a) whether unqualified persons are
engaged in work as teleprinter super-
visors in certain Telegraph Offices in
the country;

(b) if so, the names of such offices;

(c) the reasons for
ment; and

such employ-
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(d) the steps Government propose to
take to improve matters?

The Deputy Minister in the
Department of Posts & Telegraphs
(Shri Bhagavati): (a) Yes.

(by) (i) R.T.O. Gauhati.
(ii) C.T.O. Patna.
(iii) D. T. O. Cuttack.

(¢c) Non-availability of
hands.

(d) Immediate steps are being taken
for the selection and training of
candidates.

Rayanapadu Railway Station

Shri P. Vemkatasubbaiah:
Shri P. C. Borooah:
1'!80_{ Shri G. Mohanty:
Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that on
the 22nd October, 1963 some rail-
way labourers were crushed to
death and some seriously injured
in the Rayanapadu Station Yard
near Vijayawada of the Southern

Railway;

(b) if so, the circumstances of
accident; and

(c) whether any compensation
is being given to the families of
the deceased?

The Deputy Minister in the
Ministry of Railways (Shri §. V.
Ramaswamy): (a) and (b). At
about 22°30 hours on 22nd October,
1963, while K.35 Down Goodg train
was being backed into a siding at
Rayanapad Station Yard, it gave a
slight push to some wagons stabled
in the siding, which as a result rolled
for a short distance. Consequently,
some casual labourers (and not regu-
lar railway employees) who were
acleep or lying on the track got
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either run over or injured in the
process,

(¢) No claims for compensation
have been received so far, If and
when received, these will be dealt
with on merits,

However, a sum of Rs. 6,100/- has
been paid as ex-gratia to the next of
kin of the persons killed and to 10
persons seriously injured.

Welfare of Weaker Sections of Village

Community
1787. Shri P. Venkatasubbaiah:
Will the Minister of Community

Development and Co-operation be
pleased to state:

(a) whether the recommendations
of the study group on the Welfare
of the Weaker Sections of the Vil-
lage Community have been accepted
by Government; ang

manner and
.n.ple-

(b) if so, in what
when they arc going tu be
mented?

The Deputy Minister in the Mini-
siry of Community Development and
Co-operation (Shri Shyam Dhar

Misra): (a) and (b). There is
much in common between the
general approach in the Report

and the Third Plan. As re-
gards employment, the programme
of Rural Workg aims at providing
additional employment during the
slack agricultural seasons in different
parts of the country. The recent
Annual Conference on C. D &
Panchayati Raj also recommended
that in locating Rural Works Projects,
preference should be given to areas
predominently inhabited by back-

ward classes.

2. Action taken on the other im-
portant recommendations is given

below:

(i) Various aspects of the pro-
gramme financed principally out
of the C.D. pudget have been
examined and instructions issued
with a view to suitably orienting



5121 Written Answers AGRAHAYANA 26, 1885 (SAKA) Written Answerssi22

them to meet the needs of the
weaker sections.

(ii) Government contribution
to the bad debt reserve of Coope-
rative Central Banks hag been
increased from 1 per cent to 2
per cent on the additional loans
given by them to Cooperative
Farming Societies over the loans
in the previous year.

(iii) Preference would be
given to Cooperative Farming
Societies in grant of leases of
land reclaimed by the Goverh-
ment, cultivable waste lands, etc.

(iv) A provision of Rs, 1 crore
during the Third Plan is being
made available for gssistance to
Gramdan villages for productive
programmes.,

(v) State Governments/Union
Territories have been requested
to take steps, as has been done in
Punjab, to accelerate the growth
of labour cooperatives on sound
lines during the Third Plan.

(vi) Mid-day meals programme
has been expanded to cover about
10 million children by the end of
the Third Plan. The recent
Annual Conference also recom-
mended that with a view to bene-
fit backward classes, this scheme
should be taken up in those States
where it has not beer implement-
ed so far.

3. The following suggestions have also
been made to the State Governments/
Union Territories to enable the
Panchayati Raj institutions to play
their part in the welfare of weaker
sections,

(a) Amounts gallotted for special
schemeg for backward classes should
be routeqg through the block and an
integrated programme drawn up for
implementation.

(b) Panchayati Raj bodies should
earmark a percentage of their budget
provision every year for schemes of
special benefit to the weaker gections.

(c) Special Committees of Pan-
chayati Raj bodies at the district

Block and village levels should be set
up to look after the welfare of weaker
sections.

(d) Periodical review of the pro-
grammeg for the weaker sections
should be undertaken by the Pancha-
yati Raj bodies at the various levels.

A D Wd @
gocc. =t W TE AEw ;. FqT
IR W g AT T, T B F

(7) oz e gfracfoa &
fat mree oo ¥ A fadt =R
AT fFdr Fra e F faeg 33
s wd g faw o afesz e
gufesz 5 @7 ¢ & fd & )
LIRS

(=) afz &, a1 feaq saanfoal
& faeg ¥ar s 1wy ?

IR HAA | IUAAT (1 o Fo
TeemEt) o (F) S, fF O

(@) =g arA@E oIS 7
gaer &7 & @uT § (FEr s a6
arr T zgeEr | afew -
I T, WTIeUsE WK ead &
=i & &9, ¥ Fv wgfoma &
faw 2t wra-amaAt &1 29T § qEmEer
w7 fagr mm

Sugar Quota for Delhi

[ Shri P, C_ Borooah:
1789.{ Shri D. C. Sharma:
| Shri Mohan Swarup:

Will the Minister of Food amd
Agriculture be pleased to state:

(a) whether the Chief Director of
Sugar had sanctioneq a special quota
of gsugar to the Directorate of Food
and Civil Supplies, Delhi for Dussehra
and Diwali festivals;
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(b) if so, whether it is a fact that
despite the grant of special sugar
quota, even normal supply of sugar
to the public could not be maintain-
ed during the season and the sugar
stocks found way im black-market;
and

(c) whether inquiry hag been made
into the matter, if so, the result
thereof?

The Minister of State in the Mini-
stry of Food and Agriculture (Shri A,
M. Thomas): (a) Yes, Sir.

(b) No, Sir,

(c) Does not arise,

Cyclonic Storm Near Madras

1790. Shri P. C. Boreoah: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that a
severe cyclonic storm hit East
Coast of Madras on the 21st Octo-
ber, 1963 causing disruption of
telephone and telegrapn commu-
nications between the affected
areas and the rest of the couniry,

tb) the extent of damage caused;
and

(c) whether all the damage has

since been rectified?
The Deputy Minister in the Depart-

ment of Posts & Telegraphs (Shri
Bhagavatl): (a) Yes.
(b) The cyclonic storm caused

breakdown of open wire lines mostly
in the Madras State. The length of

lines affected was about 530 kilo-
meterg in Madras. Some lines in
Andhra were also affected. This
dislocated communications from

Madras to the southern district; of
Madras State and to Kerala and also
between some stations in Andhra,

Local telephone service wag partly
dislocated at the following places:—
1. Pondicherry
2. Cuddalore
3. Chidambaram
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. Villupuram

. Panruty.

. Bhuvanagiri

. Nellikuppam

. Kurinjipadi,

. Vridhachalam.

10. Neyveli Private Exchange,

O 0 =1 3 oW o

About 2097 to 609 of the subscrim-
ers  in the above stations were
affected.

(c) Yes.

Rail-Cum-Road Bridges on Chakki

and Beas
1791, Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Department built the rail-
cum-road bridges of Chakki and Beas
on the Jullundur Mukerian Railwa:
on a common agreement;

(b) for how many years this
agreement will remain effective; and

(c) the position of the automobile
and pedestrian traffic after the ter-
mination of this agreement?

The Deputy Minister in the Mini-
stry of Railways (Shri S. V.
Ramaswamy): (a) and (b). Yes,
Sir. While constructing Railway
Bridges over the Beas and Chakki
Rivers road deck was provided there-
on on the understanding that separate
Road Bridges would be constructed
as soon as possiblee No specific
period wag stipulated in the agree-
ment.

(c) It is the responsibility of the
Road Authorities to provide zeparate
road bridges. Both these bridges
have already been included in their
Third Five Year Plan for Lhe deve-
lopment and improvement of Na¥onal
Highways.
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Railway Book Stalls

1792. Shri H. C. Soy: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that books
in Railway book stalls consist mostly
of novels and detectives based on
cheap sexy stories to the exclusion of
books describing our plans, history
and culture including travelogues;
and

(b) if so, the steps taken to improve
the standard of the books offered to
our reading public?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) and (b). Enquiries
made reveal that at the railway
books stalls, books covering a ‘'arge
variety of subjects, including
literature on our plans, history,
culture cte, are sold. The stalls are
inspected periodically by Railway
officials as well as Bookstall Advisory
Committees functioning on each Rail-
way, consisting of well-known
educationists. In certain cases, books
are also scrutinised by the members
of these Committees before they are
put on sale at the stalls. A few
instances of sale of objectionable
literature have come to notice and
the contractors concerned have been
suitably taken up with.

Madras-Madurai Shuttle Air Service

1793. Shri Balakrishnan: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
Shuttle Air Service from Madras to
Madurai has been canceclled; and

{b) if so, the reason therefor?

The Deputy Minister in the Min-
istry of Transport (Shri Mohiuddin):
(a) Yes, Sir.

(b) The Corporation have inti-
mated that a s»ecial newspaper
service on behalf of the ‘HINDU' was
operated by them on the route
Madras-Bangalore-Coimbatore- Madu-
rai under a subsidy arrangement and
ihat they operated a service on their

own on the route Madurai|Trichy|
Madras with the same aireraft operat-
ing the former service. The ‘HINDU'
terminated the  special service
arrangements and Madurai|Trichy|
Madras service was cancelled by the
Corporation with effect from 29-9-1963
as the load factor on this service was
not satisfactory,

Roads amd Bridges in Mysore

1794, Shri S. B. Patil: Will the
Minister of Transport be pleased to
state:

(a) the schemes forwarded by the
Mysore  Government and  those
approved and sanctioned by the
Central Government for construction
of roads and bridges of inter-State
or economic importance during the
Third Plan period showing the
mileage of the roads; and

“(b) the schemes so far completed?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Grants-in-aid
apggregating Rs. 85'81 lakhs have been
offered to the Government of Mysore
under the Third Five Year Plan for
the following two works as part of
the Central Aid Programme of State
roads of inter-State or economic im-
portance:—

Amount
of grant

Rs. lakhs
(1) Conslmclmn of road con-
necting Mani (ncar  Pane
Mangalore) to Mangalore
(509, of the cost)—M cagc
16-60 miles) . . 2500
(2) Widening of the Hubli-Karwar
road to two-lane carriage-way
(50% of the cmt}-— ength
102 § miles) . . 60-81

Total . . H5-81

The works are in progress.

2. In addition, the State Govern-
ment submitted in June 1963 the
following six more road and bridge
schemes of inter-State or economic
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importance for grants-in-aid in the
Third Five Year Plan:

Rough
S. No. Name of road/birdge estimated
work cost
Rs. lakhs.
1. Formation of a road from
Chitapur to Yadgir . . 2800
2. Construction of aroad from
Chincholi to  Gulberga—
Section=—=Sulepet to Kurikote 2800
3. Construction of a road from
Sringeri to Karkala wvia
Mallurghat . ) 30°00
4. Impsovement of the road
from Chodahallito Talaberta
in Kollegal Taluk . . 1925
5. Construction of a bridge
across the Krishna river
near Kolhar in the Bnapur
District . . 40°00
6. Construction of a bridge
across the Gurpur river near
Marvoor on the Mangalore-
Bajpac Road . . 11'07
15632

The question of providing funds
for these schemes is being examined
in consultation with the Planning
Commission.

Fertilizers

1795. Shri G. Mohanty: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) the total quantity of chemical
fertilizers produced in India in 1861-
62 and 1862-63;

(b) the total quantity of fertilizers
imported into India during the same
period; and

(¢) the approximate estimate of the
demand during the same period?

The Minister of State in the Min-
istry of Food and Agriculture
(Dr. Ram Subhag Singh): (a) to (c).
A statement is laid on the Table of
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the House. [Placed in Library, See
No. LT-2146/63].

Railway Workers

1796. Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether Government are
aware of the fact that in the same
area employees of the other Govern-
ment Departmenis and public sector
undertakings are paid construction
or project allowance whereas the
Railway workers are not paid the
same; and

(b) if so, the reasons for the same?

The Deputy Minister in the Min-
istry of Railways (Shri S, V., Rama-
swamy): (a) and (b). Construction|
Project Allowance on the Railways
is not sanctioned with refercnce to
residence in a particular arca or the
expensiveness of a locality, but with
reference to the actual employment
on, or close association with the Pro-
jects qualifying for the grant of such
allowance, viz. construction of new
lines or restoration or surveys taking
into account the arduous nature of the
duties of construction over a fairly
long period, lack of amenities and
the necessity of attracting the right
type of staff, etc. In a particular area,
where there is no Railway Project|
Construction, the Railway employees
do not get the Construction|Project
Allowance even though staff in the
Public Sector Undertakings or other
Government Departments associated
with their own Projects|Constructions
in that area may be getting the
allowance. *

4

Telegraph Offices

1797. Shri D. S. Patil: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the reasons for not providing
Telegraph Offices at Arni, Nar,
Bahulgaon and Parwa in Yeotmal
district when villagers are prepared
to deposit the required amount with
Government under the telegraph
office scheme; and
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(b) the steps taken or under con-
sideration to open telegraph offices?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavati): (a) and (b), Details are
glven in the statement laid on the
Table of the House.

Statement

Proposal Present position

The admissibility of
*the guarantee offered
by the Gram panchayat
has been referred to the

Department of
the Government  of
Mabharashtra and ther
views are awaited,

1. Telegraph Office
at Arni.

2. Telegraph oftice Telegraph office at Nar
at Nar. has heen sanctioned
without guarantee.
Work will be taken
in hand on receipt of

stores.,

3. Telegraph office Neither the}Gram Pan-
at Babulgaon, chayat nor any other
body has offered to

ve guarantee to the

oss. The Maharashtra

Govt. has been asked

o intimate whether

hey would like to

ave telegraph facili-

ties on  guarantee
basis. Their reply
is awaited.

4. Telegraph office The proposal has been
ot Parwa, reccived recently and
is under examination.
It will be sanctioned if
found justified.

Hill Compensatory Allowance

1798. Shri Hem Raj: Will the Min-
ister of Posts and Telegraphs be
pleased to state:

(a) the rates of hill compensatory
allowance and winter allowance
which are paid to P&T employees at
Simla;

(b) the rates of hill compensatory
allowance payable in the hill areas of
Jammu and Kashmir, Punjab,
Himachal Pradesh, Uttar Pradesh,
West Bengal and Assam;
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(c) whether it is a fact that great
disparity exists in those rates; and

(d) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavati): (a) and (b). A statement
is laid on the Table of the House
[Placed in Library, See No. LT-2147/

63].
(e) Yes.

(d) The rales of allowance sanc-
tioned for the P&T staff are fixed
keeping in view the total emolu-

ments drawn by the State Gowvern-

ment employces and the P&T
employees of corresponding grades
and the rates of similar allowances

already sanctioned at other stations
in the neighbourhood.

Uniforms for I.A.C, Pilots

1799. Shri Kajrolkar: Will the Min-
ister of Transport be pleased to state:

(a) whether it is a fact that L.A.C.
pilots flew without uniform on or
about 17th August, 1963 on all routes
to back a demand for more and better
uniforms;

(b) the nature of their demand and
its financial implication; and

(c) whether pilots could use their
own uniforms and claim reimburge-

ment?

The Deputy Minister in the Min-
istry of Transport (Shri Mohiuddin):
(a) Yes, Sir,

(b) The Indian Commercial Pilots’
Association demanded revision of the
schedules regarding provision of uni-
forms involving an  additional
expenditure of Rs, 49,700 per annum.
The Management of the Indian
Airlines Corporation discussed the
matter with the Association and came
to a settlement. The total cost on:
provision of uniforms to pilots will
now come to Rs. 1,29,150/- per annum
as against Rs. 83;650/- incurred by
the Corporation earlier.

(¢) According to the existing rules
of the Corporation, the pilots cannot
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provide themselves with their own
uniforms and claim reimbursement

from the Indian Airlines,

Platforms at Stations on S E. Railway

1800. Shri Jena: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that much
inconvenience is felt by the public as
well as Railway Officers for want of
double platforms at important Rail-
way stations on the South Eastern
Railway;

(b) if so, how many such cases of
‘providing double platforms on the
said Railway are pending with Gov-
ernment and for how long they are
pending; and

(c) whether Bhadrak Railway sta-
‘tion is also among such cases?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) to (c). Presumably the
‘"Hon'ble Member is referring to
stations provided with only one plat-
form on the single line section where
2 passenger trains may cross each
other. Most of the stations where
crossings are scheduled as per time
table have already been provided
with two platforms, On rare occasions
when crossing takes place at stations
where there is only one platform,
rules have been prescribed for their
reception so as to provide maximum
possibie convenience to  passengers
consistent with safety. On double
line sections, two platforms have
generally been provided.

As regards Bhadrak station it is
proposed to provide a second platform
along with the doubling.

Supply of Sugar and Wheat to Punjab

1801. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the quantity of sugar
and wheat supplied +to the Punjab

State by the Union Government
during the last three years, year-
wise?
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The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): There was no control
over distribution of sugar during the
period 18th September 1961 to 16th
April, 1963. The quantities of sugar
despaiched from sugar factories to
destinations in Punjab during this
period are, however, known, On the
basis of actual despatches of sugar
from sugar factories to destinations
in Punjab during the period of de-
control and of the quantities allotted
to the State during the perind of
control, the total quantity of sugar
supplied to the State of Punjab each
vear during the last three years was
as follows:—

Sugar year (15t November (in ‘ooo
to 315t October) tonnes)
Quantity
1960-61 . 1487
1901-62 . 181-6
1962-63 . . 168 -4

The quantily of wheat supplied by
the Union Government to Punjab
including the quantity supplied to
roller flour mills in the State during
each of the calendar years 1961 to
1963 was as follows:—

(in 'o0o

Year tormmes)

Quantity
1961 . . 49
1962 . . . . 155
1963 (up to 15th November) 127

Telephtne Revenue Offices

1802. Shri A. S. Saigal: Will the

Minister of Posts and Telegraphs be
pleased to state:

(a) whether Telephone Revenue
Offices as envisaged in Post and Tele-
graph Directorate Memo. No, 2{12/61-
TR dated the 6th May 1961 have been
formed;
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(b) if not, what is the programme;
and

(c) reasons for non-establishment
of Telephone Revenue Accounting
Offices according to schedule in Assam,
Gujarat, Madhya Pradesh and Uttar
Pradesh Circles?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) The Jetter referred to,
merely forwarded the ‘minutes of the
Conference of the Accounts Officers
Telephone Revenue convened in April,
1961.

The policy of the Government, as
stated elsewhere, ig to decentralise
the T.R.A.Os to the Divisional level,
in stages. They will remain on multi-
Divisional basis until they can be set
un on Divisional basis as self-contain-
¢~ units. The decentralisation of
T.R.A Qs is processed accordingly.

(b) The T.R.A. Units have been set
up at Srinagar, Ahmedabad (separa-
tely for Phones Division and the Tele-
graph Division) and at Tiruchirappalli
for Tiruchirappalli Telegraph Division.

Orders for cetting up of T.R.A. Units
at Madurai, Coimbatore and Cuttack
Telegraph Divisions have been issued.
Decentralisation of T.R.A.Os to other
places is being processed.

(¢) In Gujarat Circle, T.R.A. Units
have been formed separately for
Phoncs Division and the Telegraph
Division. In respect of Rajkot Tele-
graph Division action is being taken
to expedite formation of a T.R.A. Unit.

In Madhya Pradesh and U.P. Cir-
cles, the proposals for decentralisation
of T.R.AOs are under consideration.

As regards Assam Circle, T.R.A.
work is at present done at Shillong.

In al] cases, the decentralisution has
been carried out upto the circle level.

1818(AD.SD—4.

Further decentralisation to divisional
level will be taken up when found
justified.

Decentralisation is a gradual process
due to human and other administra-
tive problems involved and has to
be carried out slowly and in stages.
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Theft of Explosives

1804. Shri Hari Vishnu Kamath: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 43 on the 19th Novem-
ber, 1963 and state:

(a) whether investigation into the
theft of explosives from a sealed rail-
way wagon has been concluded; and

(b) it so, the result thereof?

The Deputy Minister in the Ministry
of Railways (Shrj S. V. Ramaswamy):
(a) Yes.

(b) The police have chargesheeted
four outsiders and one railway &m-
ployce for trial in the court of Law
under Sections 380/461/411 ILP.C.

Telephone Service in Balaghat

1805. Shri Harl Vishnu Kamath:
Will the Minister of Posts and Tele-
graphs be pleased to refer to the
reply given to Starred Question No. 60
on the 19th November, 1963 regarding
Telephone Service jn Balaghat and
state:
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(a) whether the Madhya Pradesh
Government have communicated the
findings of the Magistrate and their
findings thereon;

(b) if so, a brief resume
and

thereof;

(c) if the reply to part (a) above
be in the negative whether the State
Government have been asked to ex-
pedite the matter?

The Deputy Minister in the Depart-
ment of Posts and Telcgraphs (Shri
Bhagavati): (a) and (b). Not yet.

(c) Yes.

Trade in Foodgrains

1806. Shri A. V. Raghavan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that 1he
bulk of the country’s trade in food-
graing and sugar is controlled by
‘fifteen families;

(b). it so, whether there is any prec-
posal to encourage wholesale co-opera-
tives and the State Trading Corpora-
tion to enter this field; and

{c) the steps taken to diversify the
trade from the monopoly of big busi-
ness houses?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) No, Sir.

(b) Does not arise.

(c) The trade is already fairly diver-
sified. No steps on the part of the
Government to diversify it further are
calleq for.

Additiona] Cane Price Payable to
Growers

1807. Shri Malaichami: Will thae
Minister of Food and Agriculture be
pleased to state:

(a), whether any representation has
been made by any Sugarcane GroweTs
Association in Madras State regarding
the undue delay in payment of addi-
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tiona] cane price payable to them
under the price -Linking formula

amounting to more than Rs. 58 lakhs;
and-

(b) if so, the action taken so far, to
enable the growers to get the price
paid to them?

The Minister of State in the Minis-
try of Food ang Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) The Government of India have
constituted a Sugarcane (Additional)
Price Fixation Authority for d=ter-
mining the additional price payable to
growers in various factory areas. Ac-
counts of factories are being examin-
ed by the Authority and factories will
be asked to pay the dues as soon as
the Authority has given its awards

Plantation of Casurina and Eucalyptus
Trees

1808. Shri Shree Narayan Das: Will
the Minister of Railways be pleased to
state:

(a), the precise nature of the scheme
drawn and taken up with the coilabo-
ration of Madras Forest Department
and Southern Railway which envisages
the planting of the treated area with
Casurina and Eucalyptus trees in the
island of Rameshwaram;

(b) the progress made so far in im-
plementing the scheme and the finan-
cia] jmplications of the projects; and

(c) whether any foreign aid has
been made available and if so, the
nature and amount thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Various schemes are
under consideration by the Southern
Ralway in consultation with Forest
Department of Madras Government
to prevent sand dunes advancing and
covering Railway track near Ramesh-
waram. These include plantation in
sand dunes, stabilisation by bitumen
emulsion etec. No final decision in re-
gard to the actual method to be adopt-
ed has been taken.
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(b) and (c). Do not arise.

P.0. Building, Kottayam

1809. Shri Maniyangadan: Will the
Minister of Posts and Telegraphs be
pleased to state the steps taken for
construction of the building for the
Head Post Office at Kottayam in
Kerala?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): The preliminary drawings
are under approval. The construction
work will be started after the forma-
]it_.’es regarding preparation of preli-
minary estimates, jssue of sanction ete.
are completed.

VYivekananda Bridge, Calcutta

1810. Shri Dinen Bhattacharya: Wil
the Minister of Transpor{ be pleased
to state:

(a) whether Government have ex-
empted the pedestrians from payment
of toll for crossing Vivekananda
Bridge (near Calcutta); and

(b) whether Government propose to
exempt the vehicular traffic also from
the payment of toll?

The Minister of Shipping im the
Ministry of Transport (Shri Raj Baha-
dur): (a) Yes, Sir. The pedestrians
have been exempted from payment of
toll with effect from 1Ist June, 1983.

_(b). There is no proposal for exemp-
tion of vehicular traffic from payment
of the toll. :

Box Wagons

( Shri Daljit Singh:
1811_{ Shri Yamuna Prasag Mandal:
| Shri Samnani:

Will the Minister of Railways be
Pleased to state:

(8) whether it is a fact that there
have been reports of overloading and
under-loading of coal in the . box
wagons;

(b) whether Government have re-
ceived any complaints regarding faul-
ty loading lines marked for bulk den-
sity for calculation of tomnage; and

(c) if so, the steps taken to ensure
exact Joading and weighment at the
time of despatch?

The Deputy Minister in the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) and (b). Prior to read-
justment of load lines marked in box
wagons in August 62 some complaints
about incorrectness of load lines were
received. Since readjustment of load
lines separately for slack|dust coal
and steamrubble coal have been made
there have been few complaints of this
nature.

(c) (i) Pending installation of
suitable weighbridges railway  staff
have been posted to inspect BOX

wagons after these have been loaded
by collieries and to indicate the ex-
tent of under-loading on the railway
receipts where the BOX wagons are
not in fact loaded upto the load lines.

(ii) Railways have been asked to
provide suitable weighbridges on a
programmed basis.

(iii) Collieries producing more than
10,000 tonnes per month of coal have
also been asked to instal their own
weighbridges of suitable capacity for
weighment of BOX wagons for which
they have been offered a suitable re-
bate.

Ernakulam Junction

1812, Shri Maniyangadan: Wil] the
Minister of Railways be pleased to
state:

(a) whether any steps are being
taken for reconstruction and improve-
ment of the gtation building at Erna-
kulam junction;

(b) if so, the steps being taken; and

(¢) when the work will be taken

up?
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The Deputy Minister in the Ministry
of Railwayg (Shri S. V. Ramaswamy):
(a) and (b), There are no proposals
to reconstruct the station building.
However, there are proposals to carry
out the following improvements du-
ring the current financial year:

(i) Extension to III Class waiting
hall.

(ii) Improvement to Vegetarian
and Non-Vegetarian Refresh-
ment rooms.

(iii), Provision of a vegetarion re-
freshment stall on the M. G.
Platform.

(iv) Flushout arrangements to
passenger latrines ang in
waiting rooms.

(v) Provision of shelter over the
No. 1 platform.

(c) Estimates for items (ii),
(iv), and (v) have been sanclioned
and the works will be taken up short-
ly. As regards items (i) and (1) the
estimateg are being sanctioned.
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CO-OPERATIVE SUGAR MILLS
IN MADHYA PRADESH

1818. Shri Harj Vishnu
Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Unstarred Question No.
581 on the 26th November, 1963 and
state:

(a) whether applications have been
reccived for setting up Sugar Mills on
a Co-operative basis at Kareli, Nar-
singhpur District and also in Hoshan-
gabad District, Madhya Pradesh;

(b) if so, from whom; and

(¢). when decisions are likely to be
taken?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) 1. Shri Raghunath Singh Kile:
dar, Cooperative Sugar Mills, Kare‘h,
District Nursinghpur—for Kareli.

2. Shri S. N. Borawake, Promoter,
Bhartiva Pragat Krishi Mandal, 1240,
Shivaji Nagar, Apte Road, Poon-4.—
for Hoshangabad District.

(c) Government at present is con-
sidering applications received upto

Kamath:

30th June, 1963. These applications
have been received thereafter and
will, therefore, be considered if any
capacity ig available after considering
the applications received upto June,
1963.

Promotions in Railways

1819. Shri Eswara Reddy: Wil] the
Minister of Railwayg be pleassd to
state:

(a) the number of Clasg II Officers
who have been promoted as Class 1
Officers during 1962-63 and from Ist
April to 31st October, 1963 in Rail-
ways;

(b) the number of Class I posts
vacant as on the lst November, 1963;
and

(c¢) the reasons for not filling up the
vacancies?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. HKama-
swamy): (a).

From
1-4-63
¢

o
31-10-63

1962-63

(i) No. of Class 11
Officers promoted
permanently to Class
I (Junior Scale) . 206 15

(#) No. of Class II
Officers appointed to
officiate in Class I
(Senior Scale) . 84 40

(b) 27, both permanent and tem-
porary.

(c) Out of the 27 vacancies 6 have
been filled up since 1st Nowvember,
1963 and arrangements are in hand
to fill up 11 more. The remaining 10
vacancies will be filled up shortly
when officers under training become
available for posting.
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Postsal Life Insurance

1820. Shri S. M. Banerjee: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that under
the revised Table I of the Postal Life
Insurance Rules the aggregate amount
of premium payable on a whole life
insurance policy taken at the age of
49 for Rs. 1,000 and Rs. 15,000 ceasing
at the age of 70 is Rs. 1,275-12 nP.
and Rs. 19,126-80 nP. respectively;

(b) whether the premium payable
under the same circumstances by those
policy holders who got insured for the
whole life and who are required to
pay the premium up to the age of 85
is Rs. 1,937.25 nP. and Rs. 29,058.75 nP.;
and

(c) if so, the reasons for this vast
difference of Rs. 662-13 nP. and 9931-
05 nP. between the two similar policies
issued by the same authority?

The Deputy Minister in the Depari-
ment of Posts & Telegraphs  (Shri
Bhagavati): (a) The answer is in the

affirmative in respect of Policics
issued between 17-5-46 and 31-3-57
only.

(b) Yes, only in respect of whole
life policies with unlimited payments
(now limited to age 85 as a measure
of relief) issued prior to 1-4-1940.

(c} The iwo types of policies men-
tioned are not similar. One was a
whole life policy with unlimited pay-
ments the rate of which was calculated
on the basis of the average longevity.
If new people live longer they natu-
rally pay more and cover the deficit
of those who die earlier.

The rates of Life Insurance Policies
are revised from time to time in the
light of the mortality experience, the
expectation of interest earnings and
the expenses of management. Hence
no two policies issued during the
period when two different rates were
in force can be called similar; for
example in case of whole life policies
with unlimited payments issued be-
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fore and after 1-4-1940 the rates were
different. Similarly whole life policy
with unlimited payments cannot be
compared to a policy with payments
limited upto a certain age.

Post Office Insurance Fund Rules

1821. Shri S. M. Banerjee: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the number of times the Post
Office Insurance Fund Rules were
amended since Independence; and

(b) the effect of each amendment
made on the policy holders?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavati): (a) The total number of
Notifications issued amending the
Postal Life Insurance Rules between
15-8-47 to date was 61, consisting of
85 amendments.

(b) Fifty amendments merely in-
troduced verbal and procedural
changes and clarifications of existing
rules which did not affect the Policy-

holders. The cffect of each of the
remaining 35 amecndments is briefly
stated in  the slatement laid on the
Table of the House. [Placed in

Library, See No. L1-2148|63].

Postal Life Assurance .

1822. Shri S. M, Banerjee: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that the
system of payment of premium
throughout life for the whole life
postal assurance policy has been abo-
lished and that no premium is now
payable when the insured person
reaches the age of 70;

(b) whether it is also a fact that
since 1st April, 1957 the age limit for
those policy holders who were issued
for whole life has been fixed at 85;
and

(c) if so, the reasons therefor and
the total number of policies affected
by this?
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The Deputy Minister in the Depart-
ment of Posis & Telegraphs (Shri
Bhagavati): (a) The reply to the first
part is in the affirmative. Reply to
the second part is also in the affirma-
tive in respect of policies issued after
16-5-48.

-—

(b) The reply is in the affirmative

in respect of whoie life policy con-

tracts (with premiums payable

throughout life) entered into before
17-5-48.

(¢) Among the holders of whole
life  policies (premiums  payable
throughout life) there was a fear of
uncertainty as to the period for which
premiums would be payable, It was
with a view to relieving the prospec-
tive insurants of this fear that the
scheme of whole life policies with
premium payable throughout life was
abolished.

Simultaneously new schemes of
whole life policies with premium pay-
able till ages 60 and 70 i.e. for a de-
finite period were introduced  with
effect from 17-5-48.

Similarly, the indefinite period for
the existing whole lif» contracts was
made definite as regards the payment
of premia by limiting them to the age
or 85 even though this meant a cer-
tain burden on the Fund.

The total number of such policies
affected as on 1-4-57 was 6108.

P&T Quarters

1823. Shri Manivangadan: Will the
Minister of Posts and Telegraphs be
pleased to state: .

(a) the number of projects for con-
struction of quarters for P and T em-
ployees functioning in the wvarious
P. & T. circles in India under the Third
Plan; and

(b) the number of such projects
functioning in Kerala circle?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavatl): (a) During the first two

years of the third plan 1400 quarters
were constructed and 2750 quarters are
under construction.

(b) Six quarters have been com-
pleted and 13 quarters are under con-
struction.

Baroda Aerodrome

1824. Shri Jashvant Mehta: Will the
Minister of Transport be pleased to
state:

(a) when the Baroda aerodrome wili
be opened;

(b) since how long the aerodrome
has been closed;

(¢) when the contract for resurfac-
ing of runways of the aerodrome was
given; and

(d) the reasons for delay in the
execution of the work?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
A fair-weather strip is expected to be
ready for use by the end of December,
1963.

(b) Since October, 1962

(c¢) In May, 19€2.

(d) The resurfacing work on the
runway had to be stopped, since some
concrete slabs had sunk which gave
an undulated surface to the runway,
even after carpeling. Revised esti-
males for relaying of slabs  and
strengthening the runway are under
consideration.

Congestion at Raj Kharsawan Railway
Station
1825. Shri H. C, Soy: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that therc
is a great congestion of goods train
at Raj Kharsawan on the S.E. Rail-

way;
(b) whether it is also a fact that
there is a proposal for a new railway

line from Pandrasali to Bara Bambo
to remove this congestion;
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(¢) whether it is also a fact that
the Eastern Zone Mine-owners Asso-
ciation have suggested to the Railway
authorities to construct a new railway
line to connect the Mines of Bara
Jamda Sector with Manoharpur on the
main line of S.E, Railway; and

(d) the action taken on these pro-
posals?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) to (d). For the movement of
iron ore from Barajamda area to
Bokaro Steel Plant, a survey for a
chord line hetween Pendrasali and
Barabambo was included in the 1963-
64 Works Programme, but subsequent-
ly it was confirmed by the then Minis-
try of Steel Mines & Fuel that ‘the
Bokaro Stesl Plan would get its sup-
Ply of iron ore from the Kiriburu
mines, and, therefore, this line was
not considered necessary.

No representation has been received
from the Eastern Zone Mine-owners
Association for construction of a
railway line from Barajamda Sector
to Manoharpur.
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Burnt Mail Bags

Shri Dhaon:
Shri B. P. Yadava:
[ Shri Bishanchander Seth:

Will the Minister of Posis and
Telegraphs be pleased to stale.

1829,

(a) whether it is a fact that bags of
mail for the various exchange offi~as
in India, scheduled for discharge at
Bombay Port by “S.S. Steel Designer”
were burnt by a fire on the 30th
September, 1963; and

(b) it so, the causes of the fire?

The Deputy Ministeyr in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes, Sir. Fire broke
out in the hold of ‘S.S. Steel Designer’
at New York Port on 30th Septemb.r,
1963 and a number o{ mail bags were
completely burnt and some cdamaged
by fire and water.

(b) Not known as the fire occurred
in the sea service of the Unitad
States.

Tankers of New 0il Shipping Company

( Shri Warior:
1830.  Shri Indrajit Gupta:
\ Shri Daji:

Will the Minister of Transpori bte
pleased to refer to the reply given to
Starred Question No. 329 on the ird
December, 1963 and state:

(a) whether the tankers of the now
oil Shipping Company will be carry-
ing erude nil for the State-owned re-
fineries; and

(b) it so, whether there Is any
agreement regarding the freight rates?

The Minister of BShipping in the
Ministry of Transport (Shri Ra) Baha-
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dur): (a) The proposal so far approv-
ed by Government is that the tar.kers
of the new Shupping Company w_i]}
be eligible to be chartered to the
new Oil Ccmpany. The details arc
being considered.

(b) Government have stipulatzd that
the freight rates will have to be
competitive.

Conservancy Department

Shri Kapur Singh:
| Shri Y. N. Singha:
Shri Himmatsinhji:
1831, Shri Solanki:
| Dr. B. N. Singh:
| Shri P. H. Rheel:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Rail-
way Administration has abolished re-
cently the labour contract syslem in
the Conservancy Department;

(b) if so, the present scales of pay
and allowances paid to wvarious cate-
gories of conservancy siaff; and

(c) whether there is any disparity
between the pay scales of malss &nd
females and il so, the reasons thete-
for?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy;:
(a) to (¢). Infcrmation is being col-
lected and will be laid on the Table of
the House.
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Milk Schemes in Bihar

1833, Shri Yamuna Prasad Mandal:
Will the Minister of Food and Agri-
culture be pleased to state;

(a) the total amount given by the
Centre to the Gnvernment of Bihar
for milk schemes during the  Thivd
Plan period so far; and

(b) the umcuat actualiy utilised by
the Governmon: cof Bihar dutin< the
sam: period?

The Minicter of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). The requir-
ed information hias been calied for
from the Stizte Governmcent of 3Bihar
and wiil be placed on the Table of
the Sabha when received.

Central Cooperauve Banks in Bihar

1834. Shri Yamwna Prasad Mandai:
Will the Minister of Community Deve-
lopment and Cooperation be pleased
to state the number of Central To-
operative Banks in Bihar, dictrict-
wise?

The Deputy Minister in the Ministry
of Community Decvelopment and Co-
operation (Shri Shyam Dhar Misra):
A statement giving the information
district-wise as on 30th June, 1962 is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-2149|63].
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Commemoration Stamp

1835. Shri Yamuna Prasad Mandal:
Will the Minister of Posts and Tcle-
graphs be pleased to state whether
there is any proposal to issue a special
stamp in the name of late Dr.
Rajendra Prasad, the first President of
the Indian Union, on his next birth-
day, the 3rd December, 19647

The Deputy Minister jn the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): No, Sir.

Agricultural Production

1836, Shri Yamuna Prasad Mandal:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made in exploring
the possibilities on increasing the
production of foodgrains and jute in
the mid-kosi basin and in the KXosi
free belt on the basis of study, if any,
made by the Food and Agriculiure
QOrganisation; and

(b) the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) This Minis-
try is not aware of any such study by
the Food and Agriculture Organisa-
tion.

(b) Does not arise,

Co-operative Movement in Bihar

1837, Shri Yamuna Prasad Mandal:
Will the Minister of Community
Development and Co-operation ba
pleased to state:

(a) whether any loans or aid has
been given by the Centre to the Gov-
ernment of Bihar during the last five
years to gear up the co-operative
movement there;

(b) if so, the details thereof: and

(c) whether Centre have consider-
ed the proposal to ask the Govern-
ment of Bihar to sponsor a publicity
wing in rural areas under the State

Co-operative Department financed by
the Centre?

The Deputy Minister in Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) Yes, Sir.

(b) The details are as under:

(Rupees in lakhs)

Year Loan Subsidy Total
1958-59 13°29 7:61 20°g0
1959-60 35°87 12:23 4810
1960-61 . 413 15°57 19°70
1961-62 15'85 1810 33'0%
1962-63 2173 I1I'31 33°04

Total 9087 6482 15569

(¢} No Sir. The plan provision lfor
publicity and propaganda is being

routed through the State Co-operative
Union, which is to undertake the

work.
TETET § T @R At
EGitac
fa:ﬁ Qo HTo ATEATH :
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Rice Quota for Kerala

1839 Shri Maniyangadan:
"\ Shri Vasudevan Nair:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Governmenf of
Kerala have requested the Union Gov-
ernment to increase the quota of rice
now supplied to Kerala;

(b) the increase asked for; and

(c) the reaction of the Union Gov-
ernment to this request?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) to (c). The State
Government requested the Union Gov-
ernment to arrange for additional
supplies of rice to enable them to in-
crease the present quantum of issue
of rice from fair price shops. It hns
been agreed, in consultation with the
State Government, to 1increase the
quantum from one edangali ( a local
measure) to 1-12 endangalis and the
Assistant Director of the Central
Government in charge of the Central
depots in Kerala has been instruct-
od to issue rice on the same basis.

wat ® Qe W-gHe
(st i fag :

te¥o.d off HiFT A ALAT :
st @to do maf :

FT WA WEAN TE qGTH R FA
wa fFo:

(%) 7 ag &= & fr 3 favmaw,
qE%3: I TFE F 9 FEFE AW
T F 9§ F el A oaq ¥
ZFFT g1 TS 9T,

(@) afx g, & 5@ gueaT 1 7|1
FTON 4r; W

(m) @ ¥ feat aw-gT
ot gt ?
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Postal Rates

1842, Shri D. C. Sharma: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is g fact that a
parcel weighing 400 grams cost 60 nP.
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at the ordinary rates whereas at the
-concessional book post rate, the same
«costs 80 nP.; and

(b) if so, the steps proposed to be
taken to remove this anomaly?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Two statements show-
ing the postage payable for a given
weight of (i) pancels, (ii) book packets
containing only periodicals, (iil) book
packets containing only printed
books and (iv) book, pattern and
sample packets are laid on the Table
of the House. [Placed in Library.
See No. LT-2150]63]. It will be seen
that it is only in the case of book,
pattern and sample packets that the
postage rate exceeds that of the
parcel rate in certain weight slabs.

(b) Usually, only material relating
to advertisement and publicity is sent
as book, pattern and sample packets.
Printed books and periodicals conti-
nue to benefit from a lower rate of
postage than  that applicable to
parcels. There is thus no anomaly
in the various rates applicable to
material sen{ under book post.

Retired Railway Officials in
Commercial Concerns

1843. Shri D. D. Mantri: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No, 2545 on the 30th April,
1963 and state:

(a) the firms in which the senior
officers of Railway Board and Indian
Railways, who joined commercial
concerns after getting permission
from the Ministry during the last
five years are employed after retire-
ment and on what salary; and

(b) how many of them are station-
ed at New Delhi on behalf of the
firms?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) A statement is laid on
the Table of the House, [Placed in
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Library. See No. LT-2151/63]. The
Ministry of Railwavs do not have any
information in respect of salary paid
to them,

(b) According to such information
as is available in the Ministry, only
four officers are stationed at Delhi.

Conditions of Service of Employees

1844 Shri Potteklatt;
*_ Shri A, V. Raghavan:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether regulations govern-
ing the conditions of service of and
the remuncration payable to the
officers and employees have been
made as provided under section 24
of the Agricultura] Produce (Deve-
lopment and Warehousing) Corpora-
tions Act, 1956; and

(b) if not, the reasons for the delay
in framing the regulations?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Agricultural
Produce (Development and Ware=
housing) Corporations Act, 1956, has
since been replaced by the Ware-
housing Corporations Act, 1962 (58 of
1962), and regulations governing the
conditions of service and the remune-
ration payable to the officers and em=-
ployees of the Central Warehousing
Corporation under Section 42(2)(a)
of the said Act have been approved by
the Board of Directors of the Central
Warehousing Corporation and are
being notified in the Official Gazette
as required under Section 42(1).

(b) Does not arise,

Railway Lines in Kerala

_ [ Shri Pottekkati:
1845. \_ Shri A, V. Raghavan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Kerala
has only 3.4 miles of Railway for a
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population of one lakh while the All
India average ig 9.5 miles;

(b) if so, the steps proposed to be
taken to remedy this disparity; and

(¢) the names of new Railway lines
proposed to be taken up by Govern-
ment in Kerala? ’

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Kama-
swamy): (a) Statistics on railway
matters is not compiled State-wise
but Railway-wise, Expansion of
Railways in different parts of the
country does not take place, at pre=
sent, on any State-wise concepts but
is based on the needs of specitic in-
dustrial projects, expansion of port
facilities, exploitation and utilization
of mineral and natural resources,
strategic considerations and  Rail-
ways' own operational necessities,
within the monetary ceilings laid
down for such railway works as ap-
proved by the Planning Commission.

(b) Does not arise.

(c) None of the new lines to be
constructed during the Third Plan
period falls in Kerala.

Central Warehousing Corporation

Shri Pottekkatt;
1846. 4 Shri A. V. Raghavan:

Will the Minister of Food
Agriculture be pleased to state:

(a) whether the ministerial staff of
the Central Warehousing Corporation
working in the field are governed by
State rules in the matter of emolu-
ments and Central rules in the inatter
of service conditions;

(b) whether employees other than
ministerial field staff are paid at
Central Government rates; and

(c) the reasons for this anomaly?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Under the staff re-
gulations in force, the ministerial
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staff at the warehouses were formerly
governed by the State rules in the
matter of emoluments and by the
Central rules in the matter of service
conditions. Under the new regula-
tions, which have been approved by
the Board of Directors and which will
be notified shortly, the ministerial
staff working in the field as well as
the headquarters wi] both be en-
titled to the same scales of pay and
allowances.

(b) Yes, Sir,

(c) The ministerial staff recruited
in a State was intended to serve only
in that State, while the non-ministe-
rial staff was recruited on an all-
India basis and was liable to serve In
any part of the country. As mention-
ed in the reply to part (a), however,
the anomaly will disappear with the
enforcement of the new regulations.

Pension Scheme

1847. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether representations have
been made for extending the pension
scheme to those railway employees
who retired prior to April 1, 1857;

(b) if so, whether such representa-
tions have been considered; and

(c) the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) There have been repre-
sentations from retired railway em-
ployees that the pensionary form of
retirement benefits, which was gene-
rally introduced on the Railways in
1957 and which railway employees in
service on 1-4-1957 and those who
were recruited between that date and
15-11-1957 were permitted to elect, if
they so desired, in preference to the
Railways' Contributory  Provident
Fund Scheme of retirement benetits,
should be extended to cover also
those who had retired from railway
service prior to 1-4-1957 and from as
far back as 1947.
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(b) and (c). The representations
were duly considered and it was
decided that the request could not be
acceded to. This is because the in-
troduction of the pensionary scheme
of retirement benefits on the Rail-
ways—which applies compulsorily to
all new entrants to railway service
from 16-11-1957—was based on a fresh
decision of the Government, which
did not arise out of the 1947 Pay
Commission’s recommendations in the
matter. All such decisions of the
Government concerning changes in
the terms and conditions of service
are not as a rule given any long-
term retrospective cffect, quite apart
from the practical difficulties in mak-
ing adjustments for the back periods.
On the non-railway side also, when
the Contributory Prevident Fund
Scheme applicable to vertain Estab-
lishments was replacea by the Pen-
sion Scheme in 1960, option to elect
the Pension Scheme was allowed only
to those Government employees who
were in service on the dates from
which the Pension Scheme was intro-
duced and not to those who had re-
tired from service prior to those
dates,

Railway Unions

1848, Shri Ram Sewak Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether Unions having 15 per
cent or more membership are recog-
nised by the Railway Administration;
and

(b) if so, the number of such Unions
recognised by the Administration,
irrespective of their affiliation with
the existing Federations i.e, N.F.LR.
or ALRF.?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) 15 per cent or more
membership is only one of the criteria
for recognition of a Union by a Rail-
way Administration,

(b) The total number of Unions re-
cognised by Railway Administrations
is fifteen.
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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

BREAKDOWN IN GAUHATI REFINERY

Shri Hem Barua (Gauhati): I call
the attention of the Minister of
Petroleum and Chemicals to follow-
ing matter of urgent public impor-
tance and I request that he may make
a statement thereon:

“The recent breakdown in the
Gauhati Refinery due to
trouble in the water pumping
station.”

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): I
regret to say that there was a tem-
porary stoppage of the three units of
the Gauhati Refinery between October
26, 1963 and November 15 1963 on
account of shortage of water for the
pumping station. As the water level
of the Brahmaputra went down, &
shoal appeareq between 10th and 15th
September 1963 and the channel to
the north east of the pumping station
was silted up. An attempt was im-
mediately made to cut a channel
through this shoal by manual labour,
but it did not succeed ag sub-soil
water prevented the men from com-
pleting the work.

A suction dredger offered the onmly
satisfactory solution of the problem
but mo such dredger was available
locally or in Calcutta. A grab dre-
dger 1.as located at Gauhati with a
private firm anq a floating barge was
secured from the Railways to mount
the grab. This moved into position
on October 19 and started to work
from October 20, 1963 but this measure
also was not able to ensurc an ade-
quate supply of water particularly as
the water level had in the mean time
gone down further. The impact of
the Puja holidays made the situation
even more difficult ang in order to
avoid any undue risk, it was decided
to restrict the water supply and keep
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[Shri Humayun Kabir].

the Power Houge running but stop
the three units of the Refinery in
order to reduce the quantity of water
requirement,

An attempt was made again for
making an inlet channel by utilising
manual labour on a large scale but
because of the slushy soil, the attempt
did not succeed. An alternative in-
terim measure to ensure water
supply to the Refinery was made by
moving an additional pumping station
into deep water from where the water
was to be pumped into an enclosure
near the barges so that the perma-
nent pumping station coulg pick up
the water ang pump it into the water
treatment plant. As no floating pon-
toon was available locally or from
Calcutta, the Refinery pontoon was
enlarged to accommorlate four pumps.
These temporary arrangements have
been completed and adequate water
pumped into the Refinery tankage.
The Refinery hos resumed operation
since 16-11-1963.

In the mecan time, a new dreger
has beepn purchased from Bombay and

iz heing moved to Gauhati. Also, an
expert from Kharakvasala Resear-h
Station has arrived in Gauhati on

MNovember 14th ang his report for
long term arrangement for
supply is awaited,

water

Shri Hem Barua: May I submit for
your consideration that since the in-
auguration of the Gauhati Refinery
on January 1, 1962, by our Prime
Minister, it has suffered two major
breakdowns apart from the wusual
teething troubles? On ome occasion,
the kerosene unit broke down sus-
taining a loss......

Mr. Speaker; Has he a question to
put?

Shri Hem Barua: This is for your
consideration,

The kerosene unit broke down sus-
taining a loss in production....
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Urgent Public Importance

M. Speaker: Order, order, I am
asking him if he has a question to
put,

Shri Hem Barua: [ will come to the
question.

Mr. Speaker: But such a long state-
ment cannot be made,

Shri Hem Barua: It will be very
brief. The kerosene unit broke down
sustaining a losg in production to the
tune of Rs. 1'8 crores. Now there is
a breakdown in the water pumping
station...... (Interruptions).

Mr, Speaker: I must be allowed to
keep order in the House. I wil
request the hon, Member to straight-
way put the question.

Shri Hem Barua: Now there is a
breakdown in the water pumping
station sustaining a loss of about Rs.
50 lakhsg in production......

Mr. Speaker: Is that the guestion?
He might sit down now,

Shri Hem Barua: In the context of
all these agonising losses, may I know
whether Government are prepared to
hold a high-powered inquiry into the
working of this Refinery because
these things have resulted due to the
criminal negligence of duty and lack
of vigilance on the part of the refinery
authorities?

Mr Speaker: Are Government pre-
pared to institute a regular high-
powered inquiry?

Shri ITumayun Kabir: It is not
necessary, (specially because the as-
sumptions on which the question is
based are no! correct,

Shrl Hem Barua: No, Sir....

Mr. Speaker: 1 allowed him a ques-
tion and it has been answered.
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to Matters of Urgent
Public Importance

Shri Hem Barua: You cannot allow
the Minister to throw dust into our
eyes,

Mr_ Speaker: He can try other
methods at the appropriate time.

Shri Hem Barua: He has not replied
to my question. I seek your protec-

Mr. Speaker: Order, omder. First,
I should have hig protection. He
should sit down,

Shri Hem Barua: We do not have
any. protection under you—it seems.

Shri Raghunath Singh (Varanasi):
It is an unjust remark. It should be
withdrawn,

Shri Hem Barua: He has not replied
to me.

Mr, Speaker: What is the protection
he wants?

Shri Hem Barua: 1 put a specific
question. It has agitated the mind
of the people there. But he has
replied to it by saying ‘the assumptions
made by the hon. Member are
not correct’. That was not the reply
I wanted.

Mr Speaker: He has asked a ques-
tion anq the answer hag been given.
This is not to be judgeq in this
manner, whether the answer is ade-
quate or not.

Shri Hem Barua: He has said my
assumptiong are wrong; he hag not
replied to my question,

Mr, Speaker: Would he continue
interrupting the piroceedings in this
manner?

Shri Hem Barua: 1 do not know
what is happening......

Shri Raghunath Singh: He has cast
a reflection on the Chair. He should
be asked to withdraw those remarks.
He should withdraw them. (Interrup-
tions). '

Re: Calling
Attention
Notice

Shri Hem Barua: I dig not mean
any reflection on the Chair. Don't
shout like that,

Mr. Speaker: I will have to take
action if he behaveg like that,

Shri Hem Barua: I did not cast any
reflection on the Chair, I put a gpeci-
fic question to which no reply has
been given.

Mr, Speaker: I was trying to defend
him. But he is aggravating his own
offence.

Shri Hem Barua: Somebody will
stand up and say all these things.

Mr, Speaker: My difficulty with this
hon. Member is this. One day he
came to me and I explained to him the
result of the attitude that he adopts
on certain occasions. He expressed his
regret. He said he wag helplesg be-
cause sometimes he works himself up
and then cannot control himself.
Therefore, I gave him latitude....

Shrl Hem Baruma: I have said that
here also,

M, Speaker: This has happened
many times. But this cannot be
toleratad always. I will not be able to
tolerate it every moment. Sometimes
it may be tolerated,

There 1s a second calling attention
notice about the reported entry of
400 Naga hostileg into Burma from
Manipur on their way to East Pakis-
tan, It will be taken up at 5 O’clock
when the Prime Minister will reply.

5166

12.09 hrs,
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Some Hon. Members rose—

Mr, Speaker: Not so many at a
time,

Shri Nambiar (Tiruchirapalli): I
have given notice of a Calling atten-
tion motion about the Seventh Fleet
coming into the Ocean,

Mr, Speaker: I cannot answer in
thizg manner,

Shri Nambiar; Yesterday I geve it
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Mr. Speaker: Shrimati Renu Chae
kravartty has been informed about
this.

Shrimati Renu Chakravartty (Barra-
ckpore): May I make a submission to
you? The submission is this, and 1
have myself picaded with you, that
many of us on this side of the House
are not very satisfied with the way
that important questions regarding
matters of policy and of interest to the
nation are not being permitteq to be
raised quickly, You had told me your
difficulties, and you have just explain-
ed that to Shri Yadhav. I would
eagain ask you that you shoulj call
the leaders, explain the pogition to
them and see that we are able tu raise
important isgues quickly and get
answers from Government. If that can
be done, I am sure much »f this
trouble can be avoided. But we have
the growing feeling that really
important matters are being
shelved, ang that this Calling Atten-
tion notice negates the very purposs
for which it was originally accepted.
Therefore, I would request you to call
a meeting of all the leaders and to
have a proper discussion on this
matter, '

Shri Nambiar: Pending, that may
I make a submission?

Mr, Speaker: I am very sorry if the
Members are not satisfied even with
the latitude that I have been giving.
I have been rather relaxing the rule.
Under our rules, only one Calling
Attention notice can be taken up
during the day, but I have been devot-
ing more time to it. Rather, that was
against the rules. I have allowed
one, and the second one I am prepared
to take up at 5 O'clock. About the
other one, the Prime Minister has
agreed to make a statement on the
19th, The Minister can take some
time it he wantg to collect some infor-
mation, or if he thinks it should be
answered a litlle later. I do not
know what difficulty Shrimati Renu
Chakravartty has experienced in that
when the information has been con-
veyed to her this morning. Then the
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hon. Member stands up and puts that
question. That should not be done.

Shrimatl Benu Chakravartty: Be-
cause that i the general feeling here,

Shri Harl Vishnu Kamath (Hoshan-
gabad): The Call Attentlon Notice
may be taken up at a quarter to five,
so that we may not sit longer than
5.30.

Mr, Speaker: That I will gee, Shri

Shri Namblar: I have to make a
gsubmission.

Mr, Speaker: I have called another
hon, Member,
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T, ¥ ¥ oF AT geE 8y
g=AT &Y 9r

W WEWREW : T9 a¥ § Fedy
AT FT SATE AL ZAT |

ot QnE W W faww &Y &t
g difag | @ el &1 owred
FA & grar ared faar o @ @ fF §
faeii &1 & % 1 AfFT ST & FregEd
# At g W & 1 famT ww @
geege e & 9§ Feem #§
arema<t g€ 8, forw a ofonw 7 gar
& 5 awt sq oY g a7 & o §
S g frEl #7 TET g § g
w R

MR WENRT . AT G Sq
5 TH |
Shri Surendranath Dwivedy (Ken-

drapara); He wants to discuss it with
You.

Mr, Speaker: He can come and dis-
cuss it, but that ig not a matter to be

raised in this way. « wT9 77137 |
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=t ot (feee) : weEe W,

W HERY : T I § wiix it
T FY TN T T v |

ot avTeY - e wEtRw, ag frmAt
T g § 1

TR WERE © WIET, WET |

wt anTe : werw wEEw, 7 Fo
orfo MTo & FET & At Araforal #r
fregTrdt =1 T §

weas wEiey ;T § grem & ane
a3 T g § fr & 5w ag A
FT FFAT, TR g OF A4, forw 3@
TE i ST S TV IH I A AR, G
g #T 7 ¥ 1 A g7 A Fe o
dar 9 fFar 9 AR PET wgEw
Fi GTAE T FEAT IgT A AT ghv
€ | 98 et argw v fer 2 Y g
1T g O @ @Y o & 1 g AT AR
& ¥avenE A 9 & e oag
aifira 71 &, Afe 7 T7 @ @1 A
U 1T F€ &0 | IH fow § sger
argar g & % & #9797 38 & w1
e § A% 7€ g o ot e A
o ¥ fag e @ v e fa
@ T %9 A Wil g we—¥ 37
F AT FT WFT AL IW 1 T AT
fam A ¥ far @S g, W ¥ ®
forr 7 & srgEiiwrd &%, fom v A
& g%, Ygrarr 77 ¥ fog @ A
#YT g WA gEd 7 A | wT AR
FgH F TIAAZ w15 wFAT wgd g
w4, @t 39 & ¥ qg¥ oF 2wl frar
q1, IH FT I, AT F 39 ArET
Mz & wawra w1 feare # fomn s
T T QM | AT FIH AR FA
o & i agar f (et ava o1 &
39 F 1% AR § Fifng s fF
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IR 77 7 Jo 0 | 7 P & e §
i FvaT g AL A gEdw &%)
&FT TR Fraar 1 MR, 57 a9 ¥
Wt T @ EFAT g, 99 aw fF
et FEET A FY | 77T 9T AR W
T@AT AT AYEIR AT AT IAAT &Y
%4 & Faam fr efww w1 8 ) 4@ 9vf
2 oA oA A @
TR F4 1

Shri Raghunsth Singh (Varenasi):
We will co-operate.
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Bhri Nambiar; The decision which
you have announced, which is of a far-
reaching nature, is not understood by
Members who do not follow Hindi
These are very important matters, We
must know what it is,

Mr, Speaker: I have just informed
the House that however much he
might try, the Speaker cannot keep
order in the House unless he gets the
co-operation of all the Members, and
it is the duty of each individual
Member ag well as the House collec-
tively to help him in keeping order.

Secondly, when a Member gtands up
and without being indentified, begins
to speak, he shall not caich my eye.

Thirdly, if he persists in continuing
in hig behaviour, then what he utters
would not go on record In extreme

cases, not in ordinary cases, I might
gay that that might not go on record.

=it avTeY : morer wrEE, WA e

g7 A
srea wgEd - w9 § 39 A g9
Far |
Mzr. Speaker: Papers to be laid,
Shri Nambiar; Ou a point of order.
Mr, Speaker: Shri Raj Bahadur,
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Shri Nambiar: Never in the history
of Parliament has thig happened,

—

12.15 hrs.
PAPERS LAID ON THE TABLE

Tue MERCHANT SHIPPING (EXAMINATION
OF ENGINEERS IN THE MERCHANT
Navy) AMENDMENT RuLEs.

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): I beg to lay on the Table
a copy each of the following papers: —

(1) The Merchant Shipping (Ex-
amination of Engineerg in the
Merchant Navy) Amendment
Rules, 1963 published in Noti-
fication No. G.S.R. 1805 dated
the 23rd November, 1863,
under sub-section (3) of sec-
tion 458 of the Merchant
Shipping’ Act, 1958, [Placed
in Library, See No. LT-2:30/
63].

(2) Annual Report of the Hin-
dustan Shipyard Limited,
New Delhi, for the year
1962-63, along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956, [Placed in Library,
see No. LT-2131/63].

NOTIFICATIONS UNDER THE STATE OF
NacaLAND AcT

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): I beg to lay on the
Table a copy each of the {following
Orders under sub-section (2) of sec-
tion 31 of the State of Nagaland Act,
1962:—

(1) The Nagaland (Removal of
Difficulties) Order, 1963 pub-
lished lin Notification No.
G.SR. 1620 dated the 12th
October, 1963,
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(2) The Nagaland (Removal of
difficulties) Order No, 2 of
1963 published in Motification
No. G.S.R. 1847 dated the 30th
November, 1963.

(3) The Nagalany (Removal of
Difficulties) Order No, 3 of
1963 publisheq in Notification
No. G.S.R, 1848 dated the 30th
November, 1963. [Placed in
Library. See No. LT-2132/63].

NeLLore Rice (ExporT RESTRICTION)
ORDER

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): On behalf of
Shri A. M. Thomas, I beg to lay on
the Table a copy of the Nellore Rice
(Export Restriction) Order, 1963 pub-
lished in Notification No, G.S.R.
1879 dated the 6th December, 1963,
under sub-section (8) of Section 3 of
the Essential Commodities Act, 1855.
{Placed in Library. See No. LT- 2133/
63].

ANNUAL REPORT OF THE HINDUSTAN
TELEPRINTERS LTD., ETC.

The Deputy Minister in the Depart-
ment of Posts and Telegraphg (Shri
Bhagava#l): I beg to lay on the Table
a copy each of the following Reports
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Annual Report of the Hin-
dustan Teleprinters Limited,
Madras, for the year 1863,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, [Placed in
Library, See No. LT-2134/63].

(2) Annual Report of the Indian
Telephone Industries Limited,
Bangalore, for the year 1982-
63, along with the Audited
Accowtits arid the comments
of the Comptroller ang Audi-
tor General thereon. [Placed
in Library, See No. LT-3135/
3],

Re: Statement 5174
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REPORT ON THE ACTIVITIFS OF THE COAL
MinNeEs LaBour WELFARE Funp

Dr, Ram Subhag Singh: Op behalf
of Shri R, K. Malaviya I beg to lay
on the Table a copy of Report on the
Welafre Fund for the year 1862-63.
[Placed in Library. See No. LT-2136/
63].

12,18 hry,
RE; STATEMENT BY MEMBER

o T AT Mg (wéa@raz):
e wErEy, & Aw ¥ oy fadw adt
F1 difer & #rfer ot ATET S
NI T FS FEAT 9T § |
faRw 74t ¥ AT age, o TnmE,
F 97 1 IAT W g ¥ fawrT w0y
Fer aT—H& 3T F R 9¢ AT E —

1§ WY TEAT G A g AT
grm, &1 @ur  Twar At
grr "

foe =T Far -
"R AT War 1 W e gy

~

¢ ar @& "

A T T HAW T Fravy 8, 99 9%
% 38 7w, qwifs a8 agw www
¢, wifs 99 & “wrw” W § W T@
I E R

R wERw . WY 69 a1
Reie foar gar g ?

o T st sifirar ot AfY
ey ¢ =T, @t WX w=eT Kr |

oom wET - aF doiw o) faar

¢ &are 13 wifye oo ff owi
3T Wfge | WX AT Teew &



5175 Re: Statement DECEMBER 17, 1963 by Member

[wrezer wekew)
e T a%7 fa@r gur wede w6 og,
& & s 1 w9 foe w4 R Ewar
g 1
Tro T wAIET sfgan : it w9 7

e §
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§E A OF @ qF W § |

Mo TR ®ART Sfgar : ey
WEIEE, 9E A1 @F 97 AT 71 | g ©@THT
TG AT | qF AT @T 4T IH FATHA FI
o F fau

W WERW W19 A qF ST
i faar &, & 91 &1 TA9T 2
HAT § | I F AAET AT FF AT
T FE T

o TW AAET Afgar : a7
fas g7 41 TF §919 &1 I3 F faAw)

TR WEEW Al WA 1 AEe
qF w2z ¥ 1 F F9 IT &1 T
ToTad & AT |

Mo TR HAEL Sfgar : Stav 7
F1 gFH 1 | T4 a7 TTHT § MY A
g

weaW WERA ;. AT a2 qATA qH
o s 1 w9 & [T g f°y
T % g

q& AT WIET | IA T FEAAT
W FAE | I WG G
aifeg |

quW W, ddfere wTd WAy |
vy wrfe st (ST SrTECAT AEE) |
& F Tei T I |
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VR WERA ;&9 dg g
£, T ard Towy g w35 1 W
AT & &, Tl I ar qwEt
I grfedr § et o e smim
A A gaHT gieT 9T T@AT T |

S0 TR AAET wfgan : § myaw
AT A erifs & qwwan g f
qE WATT AZT FAT FAT AT ET & |

SO RERY . 47 FTA2 F qATAE
¢ | o\ wrae afer & gafes
wzhe fam s 3z o arfa g
Shrimati Renu Chakravartty
(Barrackpore): How was it printed
on the Order Paper if & copy of it
has not been given to you?

Mr, Speaker: We have his state-
ment, but he wonts to depart from it

An Hon. Member: It is only a letter,

Mo TW wARR witfgar : ag =01
@ our | Az ar fas & g A
fergr qr g7 g4 ®1 3BT F fao )

oW WEEg . A4 AeEt &7 0
¥ s #1 e gwA famr

o TW WA Afgan : ©F TF
¥ Fg g 1 ATAAT [ THAAT T IH
<@ ¥ AT at FH WY SH qrel §
EAc |
Shri Indrajit Gupta (Calcutta
South West): He said it was only =

letter addressed to you, He now wants
to raise the maiter,

Mr, Speaker: He has given all the
facts, Interruption).

Shrimati Renu Chakravartty: Sir
the point is this. When once we want
to make a statement, certain rules
are referred to, and we have to prove
to you, produce documents to you, and
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give you everything in writing. 1 to root out corruption. I hope you

would appeal to you. If Dr, Lohig is
permitted once to make a statement
ex tempore, in future that becomes a
precedent. What we are worried
about is, some ruleg are applied in
one case and some other rules are
applied in other cases.

Mr. Speaker: Only the game uniform
rules are applied always,

Mo Tw WAL wfgan @ a8 AT
g ad %, # 3T F3d FEr
CAE

o AgEd . AmE # A
&1 A, 9F & vAOw A4 g |

TF HIAHIT qI3€W ;AL |

To TH AARET Afgar : @& JT
# odTAdY T FHAA AT FATA
FIHAT |

12.24 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, you have admitted
a motion under rule 193 to raise a
discussion on the statcment made by
the Minister of Food and Agriculture
on the 12th December, 1963 regarding
sugarcane prices. The Lok Sabha
Secretariat havetasked my department
ang the Ministfy of Food and Agri-
culture to indicate a date for this dis-
cussion. Some Members of Parlia-
ment from different sectiong of the
House have approached me to find
time for this discussion, which they
feel would lose its importance and
topicality if postponed to the next
session, I am inclined to agree with
them and in defence to their wishes
‘1 propose that this item may be put
down in the List of Business for be-
ing taken up on the 21st December
1963, after the discussion on the gteps

and the House would kindly agree.

..Shri Shivaji Rao S. Desmukh (Par-
bhani): We agree,

Shri Surendranath Dwivedy (Ken-
drapara): That meang the report of
the University Grants Commission
cannot be discussed.

Mr, Speaker: That js so0,

Shri Vasudevan Nair (Ambala-
puzha): You might remember that it
was put down in the last session.

Mr. Speaker: Yes, but now the
desire or the feeling is that the food
situation is most important,

Shri Vasudevap Nair: It is a very
strange way of proceeding with the
business,

Mr. Speaker: That is for the House
to decide,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Why not another day be
given for it—Monday?

Mr, Speaker: No,

Shri Hari Vishnu Kamath: Why
should not more time be given to
Parliament for public business?

Mr. Speaker: Order, order. Shri
Nanda,
12.25 hrs,
PREVENTIVE DETENTION (CON-

TINUANCE) BILL

The Minister of Home Affairs (Shri
Nanda): Sir, I beg to move:

“That the Bill to continue the
Preventive Detention Act, 1950,
for fturther period, be taken into
consideration.”

It gives me no pleasure at all to ask
the House to continue the legislation
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[Shri Nanda].

relating to preventive detention. In
fact, I look upon it as an ordeal. If
I still come forwarq for comngideras

of this Bill, it is because I am con-
vinced, I feel that it cannot be help-
ed. There are compelling reasons,
The compulsion, arises out of the cir-
cumstances and conditions angd it is
related to the logic op facts I am
comnpelled by my semse of duty to
the nation. I realise the gravity of
the issues involved, I have thought
about them with the utmost serious-
ness,

As 1 have had a look at the record
of the earlier debates. I recall the
impassioned speeches made by some
of the hon. Members at various times
and at various stages. Also, T am
familiar with the powerful arguments
made in favour of preventive deten-
tion. 1 asked myself, if 1 were sitting
there among the Memberg of the
Opposition, would I favour the re-
enactment of this piece of legislation.

Shri Tyagl (Dehra Dun): You would
be interned if you were there!

Shri Nanda: I may submit to the
House with a certain amount of sad-
ness but with deep comviction that it
is mot possible to avaid the continu-
ance of thig piece of legialation,

Apn Hon Member: Even in spite of
the DIR?

Shri Nanda: We cannot avoid it and
we cannot evade our responsibility, 1
am not called upon, in the present
circumstances, to embark upom any
lengthy exposition of the principles
or the gtructure of this law, much less
its detailed provisions, because I am
not bringing before the House any
new measure, any new set of
proposals. It is a continuance of the
existing piece of legislation. This
law has ita origin and derives its
smmction fromn the Constitution of the
country, Its foundations have been
laid in the Constitution, in article 22.
The first Aect on the subject was
asged in February, 1960 B wes

DECEMBER 17, 1963

Detention %180
(Continuance) Bill

amended in the same year; it was
continued ence in 1951 twice in 1952,
and then again in 1954, 1967 and 1060.

Shri Harl Vishau Kamath (Hoghan-
gabad): Make it permanent!

Shri Nanda: This wes subjected to
Parliament’s scrutiny about eight
times already. Every aspect of it has
been fully thrashed out,

I wish to refer to that part of the
Constitution, the fundamental rights,
in which the provision relating to the
very basis of this law figures. The
principle is not in question. Still, 1
would like to explain briefly what i
is. The basig hag not to be discussed
of course; that is, the basic principle.
But ] am sure that the House must
have some frame og reference. The
discussion has to be related to that
frame of reference. The discussion
must keep in view in the background
the principle which is embodied in the
Constitution which is not in question

The primary source of the Preven-
tive Detention Act ig article 22 of the
Constitution. In that part—Part III
of the Constitution—there is 2
string of fundamental rights I
would like to refer to them for a
certain purpose, because it is not only
one right with which we are concern-
ed, but a variety of them. There is,
for exmaple, the right to equality;
there is the right to freedom os rel-
gion; thers is the right against ex-
ploitation, Several guch rights ere
there,

Shri Hari Vishnu Kamath: And
lastly the right to be detained with-
out trial

SBhri Nanda; Thare ia the right to
property. My purpose in mentioning
all this is that along with each right
it will be found that there is a quall-
fication, There i3 a qualification which
modifies the scope of that right, which
restriets its operation, There are
reasong in every case for that restyic-
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tion. The operation of the right is
circumscaribed for certain purposes.
Article 14 refers to the right to
equality, Then the qualifications are
contained in article 15 saying that
nothing shall prevent the State from
making any special provision for
women and children and for the
sociallly and educationally backward
classes, The other rights are simi-
larly qualified I do not want to go
into the details.

Shri D, C, Sharmg (Gurdaspur):
Let him go into the details; that will
make the picture more clear,

Shri Nanda: There is so much other
ground to cover., I was only ex=
plaining that each right is qualified.
For example, the right to property.
Some of the hon. Members opposite
may not like that but the right to
property has been properly qualified.

Bll.l'j M. B. Masani (Rajkot): Im-
wopuw

Shri Nanda: You may not like our
Constitution, our ways and our aspira-
tions.

Shri Hari Vishnn Kamath: On a
point of order, Sir, May I know
whether the Minister is in order in
saying that nobody here likes the
Constitution? We have all taken oath
to abide by the Constitution, How
can he dare say that none of us like
the Constitution?

Shri Nanda: He said “improperly”.
Therefore, 1 said the hon. Member
may not like that. The hon. Member,
Shri Kamath, dig not hear what Mr.
Masani gaid,

Shri M, B, Masanl: I said the amen-
dments were improper. The Con-
stitution, was beautiul; let ug go back
to that,

Shri Tyagl: May I ssy, Sir, that the
word “you” does not mean any parti-
culay person, It is just usad as a
pronoun meaning anbody., When it is
used in Parliament, It is never
direrted fp any particular aerson,
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except when it s addresseq to you,
Sir,
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Mr, Speaker: “You” is always *I".

Shri Nanda: Public interest, national
interest, larger interest of the com-
munity ‘mpel ed the framers of the
Constitution to provide thess limita-
tions on certain rights,

Mr, Speaker: Even when the
Minister ig he should mot
address any Member direct because
that would create difficulties

Shri Nanda: I am very sorry, Bir.

Shri Harl Vishnu Kamath: You are
the buffer, Sir,

Mr. Speaker: I will advise him not
to face them even. (Interruptions).

Shri Prabhat Kar (Hooghly): They
do not face the people,

Mr, Speaker: Here in the House
they have to face me. Otherwise,
outside the parties can face each
other; I am not concerned with that

Shri Tyagl: The faces that side are
so attractive that one cannot help
facing them,

Mr, Speaker: Here I will be the
target of all assaults, all attacks and
the like,

Shri Nanda: These rights are not to
be viewed as abstract ideas, They
have to be enforced and worked. They
have to be made workable, Thig is
not one right to be practised or
exercised in isolation. There are a
number of rights. Together that
makes the fabric of life, The exercise
of these rights anq of this right to
freedom and protection of liberty is
to be taken as a whole. There are 50
many considerations—economic, social,
moral—which have to be . . ..

Shri Frank Anthony (Nominated—
Anglo-Indiang): Moral also?

Shri Nanda: Yes; moral also. If the
hon, Member has no use for moral
considerations, I meed mot deal with
e,
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Shri Tyagl:
‘moral,

Everything good is

Shri Nanda: There is the question
of striking a balance. There may be
certain excesses on ome side ang oor-
rectives have to be provided for that.
That makes the harmonious whole
We are thinking of a balanced struc-
ture, of a harmonious whole, in which
certain rights have to be limited by
certain qualifications. The content of
the right has been stated and in the
case uf prevenlive detention, that is
a limitation about which I shall say

a few words,

Articles 21 and 22 have to be taken
together for the purpose of considera-
tion of the matter before the House.
Artice 21 says:

“No person shall be deprived
of his life or personal liberty
except according to procedure
established by law.”

Therefore, Parliament is invested with
the power to frame laws to regulate
that right. So, article 21 has given a
wvery essential basic right to Parliament
and the right of Parliament cannot be
gquestioned to frame laws to regulate
the right. Next clause again provides
protection against arrest and detention
in certain cases. I need not go into de-
tails of that, because clause 3 of arti-
cle 22 containg the limitation. It says:

“Nothing in clauses (1) and (2)
shall apply—

(a) to any person who for the
time being is an enemy alien;
or

.(b) to any person who is arrested
or detained under any law
providing for preventive de-
tention.”

That is what the Constitution says.
But the Constitution does not stop
there. The limitation being there, cer-
tain safeguards are provided. Clause
{4) says that no law providing for pre-
wventive detention shall authorise the
detention of a person for more than 3
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months unless certain other conditions
are fulfilled. There are provisions for
the appointment of an Advisory Board
consisting of persons of a certain sta-
tus and it is called upon to report be-
fore the expiration of the said period
of 3 months.
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Shri Hari Vishnu Kamath: May I
know why the Law Minister has
drifted so far from the Home Minis-
ter? I am somewhat intrigued by the
Law Minister sitting so far away.

Shri Frank Anthony: As a lawyer,
his conscience js pricking him.

Mr. Speaker: What would be the
advice of the hon, Member? Should
I apply preventive detention?

The Minister of Law (Shri A. K,
Sen): May I express my appreciation

of the satirical instincts of Mr
Kamath?

Shri Nanda: The lim. -]r:-m' re-
lates to  certain  purjoses  of
national good. They are given
in the Lists—the Union List and

the Concurrent List—defence and
sccurity of India, security of a State,
maintenance of public order and ser-
vices essential to the community. So,
it will be obvious that here is a
balanced structure. Within that arti-
cle, there is an in-built safeguard pro-
vided, which balances the jmpact of
the main right with certain other pro-
visions, which will make it fully
workable in the interests of the entire
community. Now, certain object has
to be secured through this provision,
the fundamental rights and others.
What is that objective? The objective
is, if the article is taken as a whole,
we have to preserve the democratic:
structure that we have. We have to
ensure the fullest play to the free-
dom and civil liberties in the country.

Shri Surendranath Dwivedy (Ken-
drapara): By detaining without trial?

Shri Nanda: Whatever the hon.
Members may say, it must be clear
to them that the country does not
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consist of a few followers which they
have; the country is composed of 45
crores of people and it is the interests
of 45 crores of people which is in ques-
tion, the interests of the entire nation.

Shri Nambiar (Tiruchirapalli):
Since he is giving, let him be pre-
pared to take also.

Mr, Speaker: Each hon. Member
will have his turn when he can say as
much as he wants. Now he should
listen.

Shri Bhagwat Jha Azad (Bhagal-
pur): One thing 1 can say. If they
do not behave well and allow speeches
to be made without interruptions, they
will also receive the same treatment.
We will not allow them to speak (In-
terruptions).

Mr, Speaker: ©Order, order. No
challenges or cross-challenges here. 1
will see that every one has his turn
and he is allowed to speak. That is
my duty. Others, need not have any
fears on that score,

Shri Surendranath Dwivedy: There
should not be any threat like this.

Shri Nanda: I was relerring to this
vast country, vast nation, the totality
of whose interests are in question, not
the interests of a small section. We
must also consider the condition in this
country. What is it that we are out
to protect? It cannot be denied or
questioned that there are tensions
and there are anti-social elements.
Apart from that, even taking the ordi-
nary law, there is no question of any
absolute liberty. When encroach-
ments are made on the freedom and
liberty of others by some persons
within the community, the State is
charged with the responsibility of pro-
tecting the freedom and liberty of the
people against those encroachments.
For that purpose, there is a list of
offences, the process of law and,
finally punitive action,

In the conditions of this country
today, this does not suffice, Because,
the larger freedom of the community
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is menaced by certain anti-social eles
ments, There are tensions in the
country, there is incitement to vio-
lence and there is provocation created
from time to time. If the situation is
normal, it can be dealt with by the
normal law, by whatever legal appara-
tus that we have.

Shri Hari Vishnu Kamath: Prose-
cute them.

Shri Nanda: But there are condi-
tions, situations and times when this
conflict arises. Shall we let these
forces to raise their head and do
nothing about them, or shall we pro-
tect the liberties of the people by some
large powers with which the State is
invested in order to discharge its res-
ponsibilities to the nation? It is al-
ways being thought as if the only
threat to the liberty of the people
arises from arbitrary action on- the
part of the Government. That is not
so at all. That is not the major threat.
What is happening in this country is
that certain forces are inciting people
to violence and creating disturbance.

Shrimati Renu Chakravartty (Bar-

rackpore): They are therc in every
country.,
Shri Nanda: 1 hope I shall have

the occasion to explain what the diffe-
rence is, and I hope we ghall reach
that stage here also when we may not
have recourse to these extra powers.
These powers are being required, not
for restricting in totality the liberty
of the people but for enlarging it. So,
there need not be any apology for it
That is the test that has to be applied.
I concede that any restriction of
freedom is not good, it is evil, but it
may be necessary to avert a much
worse evil. It is not a question of any
philosophy but it is a question of fac-
ing the facts of the situation.

I mention two kinds of encroach-
ments. I may say that the situation in
India is such that the State has to be
invested with special powers, Those
powers have to be exercised, ae has

‘" been provided in the law itself, sub-
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ject to very rigorous safeguards. The
demorcatic freedom which has been
provided in the Constitution is some-
thing of which we are proud, We
want to cherish, value and preserve it.
I agree that simply because there is
a power given to us by the Constitu-
tion to frame a law of this kind, that
by itself cannot be g justification for
framing such a law; I immediately
concede that. There has to be some-
thing more, to justify the cnactment
of such a law. We have to prove, we
have to substantiate that there are
conditions in existence which necessi-
take, which compel us, and impose on
us this obligation, and those condi-
tions should be such that I could
justify them as involving considera-
tions of such value that I can place
them on par with the fundamental
rights themselves. For otherwise the
fundamental rights will not be com-
plete without the exercise of these
safeguards and precautions. I am plac-
ing this Bill for the continuation of the
law at that level.

As I said, in a normal well-develop-
ed democracy in those conditions the
arms of law should reach out and
shoulg be able to cope with anti-social
elements and activities. But, then, we
have to remember that there are spe-
cial factors at work. Further, we have
to see, we have to make sure that this
tender plant of democracy takes roots
in this country. After all, it is not
very long in existence, considering the
history of this country. The hon.
Member, Shrimati Renu Chakravartty,
should have thought of the long his-
tory of the development of democra-
tic spirit and respect for law. This
plant, this tender democratic plant has
to grow. In order that it can grow,
we have to provide a hedge around
it. A hedge is needed for its protec-
tion. But it is my own view that the
hedge may not be needed for very
long. No hedge is needed when the
Plant has grown properly. 8o, 1 ¢o
hope that before leng it will be possi-
ble for us to dispense with it. We have
to werk towards it. It is a challenge

DECEMBER 17, 1063

Detention 5188
(Continuance) Bill

to the whole nation. It is not a party
question. It is a question for all the
parties. It js a challenge for al] of us
to work in g spirit, in a manner, so
that the conditions which now exist
are altogether removed, so that this
legislation, this law can be scrapped.
1 feel that we all should sit together
and work for that without any party
considerations.

Shri Harj Vishnu Kamath: Why not
detain al]l the parties?

Shri Nanda: It is the duty of all the
parties to see that the spirit of law-
lessness is eradicated from the coun=
try. Here ] am not referring to any
one act of lawlessness but the very
spirit of lawlessness, and it is that
which has to be dealt with, '

Shri Hari Vishno Kamath:
policy generates lawlessness.

Your

Shri Nanda: It may be that the
freedom of a few people has to be cur-
tailed for the sake of the larger inte-
rests of the nation . . . (Interrup-
tions).

Mr. Speaker: Order, order. At least
I should be spared of this duty, There
should be no lawlessness here. I have
appealed to hon, Members so many
times that we should listen to the
Minister.

Shri Namda: I have explained (hat
whatever we are doing now, the
powers we are asking for, are not to
be normal powers. They are to be
exercised in dealing with special situa-
tions and we hope that the time will
come when we could dispense with
these special provisions. But I may
add that if the situation remains, the
conditions exist, which call for the
use of these powers and for the State
to be armed with those powers, then
it would be a violation of the spirit
of the Constitution not to have thuse
powers just as it would be the viola-
tion of the gpirit of the Constitution to
use these powers when tha conditions
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do not exist, If the conditions do exist,
then all the circumstanceg demand of
us to have these powers and to use
them. There should be no apology for
it. This is something which is for
the good of the nation. There should
be no hesitation about it; no apology
for it.

Now, what would be the conse-
quences if we do not keep these powers
in hand and use them for proper legili-
mate purposes? Let us look at the
analysis of those cases of detentlion.
Who are the people involved? It is
not any member of a politica]l parly
as such—not at all. Who are the
people involved and should we have
any kind of sympathy, any kind of
softness for those pzople? ‘These are
people who are working against the
interests of the nation and againsi the
security of the country. They are
spies; there are persons who are being
detained because they harbour ducoits;
there are persons who inflame commu-
nal passions. These are the categories
of persons. If we do not deal with
them in that way and if the normal
machinery of Government is not able
to cope with them, what are the con-
sequences? It is not simply that there
are a few lives that are lost and &
little more property is destroyed. The
damage goes much deeper. The conse-
quences are much rmore far-reaching.
The people will feel that the Gouvern-
ment cannot protect them and, there-
fore, there wil] be the use of private
force, organised private force. That
is the answer, when the Govermmrent
is not able to protect them. Tt wonld
be a very much worse situation.
Therefore, to avoid that cult of private
force and despair among the people
which again can have its 2wn very
dangerous consequences—we have to
avoid them—we have to create re:-
pect for law. Therefore, the use of
these powers has to be viewed from
this angle. Here we have to compare
with the other things at stake? What
is the balance of advantage ond dis-
advantage to the nation, is really the
test.

Then, the question will be:
about the conditions? I am

what
laying
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stress on the conditions. I am gaying
that the use of these extra powers is
for the purpose of dealing with, cop-
ing up with a certain set of conditions.
Naturally, this is the point at which
we can pause and think as to whether
the conditions in this country are such
that they really represent that kind of
threat. That is a factual question, But
its answer is not going to be a legal
answer that can be given. The answer
has to be in terms of fulfilment of the
obligations of statemanship. A view
has to be taken which will have to
take into consideration the entire
situation of the country and a proper
assessment of what is going on and
what are the forces at work in the
country. It has to be seen if in these
conditions the Government uses these
powers or not for that purpose. I
might refer to the figure of the use of
these powers., But much more impor-
tant is not the question of the num-
ber of spies, etc. ete. but it is our
experience and the general situation
fn the country which creates the great
risks against which we have to provide
through this means. That is the issue.

Now, let us compare what were the
conditions at the time when, say, three
years ago, this Bill for an extension of
time was before this House and it was
adopted and the econtinuance was
accepted. Are the conditions better
than those obtaining then? Are the
conditions same or similar to those ob-
taining then? That may be one way
of looking at it. As I said. it is not
simply a limited view. It has to be
taken in a wide sweep and a general
view about the situation where it is
not the question of figures only. 1If
the hon. Members look at these things
dispassionately without any kind of
bias in one way or the other, they
will themselves be forced to agree
with me. Take, for instance, this
question of the communal situation,
Can we say even through our expe-
rience of the last two or three years
that we have been free from that
trouble? No. We have not been able
to free ourselves from that trouble.
Take, for instance, the question of
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spies, the espionage. In the circums-
tances of the country don't we have to
deal with it more rigorously than ever
before? So, all these powers which
we have got are meant for certain spe-
cific purposes, About those purposes,
there can be no difference of opinion.
But I would be asked this question—
[ anticipate that question and I would
like to answer that—and this would
be: When do you think the condi-
tions will have changed so that you
will be in a position to set aside this
special law, the Preventive Detention
Act? Can we conceive of a time when
there will not be a single spy or a
single goonda or someone who is creat-
ing trouble? Ag long as we can point
out to the presence of a goonda or a
spy, have we therefore to put the plea
that for that reason there should be
these powers and this legislation? But
that is not my case. I believe two
things will happen. One is that we
will be able to strengthen our admi=
nistration more and I may adq at this
moment that my justification for this
legislation is not on the ground that
there are deficiencies in our machinery
and they have to be made up by this
law. If there are any deficiencies,
they should be made up otherwise and
we should not seek the help of this
legislation for the purpose of carrying
our normal functions. I am saying
this apart from that. It is not a ques-
tion of a single person here and there.
It is a question of the whole set of
circumstances. If there is a net-work
of spies, the espionage, if the commu-
nal hatreds and passiong are being in-
flammed in several quarters if that
respect for law, the keen desire to res-
pect other person’s freedom has not
grown to that extent, it is all those
things that are to be dealt with and I
have this hope, I have this faith, that
with the help of our friends, in all
the parties, we will create in the coun-
try those conditions where the respect
for law grows and people do not want-
only go and incite others to acts of
lawlessness and violence, The violence
te the more important thing, the inti-
midation of other people. I am not at

DECEMBER 17, 1963

Detention
(Continuance) Bill

5192

all afraid of demonstrations or proces-
sions. By all means in a democracy,
there must be avenueg for expression
of discontent.

Shri Hari Vishnu Kamath: You
were the Labour Minister yourself.

Shri Nanda: But I only stop short
there. Where one creates terror,
somebody else is not able to move out
and it is not known what will happen
at the next step, where people wouid
nci come forward to give evidence—it
is not the ordinary slight aberration
of scmebody or lapse on the part of
somebody—these are the conditioas
which we can visualise. T believe,
our effort at national integration will
tucceed and all those various antlago-
nistic elements, various tensions and
those conflicts within the nation will
be resolved. That is the answer and
there i= another answer also,

Shri Hari Vishnu Kamath:
long will it take?

Shri Nanda: There are other ans-
wers, where the responsibility i not
on the other party, but thz responsi-
bility lies on the Government—it is
thie deeper causes of discontent—
where enough education is not there,
vhere enough means of living are not
tiere, where the prices are so high
that some people are not able to live
within their means. All thesz are the
deeper causes, That is frankly the situ-
ation whatever may be the causes.
Maybe these things could not have
been helped. It may be that we might
have been able to do somewhat better,
But :t is these things to which the
country and the Government and the
whole nation have to address them-
selves, namely to ensure greater equa-
lity and greater scope for the realisa-
tion of the aspirations of the masses
of people in the country. These are
the things to which we must devote
our attention so that all genuine
grievances may be redressed and the
basic causes of economic and social
discontent are removed. This is the
situation to which we are looking for=
ward.

How
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One question was asked of me, and
that was about the emergency and the
provisions of the Defence of India
Rules. I was asked at the time of the
introduction of the Bill “You have got
these special powers under the De-
fence of India Ruleg |,

13 hrs.

Shri Frank Anthony: You will con-
tinue them indefinitely.

Shri Nanda: . . and so, why do
you have this alsu?’. That was the
question asked, and it struck some
people as if it was a very cogent
question and there might not be an
easy answer to it. But the answer is
véry simple. We have now the
Defence of India Rules, and I would
suggest that the provisions Lhereof
may be compared with those of the
Preventive Detention Act. There are
two instruments here. One 13 a
sharper jnstrument, and that is the
Defence of India Rules. The other
is the Preventive Detention Act which
has got much greater safeguards.
Therefore, even during the 2mer-
gency, why should we apply the more
rigorous measure against cases which
can be dealt with under the Preventive
Detention Act which has provided
much greater safeguards for the citi-
zen? For example, the provisions of
the Preventive Detention Act are
much more favourable. Within five
days, the grounds nave to be supplied.

Shri Frank Anthony: Much more
favourable for whom?

Shri Nanda: Within thirty days, the
matter has to go before an advisory
board. There js the right of written
representation, and there is also the
right of personal hearing before the
advisory board, and within six weeks
the case before the advisory
board has to be decided. ‘There are
some other provisions also which help
somewhat the persons who are detain-
ed. Unless the advisory board finds
that there are suffcient reasong for
keeping a person in detention, the
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person has to be released. That is, the
advisory board has the veto in this
matter. There is a maximum period
of detention also laid down under the
Preventive Detentinn Act.

In the case of the Defence of India
Rules, the things are different, and the
situation is also somewhat different.
Therefore, to say that because there
are the Defence of India Rules, there-
fore, the Preventive Detention Act
should disappear 1s no argument at all.
The purposes may bz the same,”  the
situation in each case may be different,
and it might call for the use of the
milder powers under the Preventive
Detention Act.

I have covered so far the ground re-
garding the situation which calls for
the continuance of this Act and which
compels us to keep intact the existing
Act relating to preventive detention.

One other thing which wil] pussibly
interest hon. Members is how this
legislation has worked. This is a very
relevant question. This is something
to which greater attention should be
paid, because it is guite possible that
in a large country, so many persund
are concerned, the authorities, the offi-
cials ete., and there is the possibility
of lapses, and we would welcome any-
thing of that kind being pointed out
so that one could loke greater precau-
tions about it and take proper action-
about it.

As far as I can see about the work-
ing of this Act, I would say this. Here,
1 may submit that I am not building
any kind of case on numbers. The de-
tention of even a single person would
hurt my feeling and my sense of free-
dom if that case is not fully justified.
But 1 am referring to numbers for
this reason that over a period, this
number is not so large, in the sense
that the trend is somewhat downward.
The trend over a period is somewhat
downward, and that is a gratifying
feature. The latest position is that
the number is 209, of which 208 are
on account of maintenance of public
order and 3 are in relation to securitv.
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This is the present position, that is,
as at the end of September last. The
tota]l number detained in the year was
288. Among these, the largest number
was regarding violent activity.

Shri Harj Vishau Eamath: From
which State?

Shri Nanda: The hon. Member has
got the State-wise analysis with him,
and I have also got those figures with
me here, but I do not want to {ake the
time of the House on that at this stage.
There was communal activity in 24
cases; then there were 15 cases re-
garding Naga hostile activity and es-
pionage, and about 10 cases relating to
the maintenance of services and sup-
plies essential for the community.

o T RAT St (wHaTaz):
mery  wgEd, v & gfFem & fAm
OF q91 9% TFAT £ 7 A7 HAT At
qFE 3 @ 2, 3 FFT A9E= T
# 1 o= fedm o {fem Gaz &Y ar
Ff—rFak agva=r Fr37 ar 1 @fF
= T T I, 1ofAm oww am
ferm o Zfemr dw ol a9
F9A, T4 TFT F AT AT F I,
T W A A WwS A A EN
LT
Shri Nanda: It is a very relevant
point, but it has also a special answer,
and situations are there which call
for the use of the Defence of India

Rules; other occasions are there where
those powers have to be employed . . .

To T wARge wfgar : weww
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Shri Nanda: We have got several
hours to run the course of this discus-
sion, and I shall give the precise
figures. But let me cover the whole
period to indicate the trend, Of course,
as I have said already, I am not
building my argument on that at all.
Therefore, hon, Members may be
saved from any worry on that account.
I am only giving the facts.

Mo TR wANT wWfgr ;= A
T d F g

Shri Nanda: During the period from
1850 to 1853, for about two or three
years, the total figure was 1016. For
a period of three years from 1954, the
number was 1041, For about three
yvears from 1957 the number was 569,
and from 1960, the number was 634
Therecfore, even apart from the De-
fence of India Rules, the situation is
somewhat worse in this periogq from
the point of view of numbers, There-
fore, 1 need not reinforce the argu-
ment by quoting the figures under the
Defence of India Rules.

Taking the causes into account, 1
findg that so far as communal tension
is concerned, there is some kind of evi-
dence that it is at a somewhat lower
level than before. Regarding the har-
bouring of dacoits, the position is
somewhat the same. Regarding that
element which has gol the name of
goondaism here, it is on the increase.

Shri Frank Anthony: Political
goondaism is on the increase.

Shri Nanda: That element which 15
characterised here as goondaism is on
the increase.

There is one thing which I might say
even at this stage ang acknowledge
before the House, and it is this
1 have looked into these figures, There
are figures also relating to the use of
these powers against persons who
penalise the community because they
have got hold over certain resources

and commoditles; they exploit the
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helplessness of the community. This
relates to essential commodities énd
services and to people who have com-
mand of those commeodities and ser-
vices. But considering the extent to
which exploitation is rampant, 1
believe it calls for a fuller use of the
powers against those people,

Shrimati Rean Chakravartty: We
have not got that figure at all in
this,

Shri Hari Vishnu Kamath:
statement is blank on that.

Your

Shri Nanda:
for 3 years,

1 gave the figure 10

At this stage, 1 do no! think 1
should take much more time of the
House, But I would say this
before I conclude. I have to appeal
to Members to approach this ques-
tion with an open mind. I have heard
that some of the hon, Members have
been sharpening their weapons—
these were the words used—for a
major offensive.

Shri Hari Vishnu Kamath: On both
sides.

Shri Nanda: 1 know this Act has
‘been the baltieground where fierce
battles have ranged roungd its provi-
sions. But 1 would just make this
request: let us  concentrate on the
real issues; lel us dea] with them.
I would be happy to hear from them
on that and if there is any response
called for from our side, we will not
ke lacking in that response. I would
vequest hon, Members to approach
this question with a spirit of construc-
tive co-operation,

Shri Hari Vishnu Kamath: On a
point of information. With a view to
facilitate a fruitfu] discussion, could
the Home Minister tell the House In
‘how many countries where the system
of parliamentary democracy prevails
there is today the law of preventive
detention? Could he also give the
names of those countries?

1818 (ai) LSD—4,
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Shri M. R Masani: In peace time.

Shri Indrajit Gupta (Calcutta South
West): Nowhere.

Shri Nanda: Later.

Shri Harl Vishnu KEamath:
he not give it now?

Mr, Speaker:

Shri Harl Vishnu Kamath: ' Only
Ghana—it appears.

Could

Motion moved......

Shri Tyagi: China,

Shri Harl Vishna Kamath: Is China
a parliamentary democracy?

Mr. Speaker:

Motion moved:

“That the Bill to continue the
Preventive Detention Act, 1950,
for a further period be taken
into consideration”.

May I continue?

There are twg amendments. One
is by Shri Ram Sewak Yadav for
eirculating the Bill for the purpose
of eliciting opinion thereon by the 1st
May 1964, Does he want to move it?

Shri Ram Sewak Yadav (Bara-
banki): Yes,
Mr. Speaker: It is out of order.

The Act expires on the 31st Decem-
ber,

Shri Nambiar (Tiruchirapalli): It
is exactly for that purpose that it is
done.

Mr. Speaker: Therefore, it is
dilatory. It cannot be allowed,

The second one it by Shri S, M.
Banerjee, It is for circulation for
eliciting opinion by the 15th Decem-
ber.

Shri §. M, Banerjee (Kanpur): H

did not come up earlier,

Mr. Speaker: He has amended it
to the first day of the next sessiun.
That would be after the Act expires.
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Shri S, M. Banerjee: Till that time
they can have DIR, That is always
there.

Mr. Speaker: I am not concerned
just at present with the DIR. So
that is also out of order. Only the
main motion is before the House.

Shrimati Renu Chakravartty: Mr.
Speaker, this House is going to debate
whether or not we should continue
this Act, which everybody, beginning
from 1949-30 right down to today.
has called a lawless law,

. Shri Hari Vishnu Kamath: I am
sorry .o interrupt the hon. Member.
What is the allocation of time as
between the first reading and second
reading? 10 hours have been allotted
to the entire Bill.

Mr, Speaker: We have not yet
come to that. It will be ag Members
desire,

Shri Hari Vishno Kamath: Will 8
and 2 be all right?

Shri Frank Anthony: 9 and 1 will
be enough,

8hri Gauri Shankar Kakkar (Fateh-
pur): The time taken by the hon.
Minister should be excluded.

Shri Hari Vishnu Kamath: Why not
extend the time by half hour? We
wil] have 10 hours for the general
discussion, and half hour for the rest.

Shrimati Renu Chakravartty: This
is the seventh time that this House
has been asked to give its approval
for the continuance of this Act on
the statute book. We have seen
Ministers coming and going. We have
heard in the early days, and read,
the debates in the Provisional Parlia-
ment, the speeches of that iron man,
Sardar Patel, and after that of Rajaji.
After that, when we came to this
House, we have seen the performance
of Dr. Katju, blunt, very crude some-
times but anyway straightforward—
‘Look, I have got to exterminate
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those who are my enemies’. Then we
have seen the debating qualities of
Shri G. B. Pant and now we have a
performance which, I think, has
excelled everybody else's, and that is
the performance of our new Home
Minister, When I was listening to
him, I really felt pity for him because
when he was arguing the case, I
could not believe if we have known
him during the last few years as a
Planning Minister as well as Labour
Minister—that he really believed in
what he was spcaking.
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Shri Hari Vishnu Kamath: His
heart is not in it,

Shri Tyagi: It is complimentary.

Shrimati Renu Chakravartty: He
talked about in-built balance, I felt
that his entire speech wag an in-
built imbalance—everything that he
spoke. At one time, he postulated
something; at the very next moment,
he contradicted it. Then he talked
about the basic questions and real
issues,

Shri Nanda: I do not wish to inter-
rupt the hon. lady Member. But 1
want to say this in reply to her
statement that I did not believe in it
that I do believe in it fully, I have
deep convictions about it. It is not
8 question of any imbalance; it is a
question of perfect balance.

Shrimati Renu Chakravartty: The
hon, Minister protests too much (In-
terruptions). That is my feeling I
will come to Shri Azad a little later.

In regard to the continuance of this
measure on the statute-book, actually
each one of the Ministers in charge
has pleaded one thing or the other.
There is the “Situation” always posed
before us—with a capital S After
1847, in 1949-50, we were told that
in the country there were communal
tensivns. There were communal ten=
sions of the worst kind. Then they
talked about & “nascent democracy”.
Of course, the violence of the Com-
munists—everything—was brought for-
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ward as an important reason for
passing such a law. Thig ‘situation’
was there. Then when we came to
Parliament, when the entire policy of
the Communist Party with regard to
Telengana itself had changed, We
must have the Preventive Detention
Act’. Then again the ‘situation’ was
brought forward that there were anti-
social eiements and we must have
this power; we are still only a few
vears from independence, Then this
continued constantly and we are now
in 19683, We should be at leasty a
little older from that nascent demo-
cracy, from the stage when we were
supposed to be just an infant demo-
cracy.

Shri Harl Vishnu EKamath: Adoles-
cent.

Shrimati Benu Chakravartty: We
should have become a little more
adolescent. It is said ‘Here is a tender

Shri Hari Vishou Kamath:
yet adult,

But not

Shri Indrafit Gupta: Juvenile delin-
quency.

Shrimati Renu Chakravartty: The
trouble is this, This tender plant
will never have firm roots however
much we try to keep it strong by
utilising such ruthless measures.
Article 22 of the Constitution has
always been quoted. It is not a
question whether it is there in the
Constitution or not. Have we not
amended . the Constitution? There
were certain situationg at that time,
Has nothing changed? Now we are
told—the hon, Minister hag made so
many interesting points—that there is
a spirit of lawlessn»:: that there is
a large section of the community
whose freedom has to be protected.
Are we the only country in the world
where there are such problems? In
the United States of America, what is
it that we have seen? Not only the
Al Capones and criminals; we have
seen organised violence of the worst
type in Alabama, in the South, We
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have seen Negro children being
lynched, killed; we ‘thave seen the
President of the United States killed.
Do they have in peace-time guch an
Act? We are always told that after
all the communist countries are dic-
tatorships. All right, take the coun-
tries that have got parliamentary
democracy. Is it that our country is
so immoral, that our people are so
bad that we have got to have such a
law, just because article 22 is there?
[ think this is demeaning for our
people. I think this is only an excuse
for hiding the immorality of many of
the policies of Government.
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The basic question is why this Act
has to be used? I would like Shri
Bhugwat Jha Azad to look into the
blue book giving us statistical infor-
mation. I think the time is coming
when it will not only be Members on
thig side QI the House who will be
affected . .

Shri Bhagwat Jha Azad: You are
anti-national, all Communists.

Mr, Speaker: As I said earlier, we
will have to listen to the speeches of
Members, whether we like it or not.

Shrimati Renu Chakravartty: I am
afraid he does not want even to listen
to what is there in" the statement
itegel?, ’

Shri Indrajit Gupta: His turn is’
coming also. ,

Mr, Speaker: The hon, lady Mem-
ber is also turning towards Shri Azad.

Shrimati Renu Chakravartty: I do
not know if this is one of the rules
of procedure that I should not occa-
sionally look at the Members whom 1
am addressing.

The point which I would like, in all
seriousness, even Congress Members
to understand, is this. If we put
such a law on the statute-book, it is
not always going to be used against
Communists, or maybe, other political
opposition parties, It is very inter-
esting to see from Statement No. 11
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that among the persons detained
under the Preventive Detention Act,
there is one in Maharashtra for goon-
daism, g3 rebel Congressman. Did a
Congressman have to be a rebel in
order to be a goonda, I do not know.
We see so many divisions being
created in the Congress Party itself.
I hope they are ideological differences,
—there should be in every party, there
is nothing wrong, but then it may
be used against them alsp occasional-
ly,

There is also one person belonging
to INTUC who has been arrested, and

I presume he is also a rebel Congress-
man,

So, I say let us not look upon it as
a party question, but as a much wider
issue, There is no doubt that the
Defence of India Rules and the Pre-
ventive Detention Act have been and
are being used mainly against the
Communist Party, and, to a certain
extent, other opposition parties. We
cannot forget the history of what has
happened. 1 would urge the hon.
Home Minister to see that it is actual-
ly not used against anti-social
elements. What is goondaism? We
are not goondas to be put in jail
There are cases where political people
have been put in jail, calling them
goondas. No classification hag been
given. We can give such examples of
case after case.

13.24 hrs,
[MR, DePUTY-SPEAKER in the Chair].
The new element ~in this years

debate is this, that we have got not
only the Preventive Detention Act,
but also the Defence of India Rules.
This House unanimously gave those
powers to Government because the
gituation was such, and we believed
that Government would use them for
the defence of the country. I do not
think there is anybody in the House
. who would not have given those
powers in an extraordinary situation,
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but we are sorry to say—and I think
many of the Members of the Opposi-
tion who totally disagree with each
other on the basic policies that should
guide our country are all united in
this—that even the Defence of India
Rules have been used in a manner
not warranted, They have not been
used in the manner that Parliament
had wanted them to be used.

The hon. Minister has quoted
figures and pointed out that the
arrests under P.D. Act have either
gone down or remained steady. Why?
Because politica] people have been
arrested under the Defence of India
Rules. It is not a question of a year
ago, but only yesterday or this morn-
ing there were agitators in regard to
gur in Ghaziabad, and there, one of
the Members of the Upper House,
belonging to the PSP 1 think, am
elderly Member of the Rajya Sabha
has been arrested.

Shri Hari Vishnu Kamath: Chair-
man of the U.P. Party.

Shrimati Renu  Chakravartty:
Because he had agitated with - the
kisans that gur should be permitted
to be got out of the cordoned area,
he has been detained under the
Defence of India Rules, ’

Shri Maurya, our colleague in this
House, made a speech six or eight
months ago, and we are told he has
been arrested,

Shri Hari Vishnu EKamath:
cult speech to study perhaps!

A diffi-

Shrimati Renu Chakravartty: Not
OnIy that., A few months ago there
was the Bombay strike, and we
again found the Defence of India
Rules being used, S0, we know very
well that where political opponents
have been arrested, they have beem
arrested during the last one year
under the Defence of India Rules,
and those powers have not always
been utilised for the purposes for
which Parliament had given them.
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If it is a question of subverting
national security, what about the

hoarders and blackmarketeers? How
many have been arrested? In the
statistical information given to us, we
find there are arrestg for espionnzt‘:.
violent activity,—what wviolent activi-
ty is no one knows—anti-Indian
propaganda, goondaism, communal
agitation, refusal to contribute to the
National Defence Fund and harbour-
ing of dacoits, Was there any person
arrested on blackmarketing and pro-
fiteering? ‘There have been rice
hoarders, everybody knowg it, but
when the question came up, our Chietf
Minister gave them a good chit and
it was said that they were not hoard-
ing. It wag the people who showed
the world that they had been hoard-
ing,

What about those who steal our
foreign exchange? Is that not also
subverting our national security?
What about those who parade with
black money? Only yesterday we
heard the Finance Minister saying
that there is » huge amount of black
money in the country, a thousand
crores or something like that,

Shri Indrajit Gupta: Ten thousand
Crores.

Shri Tyagi: The normal law deals
with it.

Shrimati Renu Chakravarity: If
they are taken care of by the normal
laws, who are the others left? It
must be the political opponents who
agitate for the demands of the people.

When the Samyukts Maharashira
Movement was taking place, many
were arrested for “violent activity”.
Actually, the Preventive Detention
Act was used long before one single act
of violence took place in the streets
of Maharashtra. Similarly, when
the question of Bengal-Bihar merger
came, people were put in jail After
that, when such issues as food came
up, even before one single violent
action took place, all of them were
clamped in jail, and it was proved
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beyond the shadow of a doubt that it
was violent activity brought about by
the provocative action of Government
which resulted in creating a furore
and there was firing and after that
violence took place, You are putting
the cart before the horse.

It has been rightly stated by the
hon, Minister that the real issues are
food, cloth, prices. These are the
basic issues, and they cannot be
tackled by the rod, but in a much
more basic manner,

On this question of emergency,
nobody says that we have solved the
question of our border. We know
that the situation can at any moment
flare up, but certainly the situation in
the country is that there cannot conti-
nue a long stage of emergency. The
feeling is not there in the country.
You have not created that feeling.
You cannot have it only on one side.
You have not stopped the rising
spiral of prices, blackmarketing, and
controlling those holding the com-
munity for ransom. All these things
are continuing, corruption continues.
Therefore, people now want that there
should be an end of the emergency,
and that the Defence of India Rules
as well as the Preventive Detention
Act should go.

Why do we say so? Not because
we want that goondas should go scot
free, There is the law of the land.
If it is the contention of our Govern-
ment that our jurisprudence is such,
our law courts are such, that our
people are such that they cannot rule
except by lawless laws, then, I am

afraid it is time for the Government
to quit.

I got hold of a copy of a note which
had been circulated on the Preventive
Detention Act by the Congress Parlia.
mentary Party, and I was surprised
and shocked to find what it contained,
Here, in this very house, a man like
Sardar Patel, when he brought forth
this legislation, saig that he had spent
sleepless nightg over it. What did
Rajaji say? Now, of course, he has
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joined the Swatantra Party, He was
then on that side. He said:

“I agree that it is an abnormal
thing that makes me ask for
these powers, I regret it, It is
an infringement of what is normal
criminal procedure.”

He said it. Today what are we being
told? 1 suppose this ig the concept
which is being sought to be produced
upon the minds of the Congressmen
because I cannot believe that the
Rowlatt Act was supported by any-
one; in fact, it was talked about as a
lawless law. The very Central
Assembly had heard the voice of
Motilal Nehru against it. I cannot
believe that the congressmen accept-
ed it. But then the note says: “The
concept of ‘Preventive Detention’
was not new to this country...... In
India, the East India Company Act,
the various provincial regulations, the
Defence of India Acts during the two
world wars and the Rowlatt Act,
1919, had, in one form or another,
embodied the idea.”

An Hon, Member: Ridiculous.

Shrimati Renn Chakravartty: But
the Rowlatt Act was challenged in
the period of our national struggle,
and today, that iz being whitewashed
as if this piece was a normal thing,
and as if that is part of our tradition
and part of our custom, Not only

that. The more I have read it, the
more I am surprised, It goes on to
say:

“The availability and use of

that power in India, unlike in
USA and UK, has not been ex-
plicitly contingent wupon a state
of Emergency.”

In the United States and the United
Kingdom, there are similar laws
which the hon, Minister is trying to
quote before us. I agree, But in the
United States and the United King-
dom, things are a little different.
There, the only difference is, they do
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not have such laws
But the note says:

in peace-time.

“Rather, the adoption of this
concept presupposes an inter-
mediate state between normalcy
and Emergency.”

The people will not accept this. The
PD Act is being put forward for a
Situation—'Situation’ with a capital
S—in between “normalcy and Emer-
gency.” It says:

“in other words, existence of a
specia] situation requiring an
effective weapon to forestall the
arising of internal emergencies.”

Not only that. We find a reference
to the ordinary criminal law of the
land. I am dQuoting from the Cong-
ress Parliamentary Party's brief; I
suppose it is a brief. It says:

“....the ordinary criminal laws
of the lJand—founded as they are
upon the premise that a man is
innocent until proven guilty and
designed to ascertain and assess
facts and not to proceed on sus-
picion, are undoubtedly deficient.”

So, now are we being asked that
people should be adjudged guilty
without being given the right to prove
their guilt? We have been told by
the Minister that certain safeguards
have been provided, and we our-
selves participated in the great and
historic debate in 1952, when this
House heard our leader Shri A, K.
Gopalan, Shri Shyama Prasad Muker-
ji and all those stalwarts in the debate
for days. We did put in certain
clause by which provision was
made for an advisory committee, etc.
But what is the actual fact? The
actual fact is that the grounds of
detention cannot be challenged! The
policeman or the CID officer gives
his grounds, and those grounds are
made the reason for the detention of
the person concerned. When the high
court judge actually goes into the
case, the man who is being put behind
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the bars is not even allowed to have
his say. I do not think even lawyers
are permitted to argue the case. I
do admit that it is a little better than
the DIR. But then it is like going
from the frying pan to the fire? Im
any case, 1 cannot say.that the Pre-
ventive Detention Act really stands
up to the basic tenets which have
been inscribed in our Constitution on
civil liberty.

What is the real reason for wanting
such an Act. I know that reason, and
that is, the Government wants slowly
to wear down the Opposition to such
a statute and to make it a perman-
ent measure. One question was put
by an hon. Member on this side of
the House to the hon. Minister. When
do you think that the tender plant
will have enough strength in its root
to be able to stand up without these
lawless laws? We got no answer.

"Shri Nanda: The answer has been
given: that it depends on the hon.
Members there, the Communist party.
(Interruptions).

Shrimati Renu Chakravartty; That
is exactly my point. Actually it is
meant for crushing the Opposition.
This is the real reason, and I am glad
that this has been admitted. 1 would
like the hon. Minister to go back a
little to past history. Not only big
mass movements have taken place in
the country, where the majority of
the people did not agree to certain
decisions taken by the ruling party,
and therefore, by this House- -because
they are the majority in this House—
and they struggled to get them
changed. 1 spoke of Maharashtra
State and I spoke about the Manipur
agitation. 1 do not know whether 1
mentioned it then, but I would like 1o
mention it here, The Manipur agi-
tation was for responsible Govern-
ment and an Assembly., They were
all arrested and put in jail. But to-
day, all those things have had to ke
conceded. Why? We were told at
that time, “Can a minority force the
majority?” They said this is a law
made by Parliament and it must be
obeyed. But then the people have a
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right to change what goes against
their interests. 1 am glad that the
Home Minister has conceded we have
the right to oppose, we have the right
to demonstrate and have a right te
do all these things,

5210

In this connection I would like to
mention the case in regard to my hon.
friend Shri Indrajit Gupta. He is
here. Many Members know him. He
was arrested. Why? Because as a
trade unionist he is supposed to have
attended a meeting. I do not know;
possibly he may not even have attend-
ed it at all. But in any case, the
point is, it is stated that he 'was
arrested because in a meeting he had
asked the jute workers to ask for a
bonus. “You must all go and
surround the IJMA, the biggest maono-
polist concern in India, jute traders
and demand a bonus.” Therefore, he
was arrested under the PD Act. A
similar case was also brought against
my hon. friend Shri Muhammad Elias
who is not here now. He was arrest-
ed on account of his activities as a
trade unionist: “the workers of the
A. J. Mil] & Co., Shenoy & Co,, and -
Shalimar Paint & Co. (All British
concerns) staged a demonstration on
the 11th September, 1963 and demand-
ed of the British company three
months’ pay as bonus. The hen.
Minister was also the Minister of
Labour and I think he will not go
back on what he said: staging de-
monstrations for bonus, such meetings
protesting against certain things, for
demanding bonus, all these things—
(Interruptions).

Shri Nanda: Even 30 months' bonus,
vou can ask for,

Shrimati Renu Chakravartty: Yes,
and we can stage demonstrations.
We are within the law when having
a strike. We succeeded also by stag-
ing a strike. Nobody strikes just for
the sake of violence or just for the
love of it. What happened in West
Bengal recently. People asked “We
want food; the prices should be
brought down.” But nothing was
done, and when the people took uc-
tion, when they go into action, we are
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told, “‘you are violent”. Unless the
Gnvernment redresses the grievances
of the people, no amount cf PD acts
or any other Act is going to remedy
the situation, It is neces:ary that the
ruling party must convince the people,
at least ethically and morally, and
not through the PD Act, bul by ac-
tion, actually showing that they can
Eive the people food and education to
1 little—a little more exient tuzday
than yesterday, No body says you
must give all these things to us in one
jump.  But certainly, as Dr. Lohia
pointed out, a situation has been
created where the living conditions
of the people have gone down below
any subsistence level.

We are told about social cohesion.
Is that going to be brought about by

the PD Act. Never, It can never be
done. I am sure the hon. Home
Minister does not believe, it can be

done in that way, But that is given
in the brief which has been prepared
by the Congress party,

An Hon. Member: How did she get
it?

Shrimati Renu Chakravartty: A

person against whom this was used
tried to give it to me,
Shri Indrajit Gupta: Some rebel

Congressman,

Shri Ravindra Varma (Thiruvella):
Some fellow-traveller.

Shrimati Renu Chakravartty: Every
country has to deal with some situ-
ation like this, of course, and the
hon. Minister said: “I will show how
our country is different from any
other country.” Sir, I tried to show
him that what prides itself as the
biggest democracy and which calls
itself the “free world” the United
States of America, many things take
place which are not taking place n
our country. There are many things
that take place in our country that
will not take place there I agree.
But does that mean that the very
basic concept of democracy which is
inscribed in the Constitution should
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be given up? We take shelter under
article 22 which has been there be-
cause a situation may arise in a cer-
tain emergency. But the entire aim
today is, I feel, to make this a por-
manent measure. Actually, 1 will
show you what has been stated in the
last paragraph of this very illuminat-
ing document. It says:

“The state of Emergency is not
a permanent phase and sooner or
later it may be terminated.”

This is realised by everybody.
continues;

Then

“Although some of the persons
who would have been normally
detained under the PD Act may
now have been proceeded against
under the D.I. Rules, this cannot
be an adequate argument to prove
that the powers umder the PD
Act should not be held in reserve
so as to be available for timely
application the moment the state
of Emergency formally ceases;”

Then it says:

“The Government might be faced
with the prospect of a number
of wundesirable elements being
let loose in the country—

Who are these undesirable elements?”
1 presume it is the communist party.
Certainly the Communists will tight
for the rights of the people and the

PD Act cannot cow us down ‘The
brief then says:
“. ...it does not appear that

detentions in the context of the
Emergency under the Detence of
India Rules have negated the
use of the PD Act to any signiti-
cant extent, The number of
persons (288) detained under the
Act during the Emergency does
not indicate any departure from
the average of the previeus
years.”

Therefore, we have the DIR plus tha
PD Act. We have got many other
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. Acts to check communalism, which
this very House has passed. There
are the amendments to the Industrial
Disputes Act, for taking care of es-

sentlial industries and public utility
services. For that you have got wide
powers. All these are therc. In

spite of that, to demand extension of
this Act is nothing more than try-
ing step by step to throttle all oppo-
sition and rule by wide powers of
suppression and oppression.

1 remember Dr. Katju told us, when
he was pressed tremendously by this
side of the House, that a motion can
be brought in one year’s time and we
might see that it is not necessary for
us to continue this Act. I say, he
knew very well that as long as there
is this brute majority on the other
side, it will not be permitted to lapse
But it is also true that the very
demand for passing such a law shows
that there are eracks in the confi-
dence of the ruling party. The
ground on which Government party
is standing today is showing increas-
ing trends of weakness, giving way
under the stress of growing no-
confidence which the people are show-
ing in the Government and against
many measures brought by the (ov-
ernment. The ruling party was to
rule, not by conviction, not by actual-
ly solving the problems of the
people, but by the Preventive Deten-
tion Act. Even if you pass this law—
this extension is demanded now for
three years, but even if it is there for
300 years—the spirit of the people to
fight against injustice and to fight ior
their rights will not be given up

As far as we are concerned, in our
fight against anti-social elements like
blackmarketeers, profiteers, corrupt
people, we shall be certainly one with
Government to suppress them, but
that must be done under the normsl
law of the land. That is what we
demand; nothing more, nothing less.

Shri M. R. Masani: Sir, I rise to
vppose the Bill I need harly say that
I do so0 for entirely different reasons
from that which have been express-

AGRAHAYANA 26, 1885 (SAKA)

Detention 5214
(Continuance) Bill

ed by the‘previous speaker, 1 oppos-

ed the Bill because I consider it to be

a blot on our statute-book. But be-

fore I discuss the Bill, may 1 spend

two or three minutes considering the

background against which this dis-
cussion takes place?
I feel, as the hon, Minister said,

that we have reason to be proud of
our democracy. If we cast our eyes
over the countries of Asia I think it
will be found that with the exception
of two or three—Japan, Philippines
and Malaya—

Shrimati Renu Chakravartty: What
about Formosa?

Shri M. R. Masani: No; I have a
sense of proportion which you lack.
Except for these three countries, we
in our operation of democratic poli-
cies shine in the whole of Asia.

An Hon, Member: Ceylon?

Shri M, R. Masani: I have mention=
ed three countries; I would not give
place to a fourth in the whole of
Asia. I think we have reason to be
proud of this record.

Speaking on Tth October abroad, I
had reason to say, referring to the
situation in India since the last 12
months of the Chinese communist
attack:

“On the side of the Government
also, let me say there was no
misuse worth mentioning of the
special powers and the Defence
of India Rules that they had ac-
quired to suppress dissent at
home. All of us functioned
throughout the emergency with-
out any limitation on our [ree-
dom of expression or cur free-
dom of action, I think this is
something for which in a new
democracy like India—when we
look around at Pakistan, Indo-
nesia, Egypt and other surround-
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ing countries—we have reason to
be grateful.”

[ have no hesitation in repeating this
on this floor. All of us and parti-
cularly the people of India have a
right to take credit for this achieve-
ment, certainly the common people
who have maintained this climate of
freedom of discussion, perhaps some
of us who have talked out of turn
and maintained in practice the right
‘to dissent, and also the Government.
I have many times to say harsh things
about our Prime Minister and our
Government. I propose to continue
to do so in the country's interest.

Let me say this that in so far as the
maintenance of the climate of free
discussion in this country is concern-
ed, I would like to say that the Gov-
ernment and the Prime Minister who
leads it have also played their part
In maintaining this climate, in per-
mitting freedom of discussion, which
Governments in neighbouring countr-
fes have denied to their people. 1
would like to pay this tribute to the
‘Prime Minister and the Government
of India for having participated in
this healthy democratic process.

Why do I say so? This is very
important, I think it is terribly im-
portant that whatever mistakes may
be made, however frivolous and
wrong Government policies may be,
so long as there is freedom of dis-
cussion, so long as views can be ex-
pressed which are in complete defi-
ance of the views of the Government,
there is hope for the country, because
it is only through exchange of ideas,
clash of ideas, that the truth can be
arrived at. This was said by a great
revolutionary, Paine, many many
years ago, when he said;

“When opinions are free, either
in matters of government or
religion, truth will finally pre-
vail.”

There are exceptions; there are blots
on this record. I could have men-
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tioned the arrest of three young parti-
otic youngmen in Delhi. 1 could
have mentioned the long detention of
George Fernandes, which has come to
an end, I am glad to say. I could
refer to the arrest of Mr. Maurya
only the other day. But these, taken
in perspective, are small blots, By
and large, I would say that the Rules
under the Emergency have been fair-
ly and reasonably implemented.

It is precisely because I am proud
of this record that I object to this
Act, because this is one of the things
about which we in India cannot be
proud.

Let us consider the origins cf this
Act. Those origins were on Satur-
day, 25th February, 1950. 1 remem-
ber the scene in this House, Sardar
Vallabhbhai Patel, that great Denuty
Prime Minister, whose absence all of
us miss so.much today, came and re-
ported on that day that if this Bill
was not passed by the same evening,
350 of the mest dangerous communist
detenus would be released by the
Calcutta High Court ©n Monday
morning. In a way, it was an out-
rageous demand to wmake of the
House. But he gave a reason and
that reason was that there was a clear
and present danger to the security of
the country. It was this that per-
suaded the House and many of us to
vote for that measure,

1 was then a back bench Congress
Member and I voiced my concern and
disquiet. 1 called the Bill a “hasty
improvisation” which should be re-
placed at the earliest possible moment
by “a more principled, well-conceived
and well thought out measure, waich
does not shirk the issue, which goes
to the root of the mischief and which
frankly takes its stand for the defence
of democracy against totalitarian
aggression from within or without”

Sardar Patel’s reply was apologetic.
He said he had passed two sleepless
nights. He said in reply to my
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criticism—I am quoting him from the
record—

“As has been pointed out by
my friend, Shri Masani, the Bill
has been brought in to meet an
emergency. It requires to be
closely examined whether a better
substitute of a more or less per-
manent nature based on scientific
principles can be brought in or
mt‘h

‘That pledge was given. We have been
waiting for ten years for that promise
to be carried out. Unfortunately, it
has not been done, and this is becom-
ing a permanent blot on our statute-
book.

What was the reason for the Bill?
The¢ Deputy Prime Minister and the
Home Minister at that time did not
hesitate to single out the Communist
Party of India for engaging in a
deliberate policy of fomenting viol-
ence and agitation. He said there
was a biggest threat facing the exist-
ence of the free Indian State He
referred to a study entitled Com-
munist Violence in India which the
Government of India had prepared on
the activities of the Communist Party.

Sir, as we have just learnt from
the Home Minister, the Bill is not
being used for the purpose fo which
it was originally introduced. 1t is
being used to deal with patriotic
Indians who have nothing to do with
the Communist Party. Let me men-
tion a few of the names of those who
have been detained under this Act,
distinguished citizens of our country—
Dr. Shyama Prasad Mookerjee,
Master Tara Singh, Sheikh Mohammad
Abdulla, Shri Nath Pai, Shri Trivedi,
my neighbour who is not here at the

- moment, and Dr, Ram Manchar Lohia.
So, from one specific purpose for
which this Bill was introduced we
have gone on to arresting normal
patriotic Indians under this measure,
and the result is that the individual
liberties of every Indian now are en-
dangered by this measure,

St‘nri Bade - (Khargone): Was not
Sheikh Abdulla arrested?
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Shri M, R. Masani: According to the
All-India Civil Liberties Council's
statement submitted to the United
Nations Committee on Acrbitrary
Arrest, Detention and Exile, which is
published in the Indian Civil Libert-
ies Bulletin of August 1957, it is

Shri Bade: Sir, may I point out....

Shri M. R. Masani: No, I do not
yield. ... (Interruptions).
Shri Bade: The name of Sheikh

Abdulla has been mentioned.

Shri M. R. Masani: No, I am not
yielding,

Mr. Deputy-Speaker; Order, order.
Shri Bade: Sir, on a point of order.

Shri M. R, Masani: There is no
point of order. That statement says:

“India is, we believe, the only
democratic country in the world
whose fundamental law sanctions
detention without trial in time of
peace and in a situation which
is not in the nature of an emer-
gency.”

Shri Bade: Sir, on a point of order.

Mr. Deputy-Speaker: What is the

point of order?

The case of Sheikh
Abdulla is sub-judice. My learned
Iriend is now saying that he was
arrested without any rhyme or
reason. Whether he was rightly
arrested or not will be decided by the
court.  Therefore, he should not
refer to that.

Shri Bade:

Mr. Deputy-Speaker: He was only
referring to preventive detention.

Shri Bade: It cannot be done when
the case is sub-judice,

Shri M. R. Masani: My hon. friend’s
objection is completely misconceived.
I am very glad that the case is be-
fore a Court of Law and 1 hope jus-
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tice will be done. I am referring to
the fact that, for several years on end,
Sheikh Abdulla was detained with-
out being put on trial. It is in this
context that I would like to repeat
the statement of the All-India Civil
Liberties Council:

“India is, we believe, the only
democratic country in the world
whose fundamental law sanctions
detention without trial in time of
peace and in a situation which is

not in the nature of an emer-
gency."
Bven the much hated and vilifled

Rowlatt Act of 1919 made preventive
detention contingent upon a declara-
tion of extremity on the part of the
Government. Let me read the Act:

“I# the Governor-General is
satisfied that, in the whole or any
part of British India, anarchial
or revolutionary, movements are
being promoted, and that schedul-
ed offences in connection with
such movements are prevalent to
such an extent that it is expedi-
ent in the interests of public
safety he may by notification in
the Gazette of India, make a
declaration to that effect....”.

Look at the conditions referred to in

that Act, you find a measure of
liberalism, as compared to the Pre-
ventive Detention Act which we are
asked to extend.

As far as I am aware, there is only
one country among the non-Communist
countries—as far as I know; there
may be others—Ghana, which has a
similar law. But even under that
Act of Ghana, which is a backward
African country compared to ours, only
reasons of security of the State would
justify detention; not a threat to law
and order, not goondaism or black-
warketing; po; only a threat to the
security of the State. It cannot be
enforced on the ground “merely likely
to disturb law and order”. Now, even
the people in Ghana, even the Mem-
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bers of Parliament of Ghana, who

have not got our traditions, our edu-
cation and our administration, ‘even
they are not happy of what is happen-
ing in their country. Let me read the
remarks of three Members of the
Ghana Parliament when the Bill was
being debated, One M.P. said:

“What will the outside world be
thinking? We are trying to prove
that the Africans have a light to .
show to the rest of the world, and
if we cannot do that we had better
leave.”

Another M.P. said-

“There is not a single member
of the House who can stand up and
say he honestly likes this amend-
ment."

The third M.P. said:

“We have come very close to
South Africa.”

And no State is more reviled and hat-
ed in Ghana than the Republic of
South Africa. Therefore, if we make
a comparison with g backward African
State, even they shine at our expense
by having a more modest law.

Consider what happened during the
time of war in Britain. Even during
the time of war, this was not tolerat-
ed, Let me give the example of World
War II. The Home Secretary, Mr.
Herbert Morrison's decisi~n to release
Sir Oswala Mosley, the Fascist
leader, who was a supporter of Hitler
during the war, a supporter of the
enemy, was supported by Mr. Winston
Churchill, who is no soft, sloppy senti-
mentalist. He got up to justity this
release during the war in 1944 by say-
ing:

“The power of the Executive to
cast a man into prison without
formulating any charge known to
the law and particularly to deny
him judgment by his peers for an
indefinite period, is in the highest
degree odious and is the founda-
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tion of al] totalitarian govern-
ments, whether Nazi or Commun-
ist. It is only when extreme
danger to the State can be plead-
ed that this power may be tempo-
rarily assumed by the Executive.
And even sp, its working must be
interpreted with the utmost vigi-
lance by a frec Parliament.

That is what Britain did during the
war. We are not at war, unfortunate-
ly, thanks to the misguided policics
of the Prime Minister, but we have
an act of Emergency. So, in peace
time we are doing what Britain would
not condescend to do even during
war.

Now, 1 will be asked by the Minis-
ter what I have to say to meet his
problem. I would refer him back to
the origins of this Bill and the rea-
sons given by his honourable pre-
decessor. This Bill was & Bill meant
to meet and combat the subversion
and disruption of the Communists.
Either it should perform that func-
tion or it should not function at all.
Let the Act lapse and let the Minis-
ter and the Government bring for-
ward concrete proposals, if it so desire,
to face or deal with the activities of
the Communist Party of India. for
which this Bill was originally intended.
Now, as a liberal democrat, I believe
that such a measure should be re-
storeq to, the outlawing of a political
party, or banning a political party,
only when there is a clear and pre-
sent danger; not otherwise. The rea-
son for it is this, that while on the
one side, the enemieg of democracy
like the Fascists and the Communists,
should not be allowed to destroy
democracy by utilising it with their
tongues in their cheek, on the other
hand, it should not be resorted to in
a way which is arbitrary, which will
result in the negation of democracy.
We have to balance between the
security of a free democracy from
attacks from Communists ang Fascists
on the one hand, and on the other
we have to sae that this does not be-
come a bad habit which can be ex-
tended to others. Therefore, I say
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that the test must be that of a clear
and present danger, as laid down by
the Supreme Court of the United
States.

Last year, I would say, there was a
clear and present danger, Last year,
1t would have been right and proper
to ban the Communist Party of India,
and that demand was made by my
party, by the Praja Socialist Party
and by the Jan Sangh, among others.
Unfortunately, thig Government,
which is so keen to guard the secur-
ity of the country, did not take that
elementary step.

On the contrary, when the hon.
Home Minister assumed his present
office, a Communist paper of Delhi
described him, and hailed his appoint-
ment with joy, as that of “the first
democratic Home Minister since inde-

pendence”. 1 wondered then what
happened to Sardar Vallabh Bhai
Patel, Pandit Govind Ballabh Pant

and Shri Lal Bahadur Shastrii. Were
they undemocratic? Is he the first
democratic Home Minister of India?
Well, Sir, the Home Minister is wise
enough to know the flattery, this
left-handed compliment, coming
from the quarters it does, and I am
sure that he will not fall for this
kind of flattery coming from those
quarters. Sp, 1t 1s necessary for us
to say: let there be a Bill to ban the
Communist Party of India if the Gov-
ernment feels that there is clear and
present danger. 1 do not know if
there is one today. Last year there
was, and the Government would have
had the enthusiastic and unanimous
support of thig country in bringing in
such a measure, but they did not do
so. Now I do not think that the Com-
munist Party presents any danger at
all worth mentioning. Therefore, I
would say that we have to judge it
from the point of view a direct threat
to the Constitution and to democracy
from these quarters.

Other States and other democracies
have resorted to this principled way
for dealing with subversion. West Ger-
many, one of the leading countries of
the world, has by article 22 of the
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Constitution laid down. I would like
the hon. Minister to study this—

“Parties which, by reason of
their aims or the behaviour of
their adherents, seek to impair or
destroy the free democratic basic
order or v endanger the cxistence
of the Federa] Republic of Ger-
many are unconstitutional, The
Federal Constitutional Court shall
decide on the question of unconsti-
tutionality.”

Under this article of the Constitution,
a Bill was passed in the German Par-
liament, by waich the Communist
Party of Germany was outlawed, and
the case went to the Supreme Court.
The Communist Party was heard and
after Wearing the Communist Party,
he Supreme Court ¢f West Germany
held that the Communist Party was
outlawed properly under the Consti-
tution.

Now, Sir, I would refer hon., Mem-
bers who believe in democratic socia-
lism to a book called The Politics of
Democrtic Socialism by Mr. EFM.
Durbin. Mr. Durbin was a junior
member in the Labour Government
He was 1 great socialist constitutional-
st and in that book he has
a  whole chapter in which he
argues colsely and lucidly the case
why Communist and Fascist parties
have no right to exist in a democra-
tic Constitution. They may be tole-
rated for the time being; they may not
be serious enough to be a danger, as
in England. But he argues that
parties that do not believe in the
freedom of Opposition, Parties that
abolish and hquidate all Opposition
Parties the moment they come to
power, parties who do not tolerate a
change of Government by the ballot
box, parties which ‘establish a perma-
nent dictatorship, as Communist
Parties do throughout the world with-
out exception, such parties have no
reason to be given any rights under
the Constitution. Whethey society
should use that power or not, ag I
said earlier, is a matter for the demo-
crats of the country to decide, whe-
ther the danger is clear ang present
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or the danger is such that it can be
met by normal democratic processes.
That is a principled answer to the
problem that the Home Minister has
posed. I would like to direct his mind
in these constructive and principled
channels.

The fact remains that today this
Preventive Detention Act suffers from
three major defects—three major evils,
The first is that it is devious and arbi-
trary. Il is not a straight-forward
measure to deal with a  straight-for-
ward threat, It emdangers the liberty
of every decent democratic Indian
bechuse a few people have to be dealt
with. That 15 wrong. The Bill should
be made 1w apply to  categories of
people deseribed properly by their
ideas or by their activities. It is devi-
ous., Therefore, it can be arbitrarily
used.

Secondly, it is a bad precedent.
When a man falls ill, he resorts to a
drug, Many times, we know, the man
does not have the capacity to throw
off the drug and the drug becomes =
habit-forming tranquilliser or sedative,
They become habit-forming. Uulti-
mately, the man  becomes so
paralysed in his wil} that he
feels he cannot go on without the
drug. Now, this Preventive Deten-
tion Act has become a habit-forming
drug to our present Government, I
am sure they do not need it. I am
surg the;; can maintain India on an
even keel without this wretched Act.
But they become like a man on crut-
ches who does not dare to stand on
his own legs at his command. So, like
a criple, they hobble along on this arbi-
trary measure contrary to the spirit of
the law. This is the second reason
why I oppose this Bill and my Party
opposes this Bill.

Thirdly, this unfortunate measure
preventg  democrats from working
together on an Issue like this and it
drives them, as it does today, into
the opposite camps. [ am sure the
Home Minister will not deny the fact
that the Praja 'Socialist Party or my
Party or the Jan Sangh are as demo-
cratic in thelr processes and menta-
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lity as his own Party and yet we find
ourselves today, unfortunately, on
opposite sides. It also gives an oppor-
tunity to those who do not believa
in freedom to masquerade as enemies
of this Act gnd to criticise it with im-
punily. This is tihe contribution
that this Act has made to con-
fusing the minds of the people
and to confusing the debate. It could
have bren a straight debate between
democrats on one side and the belie-
vers In totalitarianism, like the Com-
munist Party the other.

Shri Vasudevan Nair (Ambala-
puzha): Are you supporting it?

Shri M. R. Masani: I am opposing
the buil ang 1 want it to be replaced
by a straight-furward ban  on the
Communist Party if the Government
of India thinks that the danger is
clesp and present.

To concluce. I would quote the
words of » great Jemocrat and a great
liberal, Benjamin Franklin, He said
in another context put the words are
as true today ag in his time:

“They that give up essential
liberty to obtain temporary safety
deserve  neither liberty nor
safety".

Shri Karuthiruman (Gobichettioula-
yam): Mr. Deputy-Speaker, Sir, this
Bill is for an extension of the Pre-
ventive Detention Act. One thing that
the hon, Members on the Opposition
side have said is, why only for the
sake of 4 few people should this Act
be extended? That is very important
and a vita] thing. Even a cupfull of
milk will be spoiled by a mere drop
of a lime. Only the so-called few
people, the undesirable elements, the
anti-national and gnti-Indian elements,
are going to spoi] the entire country
and the entire people. Only just for
its prevention, it is necessary ‘hat this
Act should be extended. Of course,
they say that it is not anywhere, in
a democratic set up of any country.
But they should find out in some form
or other that in any democratic coun-
!ry and even in a dictatorship there
15 a detention Act for the sake of
maintenance of peace of that country.
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As far as this Act is concerned,

the action taken under this Acl is
so little and even it has been sub-
mitted by our hon, Minister that only
a few people have been affected by
that. But we should see whether the
fundamental rights have been affected
or not. There is no question of funda-
mental rights being taken away.
Suppose one has got so many children
in a family and one child misbehaves
or is mischievous, It is the duty of
the parent to sec that he is given
proper treatment and his character
and conduct is set in a god way. So
also even in a big couaicy ltke ours,
we should see that these undesirable
elements should be checked at a proper
and appropriate time. There is an
ordinary proverb that prevention is
better than cure. There is no use
simply allowing everything going on
in its own way and taking to severe
steps afterwards. We shouid see that
prevention should take place, The pre-
vention is beiter than s cure itself.

As far as our country is concerned,
since 1947, after the refugee prob-
lem and after the so-called under-
ground activities of the Comimurists
in Telengana and all those things,

the Preventive Detention Act was
necessary. Even in this Emergency
period, it is so essentiai and we

should see that every anti-social ele-
ment is dealt with. Even here, there
are two lobbies in the Communist
Party, one supporting the Chinese ac-
tion and another supporting the Russian
communism, This is even in the Com-
munist Party itself. They have taken
action against one of their leaders that
he should not take part in a line of
action. He has been censured by the
Party itself. When that is the case
and in a multi-lingual country there
are not only one or two parties but
there are hundreds and hundreds of
parties based on communalism, based
on religion, based on so many things in
the name of labour movements....

Shri U. M. Trivedli (Mandsour):
The vote ig also canvassed on the basis
of religion, gn the basis of caste and
all that.
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Shri Karuthiruman: I think the
hon, Member comes out of the com-
munal sect. That is why he sees in the
mirror his own face .... (Interrup-
tion).

Shri U, M. Trivedi: The whole
difficulty is that you are the only
person who has kept the communalism
alive in India. This is my allegation
against Congress. But for Congress
communalism would have died g long

time ago in this country. (Interrup-
tion).
Shri Karuthiruman: The thon.

Member opposite feels that his Party
has the background of al] those
things—the Jan Bangh—and that is
the most communal Party and it is all
the more necessary that this Preven-
tive Detention Act should be extended.
It is not only the question of exten-
sion. It should be the permanent fea-
ture, There should be no question of
-coming again and again for the exten-
sion of the Act. It is for the security
of the nation, it is for the integrity
of the pation, it is for the maintenance
of the independence of our nation, that
“this Act ig necessary. It is not taking
a dictatoria] attitude. Let them [ace
the General Elections and say it is
because of this Act that they have
been affected. They can face the Gene-
ral Elections and get a majority and
do whatever they like. Even accord-
ing to our constitution, it is neces-
sary that there is safeguard for
our social activities of our country.
So far as this Act is concerned, it
expires on 3lst December this year,
and Government have sought for an
extension of this Act through this Bill.
If all the people of our country, irres-
pective of their politica] or communal
bias etc. realise their responsibilities,
and if they feel that they have a
nationality in themselves ang they feel
they have the nation's interest at
heart, then there will be no necessity
for the exercise of the powers under
the Preventive Detention Act quite
often. But the difficulty is that we
need national character, and nobody
realises that owur nation should be
defended. Even at the time of the
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emergency, when the Defence of India
Act was passd here, hon, Members
had opposcd it. As the hon. Home
Minister has already stressed it, the
Preventive Detention Act is a milder
thing compared to that, and during the
emergency also, this Act is necessary,
and we should see that it is properly
worked. If there ig anything wrong,
hon. Members can come to Parliament
and point out that the Act has been
misused, and the causes were such and
such.

In conclusion, 1 would just cite one
thing from the Remayana, My hon.
friend who belongs to the Jan Sangh
has said that only we are responsible
for the situation., I would like to tell
him that it is we who are responsible
for the guardianship of our democra-
tic socialism. We have proved that
and we are going to prove that. We
find in the great epic Ramayana that
Shri Rama wanted a passage to Lanka
in order to win over the demons. The
term ‘demon’ may now mean anti-
social elements and anti-national ele-
ments. Shri Rama wanted a passage
to Lianka, but Varuna never yielded
to that. But when Rama became so
powerful and he became so furious and
he was aboutl to shoot his arrow,
Varuna came and surrendered to
Rama. So also, this Preventive De-
tention Act is like Shri Rama's arrow
which will punish only the sinners,
and the good people will not be pun-
ished. This Preventive Detention Act
is like Shri Rama's arrow which will
punish only the sinners and the un-
doers of peace and the anti-social and
anti-national and communal elements.
If a person is afraid of that, it means
that he is an anti-social and anti-
nationa] «lement. So, why should
good people and innocent people, who
have got the nation's interest at heart
be afraid of that? The people who
will be afraiq of it are only those peo-
ple who are doing something wrong
angd something under-ground and
something that ig not in the national
interest; it is because of the sins that
they have committed that they are
afraid. According to the Government
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and accoiding to the hon. Minister,
this Act will be applied only on the
sinners and not on the good people.
So, T would submit that not only dolI
welcome this extension of the Act,
but I would suggest that there should
be a permanent Act like this on the
statute-book for the successfu] estab-
lishment of democratic socialism in
our country.

Shri K. C. Sharma (Sardhana):
There is no doubt that law is a de-
parture from what is called the norm-
al measure to ensure law and order
in society. The four basic factors that
govern the essentials of law had been
defined two thousand years before,
when the Greek founded thair
great republics on the secular law,
and those basic factors were justice,
order, reason and humanity. I base
my argument on the constituent of
reason and humanity.

Here is a situation in our country
where there are large armies stand-
ing on the other side ©of the Himala-
yas, ready to pounce upon ‘e
Indian soil at any moment they
like, and down below the Himala-
yas, thcre are 450 millions of peo-
ple, by tradition peaceful, by politi-
cal independence only 15 years bld,
and by resources one of the poorest
countries in the world. As I said the
other day, the greatest injury to
human soul and human character is
malnutrition, and further, ignorance.
In India, the people get only about
2080 calories of food per head, which
is not enough for doing any hard
work. Educationally also, we are a
backward country. So, situated as
we are, we are in great difficulty.

Now, I shall put to you this case.
Everybody is entitled to walk on'the
road ag he likes. Suppose there are
gchool children who are walking on
the road, and a man who has drunk
heavily runs amuck, i{s not a passer-
by entitled to catch hold of him and
tell him ‘Please get siway, the child-
ren are walking here’? This 18 a
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case in point. There is nothing
absolute in the world, There is no
final truth, As one philosopher has
said, no man goes to the same river
twice. That is to say, as soon as
the second moment comes, the
water has passed on already and the
river has changed, and the man him-
self has also changed. So, there is no
such thing as absolute rationale of law.
In the 20th century, jurisprudence has
become dynamic. A dynamic law
means a law framed and enacted and
executed for the welfare and good to
the people. There is no such thing
as abstract absolute principle of law.
As I said, two thousand years, before,
even the Romans, when they laid
down the foundations of the secular
law, had four principles, and two of
them were reason and humanity.
Humanity means the good of the
people. The constituent of reason
means that within a certain limitation
man should work and he should not
run amuck. Man is conditioned, bnly
beast is free.

Putting this condition here, when
we are facing difficulties, it ig obvious
that difficult days call for specidl
remedies. So, there is nothing in the
Preventive Detention Act which s
fundamentally wrong and which
would warrant its characterisation, as
the hon, lady Member had done, as a
lawless law. When the Rowlett Act
was there, there was a  difference,
because there was no will of the peo-
ple behind it. We were not a people
then who had any freedom to think;
we had no freedom to think and mno
freedom to act. Now, my hon. friend
has the freedom to say that this law
ijg bad. And when she says that this
law is bad, it does not mean that
because we have a majority here,
therefore, her voice carries no weight.
That is an impossibility, Have we re-
duced ourselves to the position of a
tyrant? By having a majority of four
hundreq or so in the House, we have
not turned ourselves into a Timur. We
respond to the feelings expressed
here, as much as any citizen would
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respond to the feelings of another
brother-citizen. But the point jg that
when we are facing a situation where
war ig on or where the tension of war
1s on, special laws have to be enacted.
To give an example, ordinary deter-
tion is like this that it is equal to the
capacity of a man to walk nine miles;
a man works so much ordinarily that
he can walk nine miles.
war is on or when the tension of war
is on, he works so hard that he walks
even 45 miles. Preventive detention
is just like that. An ordinary com-
munist is a dangerous animal as a
simple citizen, but . -

Shri Sham Lal Saraf (Jammu and
Kashmir): Dangerous man, not &ani-
mal,

Shri K. C. Sharma. Man is an ani-
ma] when he is devoid of rationalism.

Shri Hari Vishnu Kamath: Man is
the highest animal.

Shri K. C. Sharma: A communist
becomes five times more dangerous
when the tension of war is there, be-
cause the tension then is five times
more than what it i in normal times,
and a communist who commits an act
at that time commits an act which
will injure the public good five times
more than it would otherwise do.

I would further like to point out to
my hon. friends that even under the
normal law there are preventive pro-
visions. For instance, in the Criminal
Procedure Code, there ig section 107
providing for demanding security for
keeping peace, section 108 relating to
gsecurity for good behaviour when a
man is disseminating something which
is dangerous for the peace and order
of gociety, and section 110 to deal
with a man, who, if let at liberty,
would become dangerous to the peace
of society. The object of all these sec-
tions in the Criminal Procedure Code
fs prevention and not punishment of
offence. ‘These sectiong are intended
to deal with persons who cannot
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readily be brought under the ordinary
law, and who, for special reasons,
cannot be convicted under the Penal
Code in respect of the offences com-
mitted by them, Thig is the principle
of the preventive sections in the Cri-
minal Procedure Code. Under the
Criminal Procedure Code, that is,
under the normal law, only if some
unsocial elements behave in that way,
preventive action is to be taken
against them. But when the tension
of war ig there the capacity of the
man also increases five times; because
the tension is five times more, the
capacity of the man goes up from a
9-mile walk to 45-mile walk. So this
preventive section of the Criminal
Procedure Code, simple law as it was,
has also to be turned into a more rigid
law.

Shri Sarjoo Pandey (Rasra): Why
not keep the whole nation in jail?

Shri K. C. Sharma. That cannot
be because a nation means always a
frec nation. You do not understand
what ‘nation’ means.

So there is nothing wrong in the
law in prineiple, nor is it wrong in
practice taking into consideration the
situation as it exists in India, Even in
England, Oswald Mosley was taken
into custody under the corresponding
Act. No freedom or democracy can
give absolute freedom to the citizen
without any condition, because noth- -
ing in human life ig absolute. If you
have got liberty, you have a corres-
ponding liability, that is obedience to
law. No country, no law can give
absolute freedom to the citizen unless
he is pledged to the obedience of law.
Obedience to law is necessary, There-
fore, a citizen must have respect for
the legal authority. Authority has to
be respected because it i=  authority
with the will of the people,

As g lawyer and as a citizen, in
normal peacetime I do not like that
such an Act should be on the statute-
book. But ituated as we are, with
conditions prevailing asg they are, with
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the difficulties India is passing
through, thig law is not only necessary
but is a welcome piece of legislation.
The Government would be failing in
its duty if it does not have such a law
on the statute book at guch a time.

As to the criticism that without
this, Government can maintain peace
and order and can steer clear of diffi-
culties, I beg to submit again that I
have very great respect for my leader
and my friends on the Treasury
Benches. But it cannot be ignored
that we are politically only 15 years
old. In the realm of democratic gov-
ernment, we are mere children.
Children have strict ruleg of guidance
for their conduct. As we grow, more
liberty will be got, better norms will
be established ang lesser restrictions
will be there on our conduct, But at
thig time, this restriction is necessary.
This law is not bad in principle; it
would not be bad even in practical
application.

Even in Rome, citing Broom’'s Legal
Maxims where on the first page is
written, Calus populi suprema est lex
—regard for the public welfare ig the
highest law. In time of war, what is
public welfare. That no obstruction
i caused to governmental activity.
War is an abnorma] thing. Modern
war is not a war fought by authority
only br by the military only; it is a
war to be fought by every citizen of
the country with every resource at
hig command. In war operations, cer-
tain difficulties are bound to arise.
You have to have less sugar, less cloth,
less even of food. The other day I
wag reading about General Rommel.
When English prisoners were brought
to a German camp, Rommel was eat-
ing only half a piece of bread. The
English Colonel gaid 1 cannot live on
this little food’. Robmmel replied:
‘My whole army lives on this ration.
We cannot help it. But I do not want
to have my way g0 far as you are
concerned -because you people can
afford. If your people in England can
send you the food, T will allow you to
take your full ration’ He allowed the
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English goldiers to get their food from
England, but he had no food whatso-
ever to give. A great general Rom-
mel putting up a hard fight with in-
sufficient food was a miracle.

wft THEATE W Jg WAWE
g 7' &R
Shri K C. Sharma: You do not

understand what WewrT means.
You are only two days old.

Shri Ram Sewak Yadav: There you
are 1.ght.

Shri K. C. Sharma; As I said, there
is nohing wrong at this time in put-
ting this law on the statute book. We
should welcome it. We should behave
in such a way that the country grows
so powerful that the shame of defeat
is washeg off.

Shri A. S. Alva (Mangalore): I also
welcome this Bill. The Communist
and Swatantra leaders opposed the
Bill on different grounds. Their main
argument is that there should be free-
dom, and a person's freedom should
not be curtailed except when there i®
sufficient evidence for the court to
pronounce him guilty, But as the pre-
vious speaker mentioned, there are
provisions in the Cr. P. C. itself where
some kind of action ig taken against
persons who are likely to contravene
the law. That is, preventive measures
are taken. That will extend only to
taking some suretieg and setting the
man at liberty. But in certain cir-
cumstances, when there is really a
grave danger to the State and when
even law and order are threatened to
be broken in a large measure, those
safe-guards will not be of any avail.

Now, let ug see the provisions of the
Preventive Detention Act which em-
powers the State Government and the
Central Government to detain a per-
gon. They are detailed in section 8(1)
and read as follows:

“The Central Government
State Government may—

(a) if satisfled with respect to any
person that with a view to preventing

or the
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him from acting in any manner pre-
judicial to—

(i) the defence of India, the rela-
tiong of India with foreign
powers, or the security of
India, or

(ii) the security of the State or
the maintenance of public
order, or

(iii) the maintenance of supplies
and services essential to the
community, or"—

The following will apply only to
foreigners—

“(b) if satisfied with respect to
any person who is g foreigner
within the meaning of the
Foreigners Act, 1946, that with a
view to regulating hig continued
presence in India or with a view
to making arrangements for his
expulsion from India,

it. is necessary so to do, make an order
directing that such person be detain-
ed‘IQ

My submission is whether my
friends opposite seriously mean to say
that persons who are doing these
things detailed in section 3(1)(a),
sub-clauses (i) to (iii), should be left
at large, whether those people who
are acting in a manner prejudicial to
the defence of India and the security
of the State or the maintenance of
public order or to the maintenance of
supplies and services essential to the
community, should be left at large? 1
do not think they are seriously say-
ing that these persons should not be
taken into custody or that they should
not be prevented from committing the
threatened acts. As a matter of fact,
the Home Minister wag pleased to say
that it certainly will not apply to
peaceful processions or to legitimate
ways of expressing grievances or any
of these thingg so long as it does not
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contravene any of the things men-
tioned in those three sub-clauses. At
the time that this Aet was passed
there was really some trouble from
the Communist Party, and they were
also behaving in a dangerous manner
80 85 to subvert public order. That
was why this Act was introduced for
the first time,

Now the conditions are changing. A
lot of anti-social elements are thrown
out and they are trying to undermine
not only the Government but also
public order and are trying to gee that
democracy does not work properly. It
is for this very reason that the Home
Minister now seeks to extend this
Act for another period of three years.

Let ug see the safeguards that are
provided in the Act itself and let us
see whether there is any arbitrariness
or whether the Government can act
by itself without taking it to an¥
judicia] authority. One thing will be
clear that in the matter of being pre-
judicial to the defence of India, this
power is to be exercised only by the
Central Government or the State Gov-
ernment and they alone can detain a
person. In respect of the other twe
things, some district magistrates or
Commissioner of Police and some
Collectors in the old Hyderabad State
are given powers to detain a person.
But what they should do is that
within twelve days they must report
to the State Government, and unless
the State Government agrees, the
detention order will be cancelled,

Then, there are a number bof fur-
ther safeguards viz,, that after a man
is detained, within five days, he must
be given the grounds of detention—all
the grounds ghould be mentioned,—
unless it be that in some cases in the
interests of the gecurity of the State
they cannot be given.  Within flve
dayg that is to be given, And then
the detaining authority must give
every opportunity to that person to
make his representation and within
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thirty days it must be referred to the
Advisory Board.

The composition of the Advisory
Board also will make it clear that it
ls a body independent of the Govern-
ment. Of the three persons who
constitute the Board, one, namely the
Chairman, must be either a High
Court judge or a retired High Court
judge, and the other two are either
Judges or who have acted as judges
or persons who are competent to be
appointed as High Court judges. So
that, practically you can take it that
it will be like a Bench of a High
Court. Such high judicial authorities,
persons who know the law, are to
constitute the Advisory Board, ‘The
Chairman must be either 3 High Court
judge or a retired High Court judge.
It is provided that within thirty days
the Government must refer the case
to them. They have wide powers. As
B matter of fact, they can demand
better particulars from the detaining
authority. They can take represen-
tations from the man detained. The
Advisory Board can ask him to appear
before the Board and make his own
statement. Al] these powers are
given. They can examine all those
records. Only, lawyers are not allow-
ed to appear before the advisory
body. All these precautions are there.
The grounds have to be placed before
them, and if the Advisory Board
comes to the conclusion that there
are certain more particulars {o be
askeq for, they can ask the Govern-
ment and the Government is bound
to produce them unless, as I said, there
s something which in the interests of
the State they need not disclose.
Otherwise they are bound to give.
Then they can examine the person.
He can make hig representation.

My submission is whether with all
these things it is not possible for the
Advisory Board to say, “Well, here is
a person who ig going to act in &
manner prejudicial with respect to
one or the other of these three sub-
clauses”. My submission js that with
that safeguard practically there will
not be any miscarriage of justice and
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it will be a justifiable case where a

person will be detained if they also
come to that conclusion,
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Then there ig one more thing. As a
matter of fagt, within twelve weeks
they must also give their verdict. They
musit say whether the detention may
be continued or the man must be let
free. Angd if they say that he should
not be detained and there are no
grounds to detain him, Government is
bound to release him. They have no
option, So that, it will be clear that
within a period of twelve weeks, if
the Advisory Board comes to the
conclusion that there is nothing in the
conduct of the person which requires
some further detention, immediately
he is released.

Shri Nambiar: What is the Advisory
Board made of? Who are the person-
nel?

Shri A. 8. Alva; It is mentioned in
the Act itself. One must be a judge.
The Chairman must be a High Court
judge or a retired High Court judge,
and the other two are either judges,
retired judges, or persons eligible to
be appointed as judges of a High
Court. So that, there cannot be any
comment that could be made about
the Advisory Board. It iz really a
judicial body. It does not consist of
either a Government Secretary or
government servants; they are not
there. So, when such is the constitu-
tion of the Advisory Board, what more
is required? When a person is de-
tained, or if anything adverse is done
to a person, he goes to the High Court.
This Board has as much statug as a
High Court, and nobody can question
the independent nature ‘of the adwvi-
sory body.

And then, if the Board pronounces
that the man is required to be de-
tained for a further period, even then
Government is not bound to detain
him, They can say, “Conditions have
changed”. The utmost they can do is
to detain him for one year, So that,
when all these precautions are taken,
should not democracy also survive?
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Should any set of persons, anti-social
elements, be given free play? Because,
there is no question of any political
party as such. Mr. Masani wanted to
say that they could hgve banned the
Communist Party; he did not clearly
say it, but he had no objection to
say that that party could be banned
under it. There is absolutely nothing
like that. It is not directed against
any party. It may apply to the oppo-
site party or to any Congressman. It
does not matter who indulges in
these things. And unnecessarily Mr.
Masani quoted gome persons who
have been detained. It is said that
gsome CID giveg information. Natural-
ly, somebody must give information.
They gather some information; they
gather information from so many
sources and Government formulates
it. As regards the authority also, it is
not every magistrate or sub-inspector
who orders detention. A District
Magistrate is surely a man of some
status who knows things. He. the
State Government and the Central
Government examine the reports and
come to a conclusion that the man
should be detained. Then all the
other things follow.

It may be said that Government is
acting capriciously or against one
party. It is not so. Shri Masani men-
tioned a lot about Germany and
Japan. But we must also see the
condition of the people there. They
do not want to subvert, they do not
proclaim that their country’s credit
is Jow, they do not decry their Gov-
ernment or leaders.

It is in the interest of the entire
nation, because democracy is meant
not only for the ruling party or one
set of people but it is meant for all
people. So the Home Minister is
justified in saying that we must have
this so long as the present conditions
prevail.

Sugar is in short supply, as a_lso
other things. Things are not moving
freely, or people subvert. There are
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people who indulge in sabotage. We
read of it every day in the papers,
and most of it turns out to be true.
Especially when the danger of the
threat from China iy not yet over, can
we say that these are normal times?

The Home Minister said he was nbt
very happy to move this Bill. No-
body would like to detain a person
even for a day. Within 24 hours a
man must be produced before the
nearest Magistrate. That is the nor-
mal law. But for protecting demb-
cracy it is necessary to take some
preventive action.

The objections from the other side
say that it effects political parties, or
Government wants to make capital out
of it, and they quote one or two in-
stances, but that will not be of any
avail. [ submit that it is correct that
the Home Minister has come in time
to save democracy and the country. It
is absolutely necessary that this Act
must be extended for another threa
years.

Shri U. M. Trivedi: This is the
third time that I have risen to speak
on this Act. I know that the voice
coming from the opposition is mere-
ly a cry in the wilderness.

Shri P. R. Patel (Patan):
We respect your views.

No, no.

Shri U. M, Trivedi: I shall be very
happy if that is so. Now this law is
criticised by even learned pandits in
law like Shri Sharma. It has been
said that this a lawless Jaw, and it
only indicates that after you make up
your mind you do not allow anything
to cnter it and your conclusion is
that of a made up mind.

Why do we call it a lawless law?
In article 22 we have laid down cer-
tain principles of natural justice,
namely that the man taken into cus-
tody sholud not he denied the right
te consult or be defended by a legal
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practitioner of his choice, but this
right is denled to a detenu. That is
why we say it is a lawless law.

Secondly every one who is detained
shall be produced before the nearest
Magistrate within 24 hours, and this
is also denied.

Shri Hari Vishpu Eamath: On a
point of order. I am sure you will
agree that when Shri Trivedi speak-
ing there should be quorum jn the
House.

8hri C. K Bhattacharyya (Rai-
ganj): I believe there is quorum. I
do not know if Shri Kamath is so
quick in counting.

Mr, Deputy-Speaker: The bell is

being rung ... Now there is quo-
rum.
Shri U. M. Trivedi: So far as

logic is concerned, there is everything
to call this a lawless law. This Act
was passed in February 1950. Since
then it has been extended five times
and this is the sixth time. What were
the conditions in existence when this
law was made? In 1950, 10,962 per-
sons were detained. If we do not
take into consideration the goondas
who are always arrested in West
Bengal—it could have been done under
the Gunda Act if necessary—the total
number of people under detention
comes to 16 at the end of 1963. Is
<his Jaw to be put on the statute-book
and the time of this House wasted for
two days and a huge expenditure in-
curred for the sake of detaining 16
persons? Thes~ 16 persons are not
detained all over India but only in two
States which get unnecessarily fright-
ened, Maharashtra anq Gujarat. I
therefore, say this law is not at all
necessary, particularly when Govern-
ment has got the Defence of India
Rules. Why this double process of
law?

My hon. friend who appears to be
.a lawyer wanted to show that advi-
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sory boards exist with High Court
Judges who go into the Reports
against detenus, come to a conclusion
and then ask Government to take
steps. In statement No. IX we find
that in West Bengal 102 detenus were
assisted by lawyers or friends in
drafting their representations, and
183 detenus appeared before the Ad-
visory Board but in not a single case
was further information called far by
the Advisory Board, even though false
and baseless allegations are always
made, nor was the man examined on
oath. What use is such an advisory
board for the detenus. It is not at all
useful. The records are there and the
District Magistrate, Police Officers,
Commissioners etc. attend and supple-
ment whatever information they have
got, not the truthful information. I
know it definately that in the case of
many detenus in whose case I appear-
ed, and in my own case, the informa-
tion furnished by the police to the
District Magistrate who passes the
order was false and false to the know-
ledge of the officers who furnished it.
In one case, Lajpat Rai was arrested
and information was given that he
was collecting arms, But he was de-
livering a lecture at a particular place
in Punjab—in Batala—about 900 miles
away from Ahmedabad. When that
man was actually in Ahmedabad on
that day, the orders for arrest were
given. The second case was that of
Dr. Mahajan, a man from Gurdaspur,
a relative of the Chief Justice, Mr.
Mehr Chand Mahajan, who was tak-
ing his meal with the hon. Chief
Justice, Mr. Mehr Chand Mahajan, at
Rouse Avenue on a particular day, at
a particular hour. At that particular
house, he was alleged to have been
collecting pistols for shooting Govern-
ment officers and the Congressmen.
Such a false allegation was made and
the man was put behind the bars. I
do not want to repeat all these things.
I have collecteq such instances, and
I may publish a booklet. There are
53 such petitions, and in all tl}ese
cases, fase and baseless allegations
were made, and on the basis of these
allegations, the people have been put
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behind bars. Whether the man be-
longs to the communist party or to the
Hindu Maha Sabha or to my party or
to the socialist party is not my con-
cern. So far as the operation of this
Act is concerned, I hate it from the
bottom of my heart.

1 was very much surprised when
Shri Nambiar in the last session mov-
ed a motion that the Preventive De-
tention Act should not be used against
communists. I would have been one
with him if he had said that it should
not be used against anybody. This
is a lawless law. There is no doubt
about it jin my mind.

It is unfortunate that when this law
ig discussed there are some ignor-
amuses in the Congress party who
just give out the show. Very recent-
ly onme gentleman said that this is
necessary to put every Jan Sangh man
behind the bars. The cat is out of

the bag. We have got a saying in
Gujarati:
T A7 A1 SFA

FET [P AT FFA

That is, the elders of the Congress
party must have talked inside the
party and that is what the children
have started talking about here, That
gives out the show. There is some-
thing behind the back of this Bill, to
run down some particular party for
this particular purpose. I am not
going to reply to the question that
has been raised by the hon. Mem-
ber, but I am firmly of the opinion
that if there is any party in existence
in our country, it is the Congress
party which has created this commu-
nalism, which nurses communalism
and which lives on communalism and
which has up-to-date carrying on with
communalism.

As a lawyer, I honestly feel that if
a man commits an offence we have
got the huge Indian Penal Code.
Apart from the preventive sections to
which my hon. friend Shri D. C.
Sharma referred, there is section 120,
and it goes right up to section 140.
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So, 20 sections are there in the Indian
Pena] Code under which you can
rope in anybody you like. Why not
anyone who has got extra-territorial
affinity be tried and prosecuted under
any of these sections? I cannot see
any reason. Why do you put him
under the Preventive Detention Act
and give him an opportunity to carry
on propaganda against us? Because
the information that is given to us is
not worth the paper on which it is
written, and that is why I should
say that we are unnecessarily taking
advantage of the provisions of the
sections under the Preventive Deten-
tion Act to put behind bars mostly
people who are not correctly charged
with the offences that are being
brought against him. Goondas escape;
action is not taken. Corrupt officers
escape; actions are not taken. Big
guns of the corrupt people escape, but
nothing is done against them, The
Preventive Detention Act is not used
against them, but it is used against
those who are the smaller fry and
who have no say in the matter of ad-
ministration of this country,

The question was raised by Shri
Masani about Sheikh Abdulla. I am
not going to refer to it because it is
a matter which is sub judice. It was
a fit case; a man being arrested and
prosecuted for high treason, but action
was not taken, and he was sheltered
behing the Preventive Detention Act.
That alsp is a sort of misuse on the
part of the Government to have resort-
ed to the Preventive Detention Act.

I would ask, would it not be pos-
sible for this Government, at this
juncture, when the preventive mea-
sures have been embodied in the
Defence of India Rules and are avail-
able to them, to allow at least this
law to die a natural death? Because
in the operation the difficulties are
not felt by the Members of the Lok
Sabha and perhaps the Ministers do
not care to look into it

I had a case very recently where an
order was sent out, signed by some-
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body who never described himself
who he was, and then the man was
detained and put behind the bars. The
whole point was questioned before the
high court, and the high court want-
ed to get out of it by saying that “this
is Government paper and so the
order must be a Government order.”
A wonderfu] explanation was given.
Because it is written “Secretary”, he
must be a Secretary to the Govern-
ment! Therefore, the order was con-
sidered to be valid, and the man had
no money to approach the appellate
court and so he had to remain behind
the bars. It took the good offices of
some Home Minister to get that man
out after six months. This is what is
happening in our country. Therefore,
I should say whatever safeguards you
are talking of, these safeguards are
not of any value and of no use what-
soever to the persons who are being
detained, The machinery is not func-
tioning. We have from the very be-
ginning said that the process of law
shall not apply. Dr. Ambedkar in
his wisdom said that those who are
fond of the due process of law will
get something out of this. What is
due process of law? He wanted that
process. The process is, the man who
is put behind the bars must be inform-
ed of the grounds and within 30 days
it should be confirmed. What is the
procedure here? Today, when the
man is being detained, what benefit
does he derive? As I had said, he

derives absolutely no benefit. He is
kept in a solitary cell.
I shall give an instance. For three

months and odd, one Mr. Nank Ram
Salig Ram Sawhney of Ajmer was
kept in solitary confinement or im-
prisonment simply because he was a
detenu and could not be kept like
anybody else. If such solitary impri-
sonment can be immposed upon any-
body this is not detention but it is
killing the man and making mad.

Shri Bade: Tt is persecution.

Shri U. M. Trivedi: Take next
another aspect of the problem. The
grounds are generally given by the
Distriet Magistrate. What is the Dis=-
trict Magistrate? Does the go about
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himself? Who gives him this jnforma-
tion? The Sub Inspector of Police.
Who gives the information to the Sub
Inspector of Police? The ordinary
Head Constable. 'One man had the
misfortune of criticising a District
Magistrate for a certain action. The
District Magistrate felt he could not
put him into trouble, on account of
the ordinary law. Everytime the man
was charged, it was challenged in the
high court and the high court always
decided in favour of that gentleman.
Then ultimately came this Preventive
Detention Act, with powers of deten-
tion. Then false reports were made
out against him that at a particular
hour on a particular day at a
particular place he delivered such and
such lecture, and therefore he was a
very dangerous man and that he must
be put behind the bars. Only the
police prepared the papers, and the
District Magistrate swore the affi-
davit: “I say this to be true on infor-
mation received by the district police.”
The officer escapes. We stil] take no

action against the mala fide action
that was done. But everyone in that
particular city knew it. If the hon.

Minister wants the name, I shall say
it. I say it was in Ajmer, where the
man was put behind the bars, because
there was trouble with the District
Magistrate, Everyone knew that the
District Magistrate and the Superin-
tendent of Police were annoyed with
that man, Why was the Superin-
tendent of Police annoyed with
him? Why was the Deputy IGP an-
noyed with him? Because the lawyer
was able to catch hold of a
boock where the accounts were
maintained showing how  bribes
and extortion money were gathrred,
and how they were collected and how
this money was disbursed to the vari-
ous officers concerned, and because
this book was caught by him, because
it was in his preserve, and because he
helpeq the policeman who was able
to bring the book to his knowledoe,
the police were verv much annoved
with him. And what happered to the
poor man was his whol» nractice was
ruined. He was put behind the bars
under the Preventive Detention Act
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for six months. This is the type of
.case and this is how this Preventive
Detention Act is being worked.
Therefore, do not look at the law.
Look at the spirit behind it. The
spirit behind it is, as has been given
by Mr. Karuthiruman, that they want
to put down the opposition parties. If
that is the object, I would say Heaven
kelp us; God alone help us. We know
that we are up against a mighty
force; we want honestly to fight. But
we have got our own convictions;
they might have their own convie-
tions. But there is no reason what-
soever that the Preventive Detention
Act must be utilised for this purpose.

In 1950, in a very touching speech,
Sardar Patel said, “I will not need it
after one year.” Perhaps he was
justified; in those days, he wanted to
arrest 10562 persons. But today when
the number has come down to 50 and
60, why do you want this law? To
remain on the statute-book? It is a
black law. If the Rowlatt Act can
be criticised—for the sake of the Raw-
latt Act, we had to suffer tremendous
agonies—I do not see why this law
should remain on the statute-book.

15 hrs,

Shri Bade: This is kale kanoon.

Shri U. M. Trivedi: This is worse
than kalg kanoon because we are con-
sciously trying to make out and justi-
fy the actions taken by the executive
against ordinary citizens. You may
have made a law and certain provi-
sions are there. But gre those provi-
sions of such nature as to give any
protection whatsoever to an innocent
man? The protection is merely a
mirage; it is no protection.

Very recently a man was arrested
in the present Maharashtra State by
name Chavan. He was arrested under
the orders of our Defence Minister and
put behind bars? Why? Because he
led the wives of the police constables
and head-constables to make a demon-
stration before the Chief Minister that
“we are not getting full salary; Wwe
are dying and starving; our children
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do not get better education; we do not
get good food and we have no rest;
please come to our rescue and help
us.” Because of this, he was put be=
hind bars. This Preventive Detention
Act is being used for the purpose of
drowning the voice of any man who
has got a right to express his wishes
and to make his demand before the
Government.

The Minister says that protection is
being granted by the Advisory Boards.
Orders are always passed in English.
People who are put behind the bars
do not know English and even Hindi
or any language. Translations are not
furnished and he is asked to make
a submission within 5 days. As soon
as the five days are over, within 30
days, he must go before the Board.
He cannot consult his lawyer; his
lawyer cannot be present before the
Advisory Board. The chances are the
man may be asked to make a repre-
sentation and that is thrown into the
waste paper basket. As I have already
said, none of the representations have
either resulted in any of the Advisory
Boards calling for further information
on the points raised.

It is high time that the Government
made up its mind. If there is emer-
gency, you have vast powers under
the DIR to prevent any man from do-
ing any mischief jn any manner. I
whole-heartedly support the provi-
siong of the DIR. But I do not sup-
port this measure which gives you
only power, which, as that gentleman
opposite said, is to be used against
the Jan Sangh people and against the
opposition parties. It is this thing
which is pinching us, against which
we stand up, one and all. I join with
the desire of cach one of the opposi-
tion parties that this lawless law must

go.

Shri P. N. Kayal (Joynagar): Mr.
Deputy-Speaker, Sir, I have listened
to the hon. Members of the opposi-
tion as well as of the treasury benches
speaking about this Bill and I feel
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that they have virtually supported
the utility of this Bill. But ther

grievance is that sometimes this
not being properly used and at times
it is being misused. Otherwise, they
support this scit of drastic measure,
I have also to disagree with the Home
Minister in this that we are having
this Preventive Detention Act, but we
are using it for g limited purpose.
Only 63 or 64 cases are involved every
year, But he, of course, does not
want to ignore the fact that the cir-
cumstances and the gituations in the
ocountry as it is today do permit such
sort of Bil] to be brought in. He
quite welcomes this Bill in the cir-
cumstances as they are today in this
country, :

For myself, I feel that the first duty
of any Government of any country is
to govern the country. I have heard
many people in the country saying
sometimes, “We feel that there is no
government in this country”. So many
times I have heard people saying like
that. Why? It is because there are
circumstances and situations where
Government do not come forward and
come to the rescue or help of the peo-
ple, This is the right measure—the
Preventive Detention Act—which 1is
being adopted by the Government to
deal with the situation and I hope that
the Government will apply it where
it suits properly.

Now I will just mention some of
the circumstances that are prevailing
in this country. First, let me take
journalism in this country. The other
day in some paper—I do not mention
its name—in the front page there was
a very devastating and scandalous
information about the personal cha-
racter of a most dignified personality
of this country. I know that a large
section of the Indian community was
shocked to read that news. I know
some of the journalists come out fresh
from the universities and they fecel
that they know everything about
journalism; so they write all non-
sense in some of the papers. I say
this with due regard to the journalism.

Then there is this corruption in the
administration, particularly. I say
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this with due regard to those uncor-
ruptible and moet honest officers in
our administration. In West Bengal,
I know jn the Food and Supply De-
partment, in the supply of cement to
the consumers, anybody who applies
for a permit for getting some quan-
tity of cement, will get the permit
immediately if he pays Rs. 2 per bag.
It is said that during the British
period things were far better. Today
some of the corrupt officers are there
and are asking for bribes openly and
the Government are sitting idle. So,
the people are feeling absolutely
helpless and they rightly feel that-
there is no government in this coun-
try. So, I would submit that the
first duty of the Government is to
govern,

An Hon. Member: The Government
should administer and not govern.

Shri P. N, KEayal: I know. Then
again even Sadhus are travelling in
train without tickets.

An Hon, Member. The Home Min-
ister is the President of the Sadhu
Samaj.

Shri P, N. Kayal;
ring to all the
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I am not refer-
sadhus, only some of
them. They are travelling without
tickets in train. Students sitting for
examination copy from text-books
while answering questions and they
assault or stab the invigilators who
challenge them. Teachers absent
themselves from schools and colleges,
thereby are ruining the future gene-
ration of this country. Then, I know
that some of the political leaders,
mainly belonging to the opposition but
some belonging to others also, are
trying to make political capital, They
also try to provoke or agitate
the workers to go on strike
with the result that our production is
going down year by year. It is very
unfortunate that at a time when the
whole economy of this country is
straining its nerves to produce more,
at a time when we are utilising not
only the wealth of this country but
even the wealth that we are borrow-
ing from foreign countries to produce
more, at a time when we are gearing



Preventive

5251

[Shri P. N. Kayal]

up our means of production and dis-
tribution it is very unfortunate that
eome sections of the political leaders,
the so-called political )eaders, try to
disturb the economic system, the
peacefu] system of production in this
country.

Then we all know that there is
large-scale adulteration of not only
foodstuffs but even medicine,

An Hon. Member: What about the
mind?

Shri P, N. Kayal: It is a very sad
thing indeed. Is it not a situation
which warrants the application of the
Preventive Detention Act? Is it not
8 proper situation when we should
come forward with a summary method
of handling the anti-social under the
Preventive Detention Act? I am sure
the whole House will support the
Government if they take the initiative
to deal with the corrupt and anti-so-
cial elements in this country? The
hon. Home Minister was referring to
lawlessness, violence, communa] ten-
sions and all that. In my opinion,
they are flimsy and vague grounds for
the application of this Act. There
are much more devastating and

‘ruinous grounds which affect the
country where this Act should be
applied with all firmness. If the nor-

mal law fails to carry gut the inten-
tions properly, if the law fails to
help the people of this country, we
are here in Parliament to make laws.
If we feel that the ordinary law of the
land fails to function, to help the
people, to remedy the grievances of
the people, we must welcome a dras-
tic measurp like this.

Here in this country we are talk-
ing of socialism and democracy. We
are talking of democratic planning
and adult franchise but we must know
that this is a very grave and great
experiment that we are carrying out,
especially when the average adults
are literate or not. So, democracy be-
comes very expensive. We see the
papers also writing nonsense these
days. Threfore, democracy becomes
very expensive in this country. So, I
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would request the Home Minister to
apply his brain te this Bill or any
other Act or measure and apply it in
the proper way for proper purposes.

I can give this assurance that the
people are behind the Government.
You may do whatever you like to
eliminate the grievances of the people.
You can do whatever you like; they
do not care. So, you need not be
afraid of anything. I would submit to
all in this House that we should all
join hands with the Minister and the
Government so that we can go ahead
for the elimination of poverty and
distress, torture and exploitation in
this country,

Shri Nath Paj (Rajapur): Is it
suggested that by enacting the Pre-
ventive Detention Act we can destroy
poverty? What is the connection bet-
ween poverty and the Preventive
Detention Act?

Shri P. R, Patel: Mr. Deputy-
Speaker, Sir, I rise to support the
Bill. In the beginning I may say
that I was myself a victim cf the
Preventive Detention Act. I was de-
tained in 1942, just like most of my
friends on this side of the House.

Shri Surendranath Dwivedy: That
was under the Defence of India Rules.

Shri P. R. Patel;: That is also a simi-
lar law. What I am saying is: it
is not a pleasure for the Government
or for the members on this side of the
House to support such a legislation,
but the circumstances compel the Gov-
ernment and the Congress Party to
support such a Bill. In ordinary
times, nobody likes to put any res-
triction on the liberty of an indivi-
dual. The framers of our Constitu-
tion, who have put in the fundamen-
tal rights, have also been wise enough
to put a clause that if necessary, res-
trictions may be put on the elementary
and fundamental rights of the people.

The opposition to this measure was
mainly from the Communist Party,
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but there is nothing new in what they
say. I would like to ask the members
of the Communist Party whether
there s such g Constitution in any
Communist country, whether Russia
or China or any other country, which
gives or permits individual liberty to
the extent to which our Constittion
grants. They get thelr inspiration
from Russia or China and criticise
our policy from that point of view.
When they talk of democracy, it is
just like the devil preaching the bible.
I cannot just understand it. They
must remember that this is the only
democratic country where the Com-
munist Party can function as it is
functioning today. Can a democratic
party like the Congress Party func-
tion in China or Russia as the Com-
munist Party is functioning in India
today? They are here to abuse the
Government for al] their actions. In
the Communist Party too, there are
two groups—one is pro-Peking and
the other is pro-Moscow. I am not
able to understand the difference bet-
ween the two. Both are anti-nationl,
to my mind because their loyalty is
not to the motherland. It has been
proved on many an occasion. It is
not a new thing. Their loyalty was
not with us in our freedom struggle.
Whenever any occasion has arisen,
their hidden Joyalty has always been
with a country other than our coun-
try., Under the circumstances, if some
people of the Communist Party for
doing “anti-national work are put in
detention, why should my friends
complain so much about it? I do not
understand it. Here also, we know,
in the country the Communist Party
is playing a very intelligent game.
On one side, they would praise our
Prime Minister and at the same time
in the same breath they would abuse
the Government. I have never seen
such g Party doing so. But they are
doing it very intelligently. They do
not want to displease the Prime
Minister. At the same time, they try
to bring a slur to the Government and
their administration. I think this
game is very dangerous to the coun-
try and I think the newspapers also
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-1 wpuld not say Communist papers
—having the ideology of the Com-
munist Party do the same thing every
day. Whether it is proper to safe-
guard our democracy and Indepen-
dendence, to have some such extra
measure or not, is 3 matter to be
considered. Let us consider the situa-
tion in which we are today. On one
side, one enemy, that is, China is on
our border and the pro-Peking or pro-
Moscow, whatever they may say
amongst themselves, desire to have
communism in the country. If we
look to the history of communism we
will find that they have spread c'om-
munism in other countries not by
sending army but by creating enemies
of the nation in the country and sup-

portig them. So, China is on our
border on one side. Personally, I
believe, whatever the Communist

Party or any Member of the Com-
munist Party may say, that the Com-
munists of this country are not loyal
to our mother-land. But their loyalty
is somewhere else,

There is another thing also which
we have to consider. On the other
side, there is Pakistan and that is also
ereating trouble on our borders. We
know that in our country there are
some sympathisers, some traitors,
maybe Hindus or Muslims—I do not
attach any importance to the religion
—there may be traitors amongst the
Hindus and the Muslims too and in
other communities also. Whenever
democracy is in danger, whenever
freedom is in ganger, if we just res-
trict the liberty of individuals, why
should there be so much uproar? Whe-
ther we should restrict the liberty of
individuals or allow the danger to our
democracy and Independence, is the
problem before us. We have to choose
either of the two. We cannot allow
anybody to put our democracy in dan-
ger and to put our freedom in dan-
ger.

My friend, the leader of the Jan
Singh Party is a good lawyer and he
sald that there are so many penal
laws and so many sections in the penal
code and the man may be hauled up
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under any of these sections. Well, he
is a lawyer and I also have worked
at the bar for several years and that
too on the criminal side mostly. Let
us consider it. Wherever there has
been a communal riot, well the police
wil] arrest those who came out open-
ly because they are a party to the
rioting. But they are instruments in
the hands of some one or two or three
people angd those wire-pullers will not
come out in the open. If you look to
the history of all these communal
riots, you will find that there were
some wire-pullers who were respon-
gible for these riots and these people
were only instruments in their hands.
(Interruption). Why should it per-
turb them so much? .

Shrimati Remu Chakravartty: He
has forgotten what he spoke last
time; he spoke against it.

Shri P. R. Patel: So, unless there
Is a law like the Preventive Detention
Act, how can these wire-pullers be
hauled up? There is no evidence ab-
solutely and nobody would come for-
ward to give evidence before the
court. In order to stop any danger to
the country, such a power is requir-
ed to be used. It is not 3 happy thing,
But the circumstances compel the
Government to yse the power. There
are some goondas. Well, goondas are
detained under the law. And these
goondas are so powerfu] that nobody
could dare to give evidence in the
open court. I think, that will be an
experience of Membrs of the Opposi-
tion also. (Interruption) Well, Sir,
anywhere such goondas are there and
if such goondas are detained wunder
this law or that power is given to the
Government to detain them wunder
this law, why should there be so much
fuss about it? So, I submit, under
certain circumstances, the Act is to be
used for the defence of oppressed and
depressed by the goondas who could
not be challenged in the open court.

Then some of my friends said that
this is useg only against the Opposit-
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ion Members so as to curb the
Opposition, Well, my experience is
otherwise. My hon. lady friend, the
Communist Member, said that a Con-
gress Member was also detained un-
der the law. There is no discrimina-
tion whether it is a Congress Member
or a non-Congress Member. If some-
thing is done which is harmful to the
nation and if it comes under this Act,
the suitable action is taken. Why
then should be such g fuss about it?

I will end my speech with one word
more. J was not happy to hear my
friend, the Jan Sangh leader. He said
that the Defence of India Act is there
and you can detain anybody under
that law and then why should we have
this another law? That means that
detention under the Defence of India
Act would not be objectionable to
him, but if a man is detained under
this law, then his objection would be
there. I do not understand the prin-
ciple behind this objection.

In conclusion, I would submit that
this is a measure which Government
have been obliged to bring, and it is
not the pleasure of Government to
bring it forward or the pleasure of
the Congress Party to support it, but
the circumstances are such, and our
country is in danger from two ene-
mies, namely China and Pakistan, and
this is a measure which can give some
relief to us,

15.30 hrs.

[SurRi THIRUMALA Rao in the Chair]

Shri Hari Vishno Eamath: ] rise
to oppose the motion for considera-
tion of this unnecessary, undersirable,
anti-democratic, fascist and totali-
tarian communist measure. I am
sorry the Home Minister did not ans-
wer the question that I had put to
him when he concluded his speech.
Ag far as ] am aware, India today
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Ghana, Indenesia and South Africa,
which are not parliamentary democra-
cies of the India pattern; they are
at best bogus democracies and at
worst_veiled, very thinly veiled, dic-
tatorships. I do not know whether
the Home Minister would like to be
in the company of these three very
notorious bogus democracies. I leave
it to him to choose. I have pointedly
and advisedly referred to the totali-
tarian communist regimes also, be-
cause I would like to advise my com-
munist friends, those on my exireme
right here, before they oppose this
measure, to forswear their communist
creed and then with an honest heart
they can opposed this measure here
in this House.

Dr, P. S. Deshmukh
Not otherwise.

(Amravati):

Shri Hari Vishnu EKamath: A well
known author, Koestler, in his cele-
brated book Darkness at Noon has
given us a very lurid picture of how
protective custody, protective arrest
and all that used to work and even
today works in communist systems,

The Preventive Detention Act stems
from or rather derives from that cur-
ious freak of the Constitution, name-
ly article 22 which is 3 blot on the
escutcheon of our Republican Consti-
tution, the article which confers on
every Indian citizen, man, woman
and child the fundamental right of
being detained without trial

There is more than g touch of irony
in the fact or in the strange synchro-
nisation of the consideration of this
measure in the House with the ob-
servance of the Human Rights Week
al] over the country and all over the
world, rather the observance of the
Universal Declaration of Human
Rights. Very recently, the Chief
Justice of India broadcast from the
All India Radio network, a very read-
able, a very instructive and edifying
discourse on the rule of law. Even he
had to painfully admit that this is a
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law which should be the corner-stone
of a parliamentary democracy such as
we have in India, for which we lab-
oured, and for which Mahatma Gandhi
and Netaji Subhas Chandra Bose and
hundreds of thousands of people suf-
fered and thousands of martyrs laid
down their lives in order to usher
this free parliamentary democracy in
our country, and for three years, you
and I and a few hundreds more in
the Constituent Assembly forged
this parliamentary democratic consti-
tution for our country. This article
is a serious blot on the escutcheon of
our democracy,

When Sardar Vallabhbhai Patel, the
first Home Minister of India, the first
ang the greatest sg far, introduced this
measure in the Provisional Parlia-
ment, I and several of my colleagues
opposed this measure. And even he
who has been very well described as
the Iron Man of India, had to plead
with the House in a very earnest
manner. And what did he say? These
are the very words which he uttered
on that occasion. The Attorney-Gene-
ral had to be called in to give his
valuable opinion on this measure, and
Sardar Patel said:

“] assure the House that 1 have
passed two sleepless nights.”.

[ wonder how many sleepless nights
my hon. friend the present Home
Minister passed before he decided to
move for the continuance of this
measure.

Shri Nambiar: It must be more

than two sleepless nights.
Shri Nath Pai: He never sleeps.

Shri Hari Vishnu Kamath: Sardar

Patel said;

“] assure the House that I have
passed two sleepless nights when
1 was asked to take up this mea-
gure. When this legislation is
brought in, it is done with &
heavy heart. It is not one with
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a light heart. It is not a pleasant
task to bring a Bill of this kind
in this House immediately after
freedom and the Republican Cons-
titution has been adopted.”.

Now, we gre in the fourteenth year
of our Republican Constitution. To-
day, in an gapologetic voice and in a
manner that betrays his guilty cons-
cience, the Home Minister has moved
for the continuation of this measure, I
think that it would have been more
honest on the part of Government to
come before the House with a Bill
to put it permanently on the statute-
book and not waste parliamentary
time every two or three years, to the
extent of ten to fifteen hours every
two or three years. If he wants to
put it permanently on the statute-
book, let him do so with an honest
heart and not merely continue
this measure from time to time with
his tongue in his cheek.

The present Bill or rather the pre-
sent motion has been accompanied by
a very elaborate pamphlet prepared
by the Home Ministry giving us statis-
tics of various kinds. It is amazing
to see that whereas the provision has
been made in the Act for detaining
persons who Interfere with the main-
tenance of supplies and articles and
services essential to the community,
there is not a single case shown in
this blue book where a person has
been detained in that connection.
There have been various reasons list-
ed at various pages of this pamphlet,
and we find among the reasons listed
espionage, violent activities, anti-
Indian propaganda, communal agita-
tion and goondaism. I do not know
what exactly goondaism means, be-
cause the term “goonda’ is not an Eng-
lish word, and there are different anti-
goonda Actg in différent States . . |

Shri Indrajit Gupta: The hon. Minis-
ter referred to the eleméent known as
_goobndaism.
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Shri Harl Vishnu KEamath: The
other reasons mentioned are com-
munal agitation, exhorting people not
to contribute to the National Defence
Fund and harbouring of dacoits. These
are the various reasons for or the cir-
cumstances in which the powers con-
ferred wunder the Preventive Deten-
tion Act have been used by Govern-
ment, I find that a large number of
people have been detained in connec-
tion with goondaism., 255 people have
been detained in West Benga] for
goondaism. I do not know whether
there is 3 bumper crop of goondas in
West Bengal. I leave it to my hon.
friends from Bengal to dilate upon
this point, as to why there are more
goondas, according to this statistics,
in West Bengal.

Shrimati Renu Chakravarity; Ask
the West Benga] Government,

Shri Indrajit Gupta:
Minister.

Ask the Food

Shri Hari Vishnu Kamath: But there
is one very salutary outcome of the
Preventive Detention Act, in that in
one of the statements that have been
made in the blue pamphlet, along with
the recognised parties on the Indian
political scene—the Hindu Mahasabha,
the Bharatiya Jan Sangh, the Commu-
nist Party of India, the Workers Party
of India—a new party has emerged
which has been given official, legal
recognition—because it is a government
booklet—which has been invested with
official status as the Rebel Congress-
men's Party. I think they have been
rather squeamish about this action.
They should have said ‘Congressmen’.
Why was the word ‘Rebel’ put in?
There is no party as a Rebel Congress-
men's Party. You are a Congressman
yourself—not when you are sitting in
the Chair.

Mr. Chairman:
Chair out of this.

Please leave the

Shii Harl Vishin Kamath: I meant
no reflection on you. When you comé
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down below you are a Congressman,
not up above.

And what has he been detained for?
For nothing less and nothing more
than goondaism. If a rebel Congress-
man can be described as a goonda, I
want to ask the Minister whether he
really wants to hide the fact that Con-
gressmen also can be goondas, because
perhaps there are more goondas than
Government would like to confess in
the Congress Party also. But anyway
it is comforting that Rebel Congress-
men all over the country have been
recognised as a party.

Shri Nanda: They thought they had
the monopoly.

Shri Hari Vishau Kamath. No, no.
You taught other parties to produce
goondas.

Mr. Chairman: I think some goondas
in the Congress have become ex-Con-
gressmen.

Shri Hari Vishnu Kamath: It is com
forting that Rebe] Congressmen all
over India, in" the various States can
now pride themselves in the fact that
they are a party given pride of place
along with other recognised parties of
India, I hope that the Rebel Congress-
men will act on that basis henceforth.

Shri Surendranath Dwivedy. They
can take note of this compliment.

Dr. M. S. Aney (Nagpur): Once they
were Congressmen; now they are Rebel
Congressmen.

Shri Hari Vishnu Kamath: Here may
I ask why persons who have been
arrested and detained for espionage
have been shown in category (a) (ii)?
(a) (ii) is security of the State, main-
tenance of public order, while (a) (i)
is defence of India, security of India
and relations with foreign powers. I
thought the official mind was working
soundly enough, the ministerial mind
anyway, and those arrested under
‘espionage’ should have been shown in
category (a)(i).. I do not know why

1818 (Ai) LSD—S.
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this offence has been differently cate-
gorised, namely, espionage,

As regardg ‘violent activities’, are the
police—who, I believe, are distinct
from the Sadhu Samaj—not competent
enough to investigate the offences con-
nected with violent activities, connect-
ed with goondaism? Unless the police
are Sadhus, they should be able to
trace out goondas and curb goondaism,
and also dea] with offences under com.
munal agitation and harbouring
dacoits. [ do not wish to make an
invidious statement here, but certain-
ly there were policemen who accom-
panied Acharya Vinoba Bhave in
Madhya Pradesh when he tried to re-
form the dacoits, effect a change of
heart in them. The dacoits were
taken from village to village, Some
of them were peven garlanded, I am
told, The police, I am sure, are train-
ed and equipped well enough to trade
and bring these offenders to book,
these offenders whose offences have
been listed as espionage, violent acti-
vities, communal agitation and har=
bouring dacoits.

If they have not been brought to
book. I have no hesitation in saying
that detention is only a cover for the
inefficiency of the police and their
Investigation efficient machinery. Let
them confess straightway that they
have no machinery to investigate
these offences, that it is not adequate
enough or competent enough to inves-
tigate these offences and bring the
offenders to book, That will be an
honest confession on the part of the
Minister. But this method of detain-
ing people without trial just because
the machinery cannot bring offenders
to book is wholly undemocratic, anti-
democratic, fascist, totalitarian and
communist.

The Minister himself has in his
statement of objects and reasons said
that it is ‘to protect the country
against activities intended to subvert
the Constitution'. This seems to be
slightly different from the categories
listed in the statistical handbook.



5263 Preventive

[Shri Hari Vishnu Kamath]

What is listed in ‘the [statement of
objects and reasons is, ‘to subvert the
Constitution and the maintenance of
law and order or o interfere with the
maintenance of supplies and services
essential to the community’, What
does experience show? It goes on to
say:

“Experience in the working of
the Act has shown that this legis-
lation has proved an effective in-
strument specially in the mainten-
ance of law and order”.

But statistics belie this statement. A
fairly large number of persons were
arrested for reasons not connected
with maintenance of law and order.
Law and order is 3 scparate category
(ii). So the statistician, the hand-
book-walla who prepared the hand-
book has confused so many categories
and has contradicted the observation
made in the statement of objects and
reasons.

Now, may I ask why it is that this
pamphlet is completely silent on a
vita] issue, namely, of persons arrest-
ed and detained in connection with
interference with the services and
supplies essential to the life of the
community? Recently, there was an
agitation in Bengal when rice was
hoarded. There was profiteering, But
nobody was arrested I believe, Re=
cently, in the south members of my
Party in Madurai were arrested. The
Home Minister told us-in his speech
that he is not opposed to demonstra-
tions and peaceful processioms. But
members of my Party—about 50 or 60
of them—in Maduraj who had plan-
ned a peaceful demonstration on the
occasion of the Prime Minister’s arri-
val in Madurai, where he went a
fortnight ago, just because we are
opposed to his China policy, were
arrested long before the Prime Min-
ister reached the spot, They were put
in detention. Yesterday, a colleague
of ours in Parliament, a Member of
the Rajya Sabha, Shri Mukut Behari
Lal, Chairman of the P.SP. in UP.
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and 150 members of my Party were
arrested on the Ghaziabad-Delhi bor-
der. An M.L.C. in Bihar belonging to
my Party, and former Chairman of the
Bihar P.S.P,, Shri Basawan Singh, was
arrested the day before yesterday for
similar activity. Activity on behalf of
the people, as people’s representatives,
is sought to be curtailed in his emer-
gency. For the emergency, they have
got the Defence of India Rules. Now
the Minister asks us that this measure
also be continued during this emer-
gency.

May I ask why it is that no pro-
fiteer, no hoarder, has been proceeded
against? I have in my hand documen-
tary proof showing the Minister's,
Government's apathy, indifference to
proceeding against profiteers, A ques-
tion was put to the Minister of Indus-
iries the other day—last week—us
regards citric acid used in industry.
He admitted the first parf of my ques-
tion concerning the landed cost, that
the landed cost of critic acid in India
is Rs. 120 per 50 kg. The second part
was whether the current market price
is round about Rs. 600 per 50 kg. That
is, Rs. 120 per 50 kg. is the landed cost
and Rs. 600 per 50 kg. is the market

price! What is the answer to the
second part? ‘Government are not
aware’, With such a big machinery

at their disposal, they are not aware
whether the current market price of
citric acid is as high as Rs. 600 per
50 kg.

This has been going on. I make
this charge against the Government
that such profiteering in citric acid
and many other commeodities, fish and
rice in Bengal, all this has been going
on, has gone on and will go on because
they have got a brute majority behind
them here, This will go on, I am
sorry to say, with the connivance and
consent of the Government. I have
got a posteard here sent by a dealer
in citric acid, Shri P. Singaravelu.
Perhaps he is a licensee also. In res-
ponse to an enquiry, he says, T thank
you for letter....The selling price of
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citric acid is now Rs. 600 per 50 kg.’
Let the Minister investigate this mat-
ter. 1 want this party to be booked
and put in detention, I want the
Government to use its powers not
merely against the political parties as
they do now, and the new political
party, rebel Congressmen, but also
against hoarders, profiteers and black-
marketeers.

These statistics are interesting, Here
Is proof, if proof where needed, of
Government’'s inability to bring any
offender to book or trial, There are
no figures in the statistics of even one
detenu prosecuted subsequently.
There is a curious column jn State-
ment VIII: number of detenus prose-
cuted under section 6(1) for non-
compliance with detention order. Even
there—the detenus have apparently
been very well behaved—it is a
cipher, not one has been prosecuted
Therefore, I would ask the Minister to
tell the House why not a single case
like this has been prosecuted. In other
countries there are trials for espio-
nage. We do not know why our
Government fights shy of bringing
spies to book. The other day they
would not even mention on which
country’s behalf Group Capt, Sharma
was functioning. Why this strange,
sneaking effection for some country?
Why not give the name of the
country?

Shri U. M. Trivedi, Afraid of dis-
pleasing that country,

Shri Hari Vishnu Kamath: I do not
know why these things should be
hidden from the Parliament of India.
‘Thig fear will not do them any good,
it is an ill wind that blows nobody
any good.

The Homre Minister did not give us
at the 1nitial stage the number of per-
sons that have been proceeded against
under the Defence of India rules, If
he had given the_consolidated figure
it would have been better. As it is I
wholly endorse Government's action
in so far as detention of pro-Peking
elements, enemy agents are concern-
ed, and the action has been very well
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taken against them on suspicion of
being in league with Peking, but the
other categories, so far as I can see,
cannot be justified under the present
circumstances. But for these elements
there is the Defence of India Act and
Rules.

Before I close, may I say that what
is wanted, above all, today in the
country—now that the new Home
Minister has taken over charge, 1
would appeal to him with all the
earnestness at my command—is a
good, clean and efficient administra-
tion which will make the people
happy and contented, at peace with
the Government and with the world
at large. We want that peaceful har-
monious community. Let them bring
that about and not continue these
preventive detention measures that
are fascist and dictatorial Even
though he is asking for continuing
this black, not merely black but pitch
black, Act for another three years, I
have faith in his good conscience.
Though today he has a guilty con-
science, I hope it will be set right and
that before the next year is out, he
will come forward with another Bill
to repea] this measure just as I have
sought to amend. I hope my amend-
ment to repeal the Act could be
accepted by the Minister, and this
House will have the satisfaction of
having repealed this measure during
the emergency because we have con-
ferred far more powers under the
Defence of India rules. I hope thix
will be repealed at an early stage, and
the earlier the better for Shri Nanda
the new Home Minister.

Shri M. P, Swamy (Tenkasi): I
welcome this Bill. It seeks to extend
the life of the Act for another three
years.

‘This Act was passed to preserve
the integrity, safety and security of
India. The Statement of Objects and
Reasons attached to the Bill shows
that this Act has served a useful pur-
pose. According to the old adage,
prevention is better than cure, it is
the duty of the Government to pre-
vent crime, and it is the duty of the
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police to save the people from loss of
life and property. Detention ig of two
types: one is punitive and the other
is preventive, In punitive detention
Government put the man in jail for
having done a wrong or illegal thing.
Under preventive detention a person
who is designing to do a wrong thing
is taken into custody and intercepted
before he does that, So Preventive
Detention has the advantage of pre-
ventive criminal action.

We have got statistics showing how
many were arrested, how many were
released and how many were let out
on parole. It is not as if a detenu is
without any remedy. He has certain
safeguards. Firstly he gets the
grounds supplied to him, which is not
the case in the United Kingdom as is
clear from the decision in Liveridge
vs. Sir John Anderson, 1942, Appeal
Cases 206, In this case Liveridge filed
a suit for a declaration that his deten-
tion was illegal and he wanted Gov-
ernment to furnish the grounds of
detention. The House of Lords held
that the Secretary of State could not
be compelled to furnish grounds
where it involved the security of the
nation as Liveridge was in hostile
association and against the security of
the nation, But our detenus are
given grounds within five days of
detention.

Some Members asked how the
Advisory Board is composed. Let him
read the Act. The Chairman is a High
Court Judge. The detenu has also got
the remedy of going to the High
Court. The two forums, the High
Court and the Advisory Board, are
different, Thus, before the grounds
are supplied and the Advisory Board
gives its opinion, the detenu has the
right to move the Court under article
226. If the grounds supplied are in-
sufficient or vague, the High Court
orders his release, and it is done in
many cases, There also we find that
if the Board decides that there is no
sufficient cause for the person to be
detained as a detenu, the Board's deci-
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sion is given effect to by the Govern-
ment and immediately hg is set at
liberty.

16 hrs.

Shri Nambiar: What happens to the
person who has been so far kept in
jail for no reason whatsoever? When
the Board says there is no reason,
what happens to the person who, for
instance, hag been in detention for
three months or so and thus has
already been in jail? What is the
remedy for that? (Interruption).

Mr. Chairman: Order, order. Let
the hon. Member continue.

Shri M. P. Swamy: Now comes the
question as to who should decide the
requirements of the safety of the
nation. The answer is, those who are
responsible for the national security,
They are the sole judges to decide
what security requires, that is, the
Government, which has the power.

Some political parties are not wed-
ded to constitutional agitation to
remedy the wrong. We have seen in
our State how some parties have gone
to the extent of saying or showing
their grievances against the Governm-
ment by even burning some of the
parts of the Constitution. We attach
much sanctity to the Constitution, ir-
respective of any political affiliation.
We attach much respect to the Con-
stitution, and if such parties agitate
by burning the Constitution, in such
a case, the Government has to take
drastic measures against the parties.

Those who are plotting against the
safety, security or the defence of the
nation are guilty of nothing short of
treason. To an infant Republic, self-
preservation is vital to its continued
existence. For treason, the normal
punishment is death, and no Indian
who has the interest of his country at
heart could possibly demur to the
infliction of any punishment or res-
traint on individual freedom to secure
the safety of the nation.
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Much was said about the liberty of
the person. But there is some quali-
fication also to claim such liberty.
For example, if a man walks along a
street, unfolding his umbrella care-
lessly, he has the liberty to hold the
umbrella like that so long as it does
not hit anybody who passes by, If it
hits anybody, any passer-by, the
liberty ends. He has to fold his
umbrella so as to protect the man
from being hit.

We welcome the criticism from the
Opposition Members, we welcome
healthy and constructive criticism.
Only if one instigates the people to
rise against the Government and
create commotion, the law of preven-
tive detention takes its course. Parties
have got the right to propagate their
ideas; they have the right to say
whatever they can legitimately say,
but if they are saying things and
preach things which result in immi-
nent danger to the security of India,
then comes the Preventive Detention
Act. So, under these circumstances,
the Home Minister has not brought
any new measure, as he himself said
in his opening remarks. It is an old
one coming up for renewal for another
period of three years. Therefore, I
whole-heartedly support it, and I hope
the House will agree with this mea-
sure brought by the Home Minister.

Mr. Chairman: Shri Gauri Shankar
Kakkar,

Shri Nambiar: Sir, only the Minis-
ter of State in the Ministry of Petro-
leum and Chemicals is there. No
Minister who is concerned with this
subject is there, There is nobody to
know what we are speaking and how.

Shrl Gauri Shankar Kakkar: They
are under preventive detention,

Shri Nambiar: There is no quorum.

Mr, Chairman: The bell is
rung.

being

Shri Nambiar: If the Bill is allowed
to lapse like that, it will be better!
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Mr, Chairman: Now, there is quo-
rum. I hope the Members who have
come inside will co-operate by con-
tinuing to sit so that there will be
quorum.

Shri Gauri Shankar Kakkar: Mr.
Chairman, Sir, it was really an occa-
sion for great pleasure, when our hon.
Home Minister with much of over-
zealousness and much of over active-
ness was trying to make out
a case for extending the term of this
Preventive Detention Act. As far as
I could follow, he was taking shelter
under article 22 of the (Constitution.
The whole argument which wag ad-
vanced by our hon. Home Minister
centred arounq the ‘four corners of
that article. May I ask, is this the
only article for which so much of
sanctity is being attached, and may I
also ask, what about other salient pro-
visiong of the Constitution? Are they
not also to be observed and given the
same sanctity? If I may be permitted,
I would also ask, what about the
salient provision in regard to free and
compulsory primary education, in re-
gard to the raising of backward, the
Scheduled Castes and the weaker
sections of the community? We have
to see that if any sanctity is attached
to the Constitution, it should not be.
only to one word, “detention”, under
article 22. Our Government especial-
ly should be careful to see that the
Constitution is a sacred document in-
deed, and if there is any sanctity, we
have to abide by all the provisions
of the Constitution and all the salient
features of the Constitution.

What is there if one word “deten-
tion” is given? That would not make
out a case for extending the term of

this Act. We have already introduc-
ed the Defence of India Act and
framed the Defence of India Rules.

We have already taken it for granted
that we are going through the emer-
gency. Once the provisions of the
Defence of India Act and Rules are
there, they are a more effective
weapon. So, I would ask what is the
necessity, in the presence of more
effective measures, for this Preventive
Detention Act, which is a lesser mea-
sure than those enactments which are
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already in forde? There is a definite
provision in the Constitution with
regard to fundamental rights. The
crux of the fundamental rights chap-
ter is that it is expected that the
citizen is well-defended if any
eharge is brought against him. I fail
to understand why this Preventive
Detention Aect, which was actually
passed in 1850, is being pursued still.

Regarding the provisions of this Act,
section 3, part 3 relates to maintenance
of supplies and services essential to the
community, There is a basic mistake
when we define what are the actual
anti-socia] elements in the country.
The actual mistake is caused by the

definition of these anti-social
elements, Somehow  the Home
Minister and the ruling party

have confined its definition to activi-
ties of certain persons actually involv-
ed in it. But what about black-mar-
keting, rise in priceg and other things,
which we are facing ang which we are
not able to combat? Is there any case
under this Act against any black-
marketeer? I would welcome the pro-
vision provided it specifically men-
tions that it would relate henceforth
only to such persons who are actually
responsible for creating these anti-
social elements,

As a matter of fact, once we have
passed our Constitution and pledged
for welfare state with a socialist pat-
tern of economy, how can we tolerate
this ever-growing corruption in this
country? How can we shut our eyes
and not take any effective steps to
root it out? I am reminded of one
incident of the mediaeval age. A
servant against whom there was a
corruption report was brought before
the King Emperor. The punishment
he awardeq was that he deputed the
servant to the ocean and his only duty
was to count the actual waves and
kecp account of it. Probably he was
under the impression that corruption
could be rooted out with regard to thig
employee by this method. But what
the corrupt servant did was, he asked
every vessel that was coming that
side, “Where is the order? You have
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to give so much money before you can
pass through this way"”. I find actual-
ly that stage has come. There have
been wvarious new avenues, with the
coming of independence, for ever-
growing corruption. What is the
actual step taken about it? We
thought that with the coming of the
China war and the emergency and
with the enforcement of the Defence
of India Rules and Act, Government
would take some steps actually to root
out the black-marketeers and pro-.

fiteers who are actually committing
dacoity in broad day light. But we
find that Government is actually

tolerating them and there is absolute-
ly no step to curb such activities.

As a3 matter of fact, these are the
very causes which are creating this
blackmailing in the society and if they
are not rooted out, simply if some
persons are hauled up under the Pre-
ventive Detention Act and detaind for
a certain period, that would not be any
remedy.

My submission is that there is ac-
tually no circumstance and reason for
giving any extensiontothis Preven-
tive Detention Act. As a matter of fact,
when you are having the emergency
and you are still pursuing with the
DIR and the Defence of India  Act,
what is the necessity for this second

measure? [ am a lawyer practising
at the Bar and I fail to under-
stand the logic or argument ad-

vanced from that side that within
the purview of the present codi-
fied law, it is difficult to control
the goonda element. May I say that
at the district level, the ADM, the
DM and the Magistrate First Class,
functioning with the IPC and CrPC
can take strictest measures against
any such anti-social elements. You
have to give a fair irial. On the one
side we are boasting that we have
got the idea] democratic set-up of a
welfare State under our Constitution.
On the other, is it proper that after
so many years of independence, we
are still continuing with this kala
kanoon? There are other countries
who also believe in a democratic set-
up and as has been p':)inted out, there
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been np such Act there under which
citizens are detained without any
chance given to them for g fair trial
or for being defended according to
law. 1 fail to understand this logic.

We had seen the performance of our
Home Minister and we had much ex-
pectations from him. We believed
that he has had leanings at least to-
wards the socialist pattern of economy
and welfare State. We thought there
would be a sort of survey about
the set-up of these enactments.
1t would have given us much pleasure
if our new Home Minister would have
come forward with such an enactment
of detention with regard to such per-
sons, who with white clothes and
white caps are actually indulging in
corruption, profiteering and other anti-
social practices,

At this stage, I do not want to point
out any particular party, be it the

communist or any other party. I
woulgq simply point out one
thing. There is a very great

dangcy not from those parties who
have actually declared their aims and
objects, but the greatest danger comes
from that party who cal] themselves
democratic and national, but in the
grab of that nationalism and demo-
cracy, I can assure you there are fel-
low-travellers who are communa] and
communist-minded. That is the great
danger,s As; Mr, Kamath pointed out,
with the coming of the Kamaraj Plan,
we find a new party emerging out and
that is a rebel party or you may call
it by any name. But I cal] it a party
which is actually coming forth to pat-
roniscs Kamaraj instead of Ramraj.
So, therc should be an attempt to root
out such elementary and basic things
which are responsible for this black-
mailing in the society and which are
actually responsible for this deterio-
ration in our social outlook, for cor-

ruption, black-marketing and other
activities,
Lastly, I will submit one thing.

There were so many extensions to the
Preventive Detention Act, as it was
passed in 1950. Even though the cir-
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cumstances do not warrant it and
there is no justification for it, it has
become a habit for the Government
to have it extended, Probably, they
have a mind to make it perpetual, till
eternity, for an indefinite period.
That is not doing justice. Really
speaking, it is the denial of the ele-
mentary and fundamental rights of a
citizen living in an independent coun-
try, a country which is posing that it
has been able to establish an ideal form
of democracy. So, it is all the more
shameful that such a (Government
should continue this Preventive Deten-
tion Act. The sooner it is scrapped the
better it will be for all concerned, and
there will be a chance for the Govern-
ment to say that we believe in demo-
cracy, we are actually acting upon it
and we are ushering in the socialist
society in this country. That can be
done only if we do away with this Act;
not so long as it is on the statute
book.

5274

Shrimati Lakshmikanthamma
(Khammam): Mr. Chairman, I support
the Preventive Detention Amendment
Bill. Even the hon. Members oppo-
site have supported the Bill unknow-
ingly. For example, Shri Masani will
have npe objection if this Bill is used
against the Communists. Similarly,
Shrimati Renu Chakravartty has no
objection if the black-marketeers and
the profitcers are sufficiently punished
under this Act. Then, another hon.
Member opposite said that this Bill
has popular support and it should be
used more effectively against anti-
social elements because it has the
popular consent.

Then, I do not agree with the hon.
Member who said that such Bills or
Acts do not find a place in countries
like USA or UK. I may say for the
information of my hon. friend that in
the United States, there is an Act
known as the International Security
Act, 1950, authorising preventive
detention under certain circumstances.
So, also, in India. It is not some-
thing new for us. Such an enactment
was there even during the British
period. The only difference between
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that and this is, this has the popular
consent. The constitution-makers
wanted to make freedom as secure as
they could in the Constitution. They
have given equality of rights to both
the sexes and to all the communities.
They envisage social, economic and
political justice to each and every
citizen of this country. But article 22,
which has been permanently incorpo-
rated in the Constitution envisages the
need for preventive detention., If we
bring such an enactment before Par-
liament, which considers and passes it,
then we cannot say that Government
has brought forth something without
the consent of Parliament; it is with
the consent of Parliament. The popu-
lar consent is also implied.

Asg has already been stated by the
hon, Minister, this Bill is meant to be
used against those who are out to
disintegrate this country against the
anti-social elements, against communal
elements, goondas, spies and others
who endanger the liberty of the vast
majority of the people of this country.

Something hag been said about the
Defence of India Rules. Every Mem-
ber of the opposition is accusing that
the Defence of India Rules are being
misused. There was a discussion on
this subject some time back on a
resolution by Shri A, K. Gopalan when
I also participated in the debate.
Now I do not want to repeat all that
I said on that occasion. But I would
like to say that in the name of the
Defence of India Rules and the emer-
gency, my friends opposite take
advantage of every opportunity to cri-
ticise the Government. Of course,
they take every opportunity to criticise
the Government the Prime Minister
and the Congress Party, taking advan-
tage of the opportunity to speak on
the emergency and the Defence of
India Rules., Then, some hon. Mem-
ber asked why we should bring forth
an Act for the extension of Preventive
Detention when the D.IR, is there.
We must remember that the state of
emergency is not permanent and may
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be terminated at any time. Hence the
need for the extension of this Act.

Shri Nambiar: Then we can bring
in another legislation. We are not
going anywhere? Why are you in a
hurry?

Shrimati Lakshmikanthamma: Then,
as the hon, Minister and many hon. -
Members have mentioned, there are
many safeguards against such deten-
tion. Preventive detention shal] not
be in force for more than 12 days
unless it is approved by the State.
Then, within § days the grounds of
detention must be communicated to
the detenus, who shall be afforded an
opportunity to make a representatien.
There are other safeguards also. The
detenue can move the High Court or
the Supreme Court by a writ of
habeas corpus,

Further, in a country with a popu-
lation of 45 crores, which consis:s of
all sorts of people—communal, anti-
social and otherwise—only a few hun-
dred have been arrested under ths
law. So, hon. Members should not
have any grievance on the score of
large-scale misuse of this enactment
and, therefore, they should whole-
heartedly support the move of the
Government in the interests of the
country, .

Sir Alden Gladhill, in one of his
books entitled Fundamental Rights m
India says that preventive detention:

“is likely to causc less human
misery than might result from
likely alternative measures to deal
with persons who cannot be sur-
cessfully prosecuted for their aeti-
vities, though they are a menace
to public security and order.”

It is necessary to restrict the anar-
chical freedom of some individuals
in order to ensure the fulfilment of
other forms of freedom to a
greater number, The object of
preventive detention is to curtail the
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freedom of the individual in a case
where the imminence of the threat
posed by his activities to the security
of the State and public order, or to
the maintenance of supplies and servi-
ces essential to the life of the commu-
nity, necessitates the removal of such
a person from the scene of his activi-
ties or where the nature and details
of hig activities are such as cannot be
made public,

The arguments in favour of preven-
tive detention are more than those
against it. As the Minister has stated,
a larger section of the society has to
be protected from a small section of
mischievous anti-social and undesir-
able elements, The argument of the
hon. Members opposite that because
there are only a few instances because
only a few hundreds of people have
been arrested, so there is no necessity
for this enactment is not correct. I
may say that even one individual or
one bullet can play havoc and cause
the worst damage to the world and
the country concerned. If such an
incident has occurred in the USA, it
does not mean any credit to the police
adminisiration. It is not up to the
mark. At the same time, we should
also be alert and should take proper
precautions to safeguard our country,
our leaders from such risks.

This Bill iz also only against those
people who create conditions for out-
break of- violence. I sincerely believe
that it is the duty of the Government
to prevent such circumstances, which
are provocative, which have the pro-
vocative influence of any breakdown
of violence, communal or otherwise.
QOur friend, Mr, Trivedi, was aiso say-
ing that this Bill was not properly used
against Communists and others. We
know for certain that in this country
certain communal tendencies do pre-
vail, I only appeal to the Home Minis-
ter that if we want to safeguard this
country from any such influences, the
best method is to introduce Indian
culture or the proper spirit of religion
in the schools. It is said, though religlon
is misunderstood by several propaga-
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tors, that the real meaning of religion
is going back to the origin or the sup-
reme spirit from which man is
supposed to come and the real spirit
of religion will only unify the people,
not create differences or disintegration,
So, such a sort of influence should be
brought into the minds of the people,
even from younger days by introduc-
ing Indian culture or the religion in
the proper spirit of it during the school
days. Then, I think, when our people
are educated properly and when every-
one of them realises the proper spirit
of our culture, there will be no need
for enacting any such law.
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Several Members have mentioned
that the necessity, in the beginning, of
bringing forth such an Act was because
of the conditions prevailing in Telen-
gana. I myself come from Telengana
and specially from a district where
thousands of murders had been com-
mitted by the Communists, goondas,
in those days. (Interruption) I do not
say they are goondas now, but at that
time the behaviour. ...

Shri Nambiar, She is saying about
something which happened several
vears back and she says, goondas . . .
(Interruption).

Shrimati Lakshmikanthamma; Even
now, within six months, two of my
Mandal Congress Presidents were
murdered brutally. Because it is
sub judice, I do not want to mention
it here. (Interruption).

Shri Bhagwat Jha Azad: She says,
those Communists who tom-tom them-
selves to be Communists. They may
not be so,

Shrimati Lakshmikanthamma; They
were Communists. There should be
no mistake about that

Then, during my tour of those
villages, I saw in onc of the villages,
four widows in one family. One night
the Communists raided the house of
those people; they were not even rich
or aristocratic feudal families, They
were ordinary common people. I do
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not know what reason prompted them
te kill those people. One night four
of them were shot dead and I saw
four widows in the same family. In
another place, in an interior village, I
saw one gentleman whose throat was
cul. Taking it for granted that the
person had died, they left the village
znd after some time the person got
consciousness and he held his throat
with the hand and went on horse-
back to a nearby hospital.... (Inter-
ruption).

Shri Nambiar:
and bull stories.

They are all cock

Lakshmikanthamma: 1
saw the person myself. Even today
he has got that cut. 3,000 innocent
persons, women and old persons, were
all killed. In my one district, 3,000
persons were killed. (Interruption).

Shrimati

Shri Nambiar: Is it believable?
Mr. Chairman: Order, order.

Shrimati Lakshmikanthamma: If you
want to verify if these facts are cor-
rect, along with my friend in the
committee, you can appoint a com-
mittee to go into this and submit the
report of the atrocities of my friends.

Mr. Chairman: I should like the hon.
Member to conclude.

Shri Nambiar: Yes; that is the best.

Mr. Chairman: Because her time is
up, not for any other reason.

Shrimati Lakshmikanthamma. I also
agree that this Act should work more
effectively as my friend has already
said. He has brought forth certain
very interesting things to light
about the copying in examinations,
about the adulteration of food and all
that. Though these are common things
every day, we do not know whether
they are brought within the purview
of this Act. I know a certain instance
where, . . .
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Mr. Chairman: The hon. Member
should conclude now. I cannot extend
the time.

Shrimati Lakshmikanthamma: Only
one minute more and I will finish, 1
know of a certain instance where the
students' indiscipline is concerned. 1
know of a particular High School and
the way in which the copying was
being carried out. The mikes were
kept inside the class room and some-
body from outside was giving the
Question No. and the answer and
things like that and if the teacher tries
to punish the children, his head is
broken. Like that, there are so many
other instances.

Mr. Chairman. The hon. Member
must conclude now.

Shrimati Lakshmikanthamma: With
these words, [ support this Bill.

Shri Sham Lal Saraf: Mr. Chair-
man, Sir, I support the Bill. I will
be wvery brief in my observations.
There is no doubt that due to abnor-
malcy, when you have abnormal con-
ditions in the country, certain abnor-
mal laws are inevitable. When I heard
Mr, Masani, I was much enamoured
of one point that he made and that is
that when we have laws on the sta-
tute book wherein it is possible for
the Government to curb criminals,
does the necessity for a law like the
Preventive Detention Act exist in the
country? And also, when on the
contrary, we have the Defence of
India Rules, should that law be on
the statute book? Personally, I feel
that he has made an important point
which, I think, the Government may
consider. He said that in case it is
found necessary that the Act should
find a place on the statute book,
what is necessary is that it may be
specified that this law will come into
motion only when certain specified
crimes are involved. But may I sub-
mit what is the condition in the coun-
try? My friends specially from the
Communist Party should know it. Just
before the Chinese attacked us, espe-
cially in Ladakh sector, what happen-
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ed was that a few months earlier a
gentleman appeared by the name of
some Singh—I do not remember the
rmame—from U.P, in a Chinese officer's
army uniform and he began to pro-
pagate: “Be prepared, your liberators
are coming.” Till then, nobody knew
that somebody was going to attack us.
For some months he was roaming
about in those high mountains, And
immediately he was caught. Later,
it was found that he had some more
men with him who were carrying on
such a nefarious propaganda. Now, 1
ask my friends from the Communist
Party, what should happen with men
like him who betray the country at a
time when other things should have
been done, when things should have
been done in a way that would safe-
guard the very security of the coun-
try. Not only that. Ewven in the
Communist Party itself—I said before
also—a part of it, a majority or mino-
rity—I do not know—have certainly
given full support to the Government
in this period of Emergency in enact-
ing laws or in other activities. DBut
at the same  time, there is another
group which is openly working for
China, openly working against the
very interests of the country. There-
fore, T ask, what should be done? 1
personally feel at the moment, let this
law be introduced. There is no other
way. It is inevitable. It must pass
and it must come on the statuic book.
The one thing that I request the
Government is, as this point has been
made by Mr. Masani with which I
perfectly agree, that the Government
may look into this. In case this law
is to find a place on the statute book,
the crimes should be specified in res-
pect of which the powers under this
Act will be applied and action taken
to bring the offenders to book.

16.40 hrs.

[MR. Sepeaker in the Chair]

Therefore, speaking briefly on this
motion, T would say that because of
the conditions prevailing here, because
of certain things that have come to
light, because of certain actions that
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have been performed which have been,
anti-national, because of such anti-
national acts done by some people in
the past, it is absolutely necessary
that a law like this must be on the.
statute-book. At the same time, Gov-
ernment may please look into Lae
point raised by Shri M. R. Masani,
namely that the list of the crimes
should be specified, in respect of which
the powers under this law would
be applied. With these few words, I
support this Bill.

Shri H. V. Koujalgl (Belgaum): |
rise to support the measure before this
House. The question before the House
is whether this Act should be extend-
ed for a period of three years, that
is to say, whether a fresh lease of life
for three years should be given to this
Act or not.

The utility and the urgency of this
Act has been discussed on the floor of
this House many times, first, when
the original Bill was introduced and
later on when it was extended from
time to time. I need hardly say that
it is the primary duty of Government
to maintain peace and tranquillity in
the country. We should see that tnere
is no smuggling or blackmarketing. It
is also the duty of Government to see
that there are no anti-social activities.
If that is the case, now we have to
see whether such things are still con-
tinuing which necessitate an Act of
this  nature or whether the ci=
cumstances are such that there 1s no
recessity for this Act, as has becn
urgued by some hon. Members of fne
Qpposition.

On hearing the Members from the
Opposition, 1 find that they do not
exactly say that this Bill is not at a.!
necessary. Except one or two Mem-
bers, most of them say that it has
l.oen misused or wrongly used in some
cases or it has been used only against
a particular party. Some say that th2
Act should be used against a particular
party, while others say that the Act
has been wrongly applied only in the
case of some parties. So, on the whole,
the circumstances are still there which
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warrant the continuation of this

measure.

Some hon. Members have furliier
2id that a fresh Biil of thiz nature
.should be brought on the statute-book
and a permanent law should be there.
I{ that is the case, then, it indirectly
means that the circumstances are such
or such an emergency still continues
that there is a necessity to extend this

law.

It has been gtated that this legisla-
tion is more or less aimed against a
particular party. But if we go thiougn
the clauses, we shall find thai this /it
1s not aguinst any particular party or
any group of persons, but it is against
only that individual or that group of
persons who indulge in anti-social
activities. I may say that tucre are
still anti-social activities in this coun-
iry, and therefore, thcre are compel-
ling reasons to continue this Act.

We read in the papers now and then
that smuggling is going on on a big
scale, that espionage work is going on
against the interests of the nation,
that there are unconstitutional acti-
vities going on  which are working
against the Government. So, is it not
necessary, or is it not advisable to
apply this Act against such persons?

Sir, I come from a rural area, where
these anti-social activities are going
on, on a large scale. Just a little while
ago, the hon. lady Member had said
that in Telengana murders had been
committed on a large scale by  the
people belonging to a particular party.
But I may say that even in the area
where 1 come from, murders are very
common, and that too, committed by
. anti-social people.
things for the sake of money or be-
cause of party considerations, and
usually, no evidence comes forward
against them. When such murders are
committed because of disputes regard-
ing land, they see to it that no evi-
dence comes forward, and even if the
matter is taken to the court, they see
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to it that the suit does not become
successful. When there are such
people, it is but natural that at least
to maintain the peace and tranquillity
of the area such measures as this
should be applied against them.

Mr. Speaker: Is the hon. Member
likely to conclude within a minute or
two?

Shri Koujalgil: I shall continue to-
MOITOW.

Mr. Speaker: If he has not conclud-
ed, he may sit down. This debate will
be continued tomorrow.

16.45 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ENTRY OF NAGA HOSTILEs INTO BURMA
THROUGH MANIPUR ON THEIR WAY TO
EAST PAKISTAN

Shri Swell (Assam—Autonomous
Districts): I call the attention of the
Prime Minister to the following mat-
ter of urgent public importance and I
request that he may make a statement
thereon:

“The reported entry of 400
Naga hostiles into Burma through
Manipur on their way to East Pak-
istan.”.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): The facts of this case are as
follows:—

The outward movement of some 200
hostile Nagas out of Nagaland started
a little over two months ago. There
were two  batches of Naga hostiles
originally, each about a hundred
strong, one led by Dusoi and the other
by Hoito Sema, Due to the effective
action taken by the security forces,
the movement of the group headed by
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Hoita Sema was foiled, resulting in
dispersal or going into hiding of mom-
bers of that group. The second group
headed by Dusoi, although continuous-
ly chased and harassed en route by
the security forces succeeded in reach-
ing the border between Manipur and
North Cachar Hills. Subsequently, it
went along the border and crossed the
South-western  portion of Manipur
into Burma. Singol is situated at the
southern extremity of Manipur a few
miles from the Burmese frontier. It
is from this point that the Dusoi
group crossed into Burmese territory
in the Chinhills area. There is infor-
mation that the destination of these
two groups is the Chittagong Hill
tracts in Pakistan.

It is also suspected that the object
Wwas to receive arms which are report-
ed to have arrived in East Pakisatan.
The elections in Nagaland are going
to be held in the second or third week
of January, 1964, The hostiles have
made known their intention to disrupt
and disorganise these elections. It must
be with this object in view that the
hostiles are replenishing their supply
of arms and ammunition,

It has to be remembered that the
terrain in which the security forces
have been operating is an extremely
difficult terrain., The achievement of
the security forceg in dispersing one of
the two groups was itself commend-
able, and even the second group led by
Dusoi was continuously harassed and
chased till its escape,

These are the facts.

) Shri Swell: The Prime Minister has
Just stated that the movement of the
Nagas towards Pakistan, or efforts to
move out of Nagaland to Pakistan,
have been going on for the last two
months and also that their professed
objective is to foil or prevent the gene-
ral elections in Nagaland to be held
in over a fortnight's time. The appre-
hension is that there may be a blood-
bath in Nagaland during these elec-
tions. In these circumstances, may I

to Matter of
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know from the Prime Minister whether
it will not be to our advantage to
explore all possible means of an ami-
cable settlement? In this context, may
I know why the Prime Minister has
refused the offer of Phizo for talks
for an amicable and honourable
settlement?

5286

Shri Jawaharlal Nehru: I do not
think I have refused at any time to see
Mr. Phizo or have talks with him.
Lately there has been no such offer;
I do not rememeber distinctly what
happened some time back.

This offer of talks was limited to
some extent by certain factors—I have
not got them with me at the present
moment—which we are not prepared
to accept. We want to settle this Naga
question—we have tried our best—but
on the basis of the present Constitution,
We cannot go beyond that, Mr. Phizo
was not prepared to accept that. There-
fore, it wag not worthwhile asking him
to come here to talk on this subject.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Are there reasons to believe
that Mr. A, Z. Phizo, who has sought
and secured political asylum in Britain,
is still instigating his rabble band at
home to rebellion? If so, are he and
the hostile Nagas being aided and abet-
ted materially and immorally in this
venture by both China and Pakistan?

Shri Jawaharlal Nehru: It is diffi-
cult for me to give an answer. But it
would appear that he has been aided
and abetted by Pakistan to some ex-
tent, not by China, so far as we know.
They had gone to Pakistan, from Pakis-
tan some of them went to England,
then came back with some arms etc.
which they might give to the hostile
Nagag here for creating trouble,

Shri Hari Vishnu Kamath:. Are there
reasons to believe that Mr. Phizo is ins-
sigating them to rebellion?

Shri Jawaharlal Nehru: I cannot say
definitely, I think Mr, Phizo’s influence
with the Nagas hras diminished very
greatly, partly because he has become
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a British national, and otherwise he
has been away for a long time. Never-
theless, if he can send arms, they will
receive them.

ol TR AT qIE (FTTEET)
a1 g & ¢ 5 amm Wi § -
faq seaw dar gur } f& oW
@ F Arn fadfgdi o @ T
gt &1, FfFT FAT gAATILT IC AQ
F¥ 7 afz g, a1 AT A @R 9 TF
qqq AT AR & f@eTE Arwer-
Fifal #1 goar § T AT F@
@A ? A T AuAr Afa § #r
gf s Fr ?

Shri Kapur Singh (Ludhiana): Why
did we bomb the Nagas and why did
-we not bomb the Chinese?

= W ¥ areE o § g A
Tig § & w@ am faEfemt
Tg qar Jon F a7 3 Ay
AU 9T FW A9l AF F1, AA(E
AT 9T &Y, A9 S H WEAW
ga1 7 afz g, A 4T TW sEAmW
T FC FT &5 IIA L FT
@y

st WaTETAS AzE® : qg AT
A I gaa #Y faa @ T
AWA G55 @A g fFogw A
il = qward w7

W WERE AT gEen g
¥ 3T F1 saver 94T faet AR A,

st R ¥ areT ;o X QE W
AT g | AT ORI AT OATE X
atm PR # oz ¥ fer @
TErg g% 99 & award W1 wfaw
9t | 3w F F17 w@ A wTEEe 1
wer g€ @ 99 T At @ A
wr & am A g F o 4R
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¢ & arm S ¥ gafg waa
¢ 5 99 & faers @t g & aw-
Tt £, Afeq ifal & faars aw-
Y 7 A P T wE A e
FE F fay a@R 1% 379 FT @
g?

= waETETE AgE ¢ § @Y A
f& avm @i & faors 9 F9 AW
frog T 1 oF s @ wTag dar
fem m gwifs #ifom ag @1 &
T faege 7 &om 9% | A9 & At
¥ ST S X &g, 99 W agr 9K &
T THAT G I FT QT AfeTqTL Av
fF #m ¢ AT |1 T F 1 99 THT
1 4 A1 gnfaa quarn fFam @ &
areT & 3® A5 Fg qFAT |

Shri Hem Barua (Gauhati):. An
emissary of Mr. Phizo met me some
time back and asked me whether I was
rrepared to meet the leaders of the
Naga hostiles, and if I was, he would
be prepared to give me the addresses.
This shows that there is active con-
nection between Mr. Phizo ang the
Naga hostiles. If so, mmay I know
whether Government have tried to in-
quire into this connection between
Mr. Phizo and the leaders of the Naga
hostiles and then snap it.

An Hon. Member: Did he accept it?
Shri Hem Barua: I refused.

Shri Jawaharlal Nehru: It js rather
difficult for us to disrupt that con-
nection. It is either by post or persons
may go occasionally via Pakistan.

Shri Hem Barua: He wag an emis-
sary of Mr. Phizo. He had a very
wide ring.

Shri Nambiar (Tiruchirapalli): Was
it in London or in India?

Shri Hem Barua: The emissary met
me here in Delhi. I refused.
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Shri Jawaharlal Nehru: We try to
stop these things. But sometimez they
happen in spite of that.

Shri Hem Barua: I was taken aback
when this offer was made to me.

Mr. Speaker: He ought to have con-
veyeqd it to the Prime Minister.

Shri Swell: Is he in league with
them?

Shri Hem Barua: No, I refused.

o e fag  (FTT)
g wdt @ 5 weard #ezw ¥ A
it gark Fifaw sEww Atfem 23 &
AT GEIT F FE GSAT FT G0
T ! AT IT B qE 94T I AT
T FFR T IWF AR F T g9
¥ w@eue I AT 4FA% AT L
T FY ? .

weae : 7E @1 w9 faeEw
W‘rmiﬂ:!‘;{%l “r?ra?gr
foga oot & &Y feer @ arr

s faur w4, g{m fea ’r‘m
|

st g fog © T@E X g ar
¥ w2 wy Ady famm

st SETgTI AgE & zEe
T 9E™ g | gL 9 ¥ fAg gram
H ATHT TG A FT AET AG 2 |
AT WTOA FT, WA IAET qrRT AT
A oF #1 at grf w7 faar fea
T T A gEE F 9w fAwe
T |

Shri 8. M. Banerjee: (Kanpur): Tt js
now clear from the press statement
and the statement made by the hon.
Pl"l'fne Minister that these Naga hos-
tiles have crossed over to Pakistan to
collect armg and to prepare for a
struggle during the elections, Has it
been ascertained which country Thas
supplied them arms, whether it is

to Matter of
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only Pakistan or some foreign, west-
ern, powers who have smuggled arms
through Mr, Phizo to Pakistan for
transmission to the Naga hostiles for
use against us?

Shri Jawaharlal Nehru: So far as
we know, from Pakistan they have
got them. Where Pakistan got them
from, I cannot say.

" Shri S. M. Banerjee: Pakistan is
supplving arms—is that confirmed?
The latest information was that Mr.
Kaito, one of the Naga hostile leaders,
collected some arms which he could
not pass on to the Naga hostiles, and
just to bring them 300 or 400 have
crossed over to Pakistan.

5390

I want to know whether Pakistan
is supplying arms given to them by
foreign powers.

17 hrs.

Mr, Speaker: That is exactly what
was asked and it has been answered.
Pakistan is supplying. Where from
Pakistan is getting is not known,

Shri Nambiar: The make of the
arms will show,

Mr. Speaker: The Nagas do not
show the Government that these are
the arms they have got.

Shri Jawaharlal Nehru: They have
not got them themselves yet.

Shri Kapur Singh: Since extraor-
dinary measures are known to have
been taken by Government in the
Manipur areas bordering Cachar Hills
to control the situation arising out of
the movement of the hostile Nagas,
how was it that the egress routes to
Burma were not properly blocked in
time?

Shri Jawaharlal Nehru: I just
mentioned to the House that it is a
very mountainous and forest area. It
is easy for these hostile Nagas to go
through it in driblets, to go in any
direction they like. It is not easily
possible to check them. They are
checked sometimes. One party was
checked, the other escaped,
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Shri N. R. Laskar (Karimganj):
Just now the Prime Minister said the
terrain there is very difficult. Does
it mean that our security forces post-
ed there are not familiar with that
terrain, if so, will they take the help
of the local people there?

Shri Jawaharlal Nehru: They may
know that terrain. The terrain still
remains difficult, and a person want-
ing to escape can escape through it.

Shri Harish Chandra Mathur (Jal-
ore): May I know whether in this
matter Government is also taking
some assistance from our Defence
forces and if not, what are the reasons
for not utilizing them? If we are uti-
lizing the defence forces, may 1
know whether we have not develop-
ed even an equipment and an orga-
nisation to have reconnaisance of
such movements, because it gives rise
to grave apprehension regarding the
vulnerable position of the place?

Shri Jawaharlal Nehru: These
people do not move in a solid block.
They move in small groups and meet
together at a specified spot on the
other side. The answer to the first
question is, so far as I know, that the
army is concerned with this, is deal-
ing with this matter, and sometimes
in spite of their efforts, these people
escape,

st avex mro (mrEer) coAmm
@t wm qa oifFmm sk gt
A AT 9T T & WA § o o
AT AT 7 gATT S g g )
¥ ag s Az fF e oW
F@ A qat w7 afeeww am
faa &< " w7 #1 WA ¥ A<
ARTAT AT AT 9T FXA AT T
1 @ifr &Y & 7 FToST A oW
T T TW A A ARAN AT R,
afz ¢f, @1 37 1 Fav sfafwr § ?
afs @€t a1 F1 9@ ?

N FEATETETE A qrfEeTT
¥ @ @ I ¥ fu gw ¥ gganr qim
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Shri P. R. Chakraverti (Dhanbad):
In view of the clear pronouncements
by the Government of India that Mr.
Phizo or any intermediary on his be-
half, such as Rev. Michael Scott,
might negotiate directly with the
Nagaland authorities how far have
they moved in the matter and also
persuaded the hostile Nagas not to
take to inter-country movements to
have recourse to arms?

Shri Jawaharlal Nehru: I do not
know what I am supposed to say in
answer to this—that I am to ask
some people to persuade the Nagas
not to behave as they do behave?

shri P. R. Chakraverti: How far
have they moved directly with the
Nagaland authorities? I do not get a
reply.

Mr, Speaker: There was nothing
further to tell him.

Shri P. R. Chakraverti: I want to
know how far Mr. Phizo has moved
in the matter,

Mr. Speaker: Phizo is not in con-
tact with us.
Shri P, R. Chakraverti: But the

Government of India must know the
things, how far he or any associate of
his has contacted the Nagaland au-
thorities.

Mr. Speaker: Shri D. C. Sharma.

Shri D, C. Sharma; (Gurdaspur):
Since the Naga hostiles have crossed
over into Pakistan to get some arms
in order that they may be able to dis-
rupt the elections in the middle of
January, 1964, may 1 know what effec-
tive steps have been taken by our
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Government in the matter of the In-
crease of security forces and in the
matter of vigilance to see to it that
they are not able to have a blood bath
by disrupting these elections?

Shri Jawaharlal Nehru: The hon,
Member wants to know what effective
steps have been taken. It is difficult
for me to specify all the steps that
have been taken. They are aware that
such things might happen. They are
taking steps. Of course, -elections
take place not at one place but all
over Nagaland.

Shri Indrajit Gupta (Calcutta South
West): In view of the fact that Gov-
ernment is well aware of the fact that
these hostiles are headed for Pakistan
in order to procure arms and then
return, I wan* to know why Govern-
ment has not sent some sort of noule
to the Pakistan Government making 1t
clear that if these hostiles are per-
mitted to arm and come back into
Indian territories again, we will con-
sider it as an act of hostility on the
part of Pakistan? Has any such nole
been sent or do we propose to send
one?

Shri Jawaharlal Nehru; I do not
think any note has been sent recently.
Possibly some time back, some months
back, some note was sent and the Pak-
istan Government did not accept it
They denied doing this. I am not sure,
I speak from memory.

Shri Indrajit Gupta: Therefore, we
should not send any more? This thing
will go on being repeated.

Shri Jawaharlal Nehru: It may go
on but by our sending a note it will
not stop.

Shri Indrajit Gupta. That is not
the point.

Mr, Bpeaker: Half-an-hour discus-
sion.

Land Prices
in Delhi
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Shri S. M. Banerjee: Before you
rroceed to the next item may 1 ssy
that today Shrimati Renu Chakra-
vartty raised the gquestion of Calling
Attention Notices? It is somelhing
strange that tlie Prime Minister should
speak to the Press people, and it is
not admitted for answer here.

Mr. Speaker: It has been admitled.

Shri S. M. Banerjee: Can the House
be treated in this way?

Mr. Speaker: When it is taken up.
he can raise that point.

Shri §. M. Banerjee; ] will not be

here.
17.09 hrs,
LAND PRICES IN DELHI*
Shri Heda (Nizamabad): The

ques'ion of land prices in Delhi has
been agitating the minds not only of
Members here but also people out-

side. When we talk to the people
outside and when we get replies
here, we get two entirely different

pictures. The hon, Minister hag been
asserting that the prices of land in
Delhi are coming down, His conten-
tion seems to be that on a former
occasion land was sold at Rs, 50 per
sq. yd. and more, and in some of the
actions thereafter land was sold at
Rs. 40 per sq. yd. The point is that
in Delhi the increase in the land
prices is no! uniform. If you go to-
wards Mathura side, even as far as
Faridabad, you will find that land
prices have increased enormously.
The land prices have increased not
only seven times or ten times but
far more than that. Recently they
had sold certain plots behind the
Safdarjung Hospital. What is the
price being quoted? Those people
who had purchased the lands at
about Rs. B0 per square yard are
selling the very same plots at Rs. 200

*Hal" an-hour Discussion,
1818 (Ai) LSD—»,
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to Rs. 300 per square yard. The price

increase of lands towards Gurgaon
and Rohtak side is not so uniform.
On that side, it has not increased.

At one auction sale, the price was
Rs. 40 per square yard. Now, the
price at a recent auction sale was
Rs. 58. It does not indicate that the
prices have come down.

There are two ways for dealing
with this problem, in my opinion.
One way is the communist way, which
I saw myself in Moscow. There, no-
body can sell the land to anybody-
else. Any private man can own thc
land, but he has necessarily to pur-
chase it from the Government, When
he wants to sell the land, he has
to sell it only to the Government.
There is no deal between man and
man. The deal is always between
man and the State. Amd since the
State maintains the stability of prices
or it can dictate, there may be some
reasonable variation in the  prices.
But the speculation in prices is not
there.

The other way is the democratic
or what you call the capitalist way.
In the capitalist method, even in the
planned method, in the development
of a city, certain pockets only are
developed first, that is, certain sub-
urbs, and there is slow movement in
the increase in prices. In the de-
mocratic or the capitalist system, the
increase in prices is inevitable but
the increase is almost uniform.
There are no jerks; there are no lifts.
Thus, a planned programme is al-
ways found everywhere. But in the
city of Delhi, the Government did
not come forward and plan very
good suburbs, They would have
planned a few suburbs with a popu-
lation of one lakh to two lakhs, If
they had planned two or three sub-
urbs of this type and provide them
with amenities like schools, hospitals
and a good, non-stop transport from
the suburbs to the Secretariat and
back or from the main offices and
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back, the problem would have been
quite different. But that did not
happen. The fa-t is that they give
a long-range plan, and on the top of
it, they formed the Dclhi Develop-
men: Authority and througn that
authority they took to mrasures
whih appeared drastic. The object
behind it is noble, but the results
have been just different. One was
acquisition of land. They issuzd
rnotices undor section 4 practically for
all the areas round about Delhi, and
thereby they stopped all a tivity. In
certain cases they issued further
notices under sectivn 6. Most of the
acqu’sition did not take pla‘e. No-
thing happened and in many cases
the notices were withdrawn, and in
some ecases even the notices under
sertion 4 are being withidrawn. = So,
this acqguisition created a  sort of
chaos and unce-tainty in the minds
of the people. Nobody was certain
whether the land he owns tould be
maintained by him. Therefors, one
was doubtful whether to construct
anything on the land or not.

The sscond measure that the
DDA took up was freozing the lands.
They freezed all these lands and
thereby again the same thing hap-
pened, We have tp take into consi-
deration the nceds of housing, because
the rent for the houses iz dire tly
linked with the price of the lani. If
yvou take the population of Delhi,
which is 26 lakhs according to the
latest census, I think the population
increase is not less than 5§ per cent.
In all other cities in the country the
increase in population is four per~
cent. If you think of the increased
population, it would be 1,20,000 h=ore.
For that population, if you take five
membe:s per family, you need as
many as 24,000 houses every year,
and these 24,000 houses would be re-
quired only for the increased popu-
lation and not for the population
which is today houseless, roofless or
1s having difficulty in getting houses.
The fact remains that nowhere in
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Delhi you can get a house with one
to two rooms for less than Rs, 150
per mensem. I have got cases where
the so--alled squatters who  were
till yesterday squatting in certain
places and occupying the land in un-
authorised ways, could ronstruct
houses. They have rented their
hous~s for Rs 500 or more per men-
sem—the grouni po:tion at Rs. 250
and the top portion for another Rs.
250. They are st'll squatting; not
that they love sguatting, but  the
point is that they are able to get
Rs. 500 per mensem through rent,
and this is a great attraction, and
there are a few easss by which one
can parn such a good in 'ome as this.
So, the rents of houses in Delhi are
abnormal. We have to take all
these facts into consideration.

My first point is that if we want
to bring down the prices to a reaso-
nable level we will have to take
to hous'ng on a very large srale.
24,000 houses are required for the in-
crease in population every year, and
I think at least 1,000 to 5,000 houses
arp required for the present popula-
tion. From this angle, about 30,000
houses are to be constructed every
year.

Since Delhi is mainly a city of
Government employvees and parti-u-
la:ly of the low and middle income
group, most of the building activity
is to be taken up by the Govern-
ment, If you look at the construction
of the Government, and see the
things individually, you feel proud.
When you go to Vinay Nagar or
Ramakrishnapuram or to similar co-
lonies, vou feel very proud that Delhi
is coming up very well. But the
point is, are these thousands of build-
ings which we are constructing
every year for the growing popula-
t'on enough? My own impression is
that year after year. the problem is
aggravated. Tt has not lessened in
spite of the building activity, because
the artivity is not taken up on a
very great scale. So far as the pri-
vate sector is concerned, they are
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One ’‘actor is, the p'ans are not
sanciioned early. It takes enormous
time. It is very easy for the muni-
cipal officers to say that the Master
Plan is there and one has to follow
it. If you iook at the rejection rep-
lies, they are stereotype. There is
not only one reason, but there are
16 to 17 reasons for rejection, But
the same reasons ae shown whether
a particular reason applies or not to
the case in question. They do not
bother about it. For example, there
is one reason that a staircase should
be provided for every 60 ft of space
in the house. But if the gspace is
below 60 ft. and if there is no plan
for the second staircase, and there is
only one staircase proposed, where
is the question of giving any objec-
tion? But then stereotype replies
are given everywhere. Therefore,
the first difficulty is in getting sanc-
tion. Even in getting sanction, diffe-
rent procedures are followed ‘in di-
fferent places. The Declhi Municipal
Corporation follows one way, the
New Delhi Municipal Committee may
do it differently. and the Canton-
ment Boards follow  differently.
Thus a sort of mesg is created.

The second thing is this: the
monev macket is already tight and
on top of it. the banks a-e asked not
to give loans at more than a certain
percentage, On the one hand, the
prices of the land are increasing,
and, on the other, the cost of cons-
truction is also increasing. If you
construct a house today and invest
Rs. 50,000 on it, after two years that
construction would cost Rs. 60,000 to
Rs. 70,000 or even Rs. 80,000. Even
when the cost of construction is in-
creasing besides that of land, what
is wrong if the banks are asked to
give 75 per cent to 90 per cent? In
fact a good banker may give even 100
per cent. I am not pleading for 100
per cent. But the point is that cre-
dit is very tight, and therefore the
man does not get the money that he
needs.
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(Shri Heda] or Rs. 1500 and give them houses

The third point is that in many
cases the areas are not clearly de-
marcated or stated. Even in the com-
mercial areas, where the localities
have developed very well, the areas
are not demarcated well. Take the
case of Ramakrishnapuram. Thou-
sands of shops are coming up; they
are what is called juggies and jhomn-
pries: some in tents, some on just
four poles. The people are selling
there; there are all types-restaurants,
small shops, etc., selling toys, grains
and so many other things. They are
all just on the roadside. When you
started the construction of thou-
sands of flats, at the same time you
should have thought about commer-
cial and marketing areas also. I am
not talking of recreation and other
things. If somebody there wants to
see a picture, he will have not only
to spend 2 hours in coming and go-
ing, but also money. All these things
are not properly provided and that
alsp has retarded the growth in
housing.

I was surprised at the reply that
the Minister gave on the 4th Decem-
ber. He says that they are charging
this increased price to fill the gap
of subsidy to the low income group.
My information is, they acquire the
land for about Rs. 2-T-0 per square

yard, 60 per cent is left for roads,
parks, etc. Even if you take into
consideration the development

charges on the remaining 40 per
cent, it will come to hardly Rs. 10
to Rs. 12. Earlier they were allotting
it at Rs. 25. Then they started allot-
ting it for Rs. 31. Now they are
allotting it for Rs. 35. Where is the
subsidy? I do not see it anywhere.
This is in fact economic activity
which gives a profit; there is no ques-
tion of subsidy or anything.

The Ministry of Housing, the Mi-
nistry in charge of price of land, i.e.
the Home Ministry and the Finance
Ministry should sit together and con-
sider one point. So many big firms
employ their executives on Rs. 1000

free. The rent of the house comes to
Rs. 1000 to Rs. 1500. The number of
such cases is very large, but a con-
servative estimate would be 5000. So,
the total colletcion of rent would be
Rs. 50 lakhs. Then there are posh
flats which fetch a rent of Rs. 2500.
Suppose you take their number as
only 500, the monthly rent would be
Rs. 1250 lakhs. So, the total comes
to Rs, 62'50 lakhs per month. If this
thing is not allowed to go into the
expense account and if it goes into
the salary of those executives, Gov-
ernment will get half of it, i.e. Rs.
31-25 lakhs in the shape of income-
tax. Suppose Government takes up
the construction of 12,000 houses. I
am talking of the low income group
from whom you can charge a rent of
Rs. 25 to Rs. 50. The cost would be

Rs. 10,000 per house. So, if you
construct 12,000 houses every year,
it comes to Rs. 12 crores. There is no

proper coordination and planning and
so the land prices are increasing. 1
do hope it is time for the Home Mi-
nistry, the Housing Ministry and the
Finance Ministry to sit together, co-
ordinate their views and come with
a plan by which the housing in the
private and public sector would in-
crease,

Shri Harish Chandra Mathur (Jal-
ore): Do Government realise that
they are giving pride of place to the
black-money and unaccounted money?
How does this fit in in their pro-
gramme of soclalism? No respecta-
ble and honest person, even if he
earns Rs, 2000 a month, can afford
to purchase a single plot, a small
plot, for a small house either in the
Diplomatic Enclave or Mathura Road.
But you give this exclusive mono-
poly only for those people who have
black money. How do you fit it in
with your policy of socialism?

Shri D. C. Sharma (Gurdaspur):
What steps have Government taken
so far to stop racketeering in the price
of land and profiteering in the rents
of houses, because both these things
are inter-linked?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): Sir, in 1841, the population of
Delhi was 7 lakhs. It was doubled
by 1951 and in 1861 it had increased
‘by 350 per cent. It is now of the
order of 235 lakhs. Within 20 years,
1 do not think such a thing has hap-
pened anywhere in the history of
any of the cities of comparable dim-
ens.on, not certainly in the cities
which were mentioned by Mr. Heda
in his opening speech; nowhere else
the country was faced with a cata-
clysm of the nature and dimension of
partition and secondly a growth of
the urban population on the scale
which we witnessed in Delhi. We
made a survey of this population and
found that 82 per cent of them have
income of less than Rs. 250 per month
and 12 per cent between Rs. 250 and
Rs. 500. Therefore, 94 per cent of the
people earn less than Rs. 500 per
month. The question is how are we
going to solve their housing probiem
in the modern context, taking into
consideration the individual amenities
to be provided in accordance with the
modern socia] conscience and second-
ly the requirements of a large urban
organisation of this type, which is the
metropolis of this nation.

1 hope Mr. Heda will not shed any
tears nor do I think any other hon.
Members would feel deeply concern-
ed about the 2 per cent whose income
is above Rs. 1000. Between Rs, 500
and Rs. 1000 the percentage is 4 per
cent. The question I must answer to
the satisfaction of the House is what
is Government doing for the amelio-
ration of the housing difficulties of the
94 per cent of people. Faced with
this problem, either we have to allow
building indiscriminately all over and
in the process allow profiteering to
be made by profiteers in land or do
something else. The first decision that
had to be done was what sort of con-
struction are we going to allow in this
city. You are aware, Sir, and Mr.
Heda himself has referred to that
question that wherever any addition
is made to the urban areas, it takes
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the form of suburbs. You cannnot
take each individual suburb, but all
the suburbs must fit into a larger
plan. This is what is called the mas-
ter plan. Therefore, the first neces-
sity was tg frame a master plan, [ du
not think Mr. Heda was justified in
talking lightly—I noticed a sl.ght ele-
ment of disparagement in his tone—
about master plan. A master plan
is absolutely necessary. Everyone
must know where a particular type
of bujlding js going to bz permitted,
how the city is going to dewvelop. So,
the master plan had to be framed,
formulated and publicised. That has
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been done. After that, every other
construetion must conform to what
has been formulated in the master

plan.

Then the question arises—I think
Mr. Heda himself answered it and I
shall be answering the question which
has been raised both by Mr, D. C.
Bharma and Mr, Mathur—how is pro-
fiteering to be eliminated from this?
How are we to control it? What is
going to be the controlling mechan-
ism? Now, assuming that we had
allowed free play to the economic
forces te impinge upon the land, upon
the Master Plan, there is no doubt—
I do not think anyone in this Honse
is geing to doubt it; certainly not Shri
Heda, nor Shri Mathur nor Shri
Sharma—that the price of land would
certainly have soared high. If land
had to be made available to these 94
per cent of the people, then the com-
munity through the Government had
to bear a certain portion of the eost
of acquisition and development of the
land. That had to be done. Could
we then allow acquisition in certain
areas and free enterprise in the other?
That would also have affected the
implementation of the Government
plan. Therefore, Government had to
shoulder the responsibility of acquir-
ing all the land that was necessary
for the purpose. That was an inevi-
table decision, and the Government
reached the decision that all the
land had to be acquired by Govern-
ment.
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[Shri Hajarnavis]
17.31 hrs.

(Mg, DEPUTY-SPEAKER in the Cha.r)

First of all, we siarted with 8,000
acres of .and. Now, it has been in-
creased to 14,00 acres of land because
we found that 8,000 acres of land with
which we siarted was insutficient.
Even 1:,000 acres of land, we find, is
insuflicient.  Then, the plan concern-
ing the &,000 acres of land was formu-
lated in March 1961 and then we
an.ounced, ambitiously I think—a
liitle rashly, perhaps—that 2,000 plots
would be availab.e in October 1961.
Now, they were not available, becausc
it was impossible to do it in such a
short time. Since we began the pro-
cess of acquisition and development in
March, 1961, it was impossible to have

prepared 2,000 plots for occupation
by people by that time, Certainiy,
that has nct bcen done. It is our

practical crper.ence, and if anyone
thinks or says that a lesser period
than what | am going to mention just
now js sufficient, he does pot know
the nature of the problem.

Two seasons are absolutely neces-
sary after the land is taken up. The
land is now being taken up for deve-
lopment. Then, what do we do for
the T2 per cent and 14 per cenl pro-
ple? Firstly, there is a populaton
which at present lives in, what is
called, jhuggies and jhompris. They
have the first claim upon the land.
They have got to be provided first.
It is estimated that we have got to
make available 50,000 p'ots for this
purpose. 25,000 are peop’e who live
permanently in Delhi and 25,000 are
migrating—they come and go, as we
find elsewhere., What we intend do-
ing is, first providing for the migrat-
ing population. We will provide
them plots of 25 sq. yards of land
together with services, namely, water,
conservancy, street lights and com-
munications. For the other 25000 we
will provide plots of 80 sq. yards.

The cost of this, of course, cannot
be recovered from the persons to
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whom these p ots are provided. That

iIs where the ceonomuc respons blity
of the Goveramen. comes in.  Now,
out 0. these 30,000 pluts, we have pro-
vided 7,4b5 campiug sites of 25 sq.
yards and anothor 7,035 campiag sites
wil] be ready by Juae 1964, Tne re-
maining 10,000 are p.ogrossivay ex-
pected to be allot.ed by March 1966.
As rogards 80 sq. yards plots, 4,720
plols are nuw ready, out of which
3,565 have already been allotted. An-
other 612 plots wi'l be ready by June
1964 and the balance 15,000 wili be
progressively ready by March 1966.

Now the throwing in of the plots
in the market has begun and the pace
is bound to accelara.e. I have already
apologised and suld that the dale
which we have sct out was an un-
realist ¢ one und we could not con-
form to it. But now we are doing it
with spced, and the speed will in-
crease as we go on.

As against this, therc are private
co onies. Under the various cclon es
there are 12,000 plots which are va-
cant. Out of the wunauthoris:d
colonies, 20,000 plots are vacant. They
have not been built upon. Now, let
us assume that we had given certain
plots of land to private entreprencurs.
Were they interested in giv'ng at eco-
nomic rates, at economic value, hous-
ing facilities for these 84 per cent
people?

It has been said that sanctions are
not forthcoming. 1 have ascerta ned
the position. There may be a casc
or two, or there may be a few cases
in which there has been avoidable
delay. But, then, there is no town,
no municipal corporation, which dous
not sit over and cause unnecessary
de'ay in some cases. That happens.
Perhaps, g good deal of improvement
could be effected in the matter of
sanction by the municipal corporation
or other authorities. But there is one
thing which I might say at th's stage,
through you, Sir, to the House and to
the people who are desirous of build-
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ing in Delhi. In order that plans
shiould be sunctioned quickly, it s
absolutely  necessary that they
should have been drawn by compc-
tent people, by peop e who know the
requirements of house building. Many
of (hese plans are drawn by people
who are no. acquainied with modern
house building. They are not grehi-
tects with the result that there are
muny .mportant cmissions in the plans
and so they are rejected. 1 entirdy
agree tha! the cofficers in charge of
his should be very helpfu] and they
should noint oul to the people con-
coracd what the omissions are and
how they coud be rectified. If i had
m: way, ] would ceriainly ask the
person it charge that he should send
for the porson and tell him what the
defect; in his plans are and how they
could be rectficd. Tha! is one of the
wavs in which he could certainiy be
helpful.

But I am quite satisfied that these
15,000 and 20.000 plots arc not vacant
bocause they are unable tp bui'd; i
is. as Shri Mathur has pointed out in
his quost'on, the desire for muoney
Thay are irying io hold thesc plots
<0 that thev can gel large unearned
‘n cme.  Therefore, coming back to
where T had started, this has to be
avrided. In order to avoid this, it
is abso'utely necessary that all iand
hat had to b~ dis‘ributed, at least for
the 94 per cent of the people, has to
be a~gured bv Government, has ‘0 be
developed bv Government and has to
b2 made avai'able to them at subsi-
dised rates.

Shri Heda had certain difficulties
about understanding how the rescrve
price of the plots is worked out. Here,
I am going to give him some calcu-
lation.

Mr. Deputy-Speaker: It is time
now. The hon. Minister has to con-
clude.

Shri Hafarnavis: He himself has
admitted that out of the land acquir-
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ed, only 40 per cent js available for
residential purposcs because we have
got to provide roads, schools, parks
and hospitals. A!l that has to be
given to and by the community. Now,
it may be that the land was acquired,

the whole piece of land . . .
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Mr, Deputy-Speaker: This is a

iialf-an-Hour Discuss.on.

Shri Hajarnavis: I will
five minutes.

finish in

Mr. Deputy-Speaker: The papers
may be laid on the Table. This 15 Just
a Half-an-Hour Discussion, -

Shri Hajarnavis: If you will per-
mil me, I wil. speak for five minu.es
and the rest of the thing may be laid
on the Table.

The cost of acquisition is Rs. 4 to
7 per sq. yard; the cost of develop-
ment is Rs. 7; then the cost of deve-
lopment comes to about Rs. 11 to
Rs. 14 and then if we leave ovut 60
per cent, it comes to about Rs. 29 to
Rs. 37 per sq. yard in smaller plots
and Rs. 26 to Rs. 33 in larger plots.
Unfortunately, I have no time to go
over at length as I intended to. But
there is one thing that | mighl say
that now we are throwing in more
and more p ots gnd the prices is vom-
ing down. On every Sunday, on
every holiday, we hold sales. It has
been found that start'ng with Rs. 100 .
it has now come to Rs. 59. Compare
this with the comparable private plots
which fetch from Rs. 150 to Rs. 50.
I am quite sure, as more and more
plots become gavailable, the price is
bound to decrease. What is necessary
is—we are alive to this responsibi-
lity—and what is essential is that
more and more plots should be deve-
loped quickly and should be made
available. That is our concern.

Shri Harish Chandra Mathur: But
the posh locality will continue to be
the monopoly of the black money.
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Shri Hajarnavis: So far as posh
locality is concerned, I would say,
they are very few. Once in a while,
they are pu. to auction and I scrious-
ly want to know, if a person ungrudg-
ing y intends to pay because he fan-
cies that particular site, that particu-
lar loeation . . .

Shri Harish Chandra Mathar: It
is everybody's fancy.

Shri Hajarnmavis: All the profit
that ijs made goes into a fund which
has been created to provide subsidies
for the poor houses. There is nothing
wrong with that.
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Shri D. C, Sharma: What about the
rents?

Shri Hajarnavis: About the rents,
there is the Delhi Rent Coatrol Act
which takes care of the . . .

Mr. Deputy-Speaker: 1 think, you
need not go into that question The
Half-An-Hour Discussion is to be for
half and hour only. The House stands
adjourned.

1748 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 18, 1963 /Agrahayana 2T,
1885 (Saka).
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CoLUMNS
ORAL ANSWERS TO QUES-
TIONS 5037-75
S.Q. Subject
No.
607 International Union of
Forest Rt.scardl Organlsa-
tions . . 5037-40
608 Indonesian A1r Rcstnc-
tion on Air India . 5040-43
610 Agricultural Production . 5043-51
611 Delhi-Lucknow  Direct
telephone link . . 5052-53
612 Multipurpose food . 5053-58
613 New Shipping Companies 5058-60
614 Tubewells Iying idle 5060-65
615 Chemicals lying unutili-
sed . : : . 5065-69
617 Micro-wave trunk tele-
phone . . . . 5069-T71
618 Inter-Governmental Mari-
time Consultative Organisa-
tion . . . . 5071-72
620 Rice Procurement Pro-
gramme . 5072-75
WRI'I'TEN ANSWERS TO
QUESTIONS $075—S161
5Q.
No.
609 Telegram Service . 5075=76
616 Protection of acrodromes  $076-77
619 Delhi-Asansol Coaxial
Cable . . . 5077
621 G.T, Road . 507778
622 ILA.C, Planes . 5078
623 Probe into Wakot(s
flight 5078-79
624 Defence Labour Banh so8o
625 Money Order forms 5081
626 Rotting of wheat . 5081
6a7 W-rking groups on Co-
operatives . . soB1-82
628 Prorection of wild life  5082-83
629 Tankers in coastal trade 5083
630 Fodder banks 5083-85
631 Theft of love birds . 5085
632 Godown and handling con-
tract at Bombay Port 508586
633 World Food Congress S086-87
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CoLumns
WRITTEN ANSWERS TO
QUESTIONS—contd,
U.5.Q. Subject
No.
1735 Indian Telephone Indus-
tries staff quarters . 5087-BR
1736 West Coast Road, Kerala 5088
1737 Light-house at Badagara. 5089
1738 Night air mail from Dum
Dum to Nagpur . . s089=90
1739 Bridge on Sindh . Joso
1740 Birla Nagar Station 5091
1741 Rail connection between 091
Gung and Shivpuri
1742 Gwalior- Sh:vpun Rail-
way Line 5001-92
1743 Railway fnc:l:ucs in Nor-
thern districts of Bhind 5092
1744 Assistance to Axnculm
rists . 5092-93
1745 COmplmnu asmmt le-
ways . 5093-95
1746 Halt amionn Ramlmn 5004
1747 Luclmow-Sulunpur-]nun-
pur line . 5094-95
1748 Bridge over Kmhm . 5095
1749 Rud:menury Inter-lock-
ing . 5095-96
1750 Railww station at ‘Rudnm.
. 5096
1751 Dorrll.kal Khammameth
Railway line . . + 5096-97
1752 Tobacco  cultivation in
Andhra Pradesh . . 5097
1753 Jet service to Madras 5097
1754 Telex Cammun:anon
system in 5097-98
1755 Telephones in Madns . 5098-99
1756 Public Clll Omce at
Arni . 5099
1757 Telephone connections . §099-5100
1758 Fist-Day postal covers . 5100
1759 Bibiwala Railway Station §100-5101
1760 Post Offices . . . s101
1761 All India Hill Develop-
ment Seminar . . S$101-5102
1762 Black marketing in Sugar 5102
1763 Black market in Railmy
tickets . " i $102-03
1764 Bridge near Kalpi 5103
1765 Phonogrammes 5103-40
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q. Subject
No.

1766 Godown-cum-cattle sheds

1767 Labour  Cooperative
Socicties . . )

1768 Nationalisation of Rail-
way lines . : .

1769 Disposal of complaints
against Railways

1770 Railway stations in Kerala

1771 Fertilizers for West
Bengal . . i

1772 Production of bananas

1773 L.I.C. investments in
Mortgage Banks . .

1774 Gir lions

1775 Development of ml sccds

1776 Postmen in U.P.

1777 Work-load of rural housc-
wives .

1778 Indian Vctermar) R-.u-
arch Institute, Izatnagar.

1779 Post  and Telegraph
Offices in Kathmandu

1780 Fishermen

1781 Cargo motorships .

1782 C.T.O., Delhi

1783 Telegraph Offices .

1784 Class I Officers in P&T,

1785 Releprinter supervisors .

1786 Rayanapadu leway bm-
tion .

1787 Welfare of wtaktr scc-
tions of village com-
munity .

1788 Mecrut city leway Sta-
tion o

1789 Sugar gquota for Dcnu

1790 Cyclonic storm near

ras

1791 Rail-cum-Road bndgu
on Chakki and Beas

1792 Railway  Book stalls

1793 Madras-Madurai Shuttle
Air Service . . .

1794 Roads and bridges in
Mysore . . .

1795 Fertilizers

1796 Railway workers .

1797 Telegraph Offices . .

1798

HillCompcnsatory Allow-
ance

. . . .

[DarLy Digesr]
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5104
5105-06
5107

5108-09
5109

5110

St1o-11%

SI11-12
sI12-13
5113
S1I3

s714
Si14-1%

5115
5115-16
5116
S116~17
5117
SIIB
5118-19

5119-20

5120—22

5122
5122-23

512324

5124
5125

5125-26

5126-27
5127-28

5128
5128-29

5129-30

- §312
CoLumns
WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject
No.
1799  Uniforms for L.A.C.
Pilots . g g S130-31_
1800 Platforms at stations on
S.E. Railway 5131
1801 Supply of sugar and
wheat 10 Punjab £131-32
1802 Telephone Revenue Offices 5132—34
1803 Local Trains in Bombay 5134
1804 Theft of explosives 5134
1805 Telephone service in
Balaghat 5134-35
1806 Trade in foodgrains 5135
1807 Additional  cane  price
payable 1o growers S135-36_
18508 Plantation of Casurina and
Eucalypius Trees . £136-37
1oy PO, Bulding, Konayam 5137
1510 Vivekananda Bridge,
Calcutta . . 5137
1811 Box wagons . . 5137-38
1812 Ernakulam Juncuon . 5138-39
1813 Theft of telephone  wire 5139
1514 Eradication of catle
discase . . 5140
1815 Production of wool 5140
1816 Jetsar Agricultural Farm 5141
1818 Co-opcrative Sugar Mills
in Madhya Pradesh S141-42
1819 Promotions in Railways . 5142
1420 Postal Life Insurance $143-44
1821 Post Office Insurnncc}-und
Rules . 5144
1822 Tostal Lifc Insurance 5144-45
1823 P.& T, quarters . . 5I45-46
1824 Baroda Aerodrome. 5146
1825 Congestion at Raj Kharsa-
wan Railway Station 5146—47])
1826 Train-truck collision .  s5147-48
1827 Urs Fair at Ajmer 5148-49
1828 Postal Savings Bank Fraud s149-50
1829 Burnt mail bags . . 5150
1830 Tankers of New Oil
Shipping Compeny -~ .  s5150-51
1831 Congervancy Department SISI
1832 Use of Hindi in N.E.

Railway . . ]

5151-5
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CoLuMNS
WRITTEN ANSWERS TO PAPLRS LAID ON THE
QUESTIONS—contd, TABLEL . . . .
U.5.Q. Subject (1) The Merchant Shipping
No. (Examination of Engincers in
Ethe Merchant Navy) Amend-
1833 Milk Schwemes in Bular . 5152 ment Rules, 1963 published in
’ Nuatification No. G.5.R. 1805
1834 Central Cooperative Banks tdated the 23rd  November,
in Bihar . . . 5152 £1963, under sub-section (3)
. of section 458 of the Merchant
1835 Commemoration Stamp . 513 Shipping Act, 1958.
i 2 Wi -
1836 Agricultural Production . 5153 2) Annual Report of the Hind-
1837 Co-operative  Movement austan  Shipyard Limited,
in Bibar 5153-54 New Delhi, for the year
. %1962-63, along with the
838 T.0. & P.CO. at Audited Accounts and the
Loonkaransar . 5154 comments of (I]hc Comptroller
i Zoral: and Auditor General thereon, - -
1839 Rice ql.mu for Eeein SIS_S under sub-scction (1) of sec:
1840 Rly. accident ncar Bombay §155-56 tion 619A of the Companies
1841 Majhola Halt Swation 5156 -Act, 1956.

3 » 4 o -
1842 Postal raes 5156-57 (3) A copy each of the following
1843 Rctired Railway officials Orders under sub-section (2)

in commercial concerns  §157-78 of section 31 of the State of
i ) Nagaland Act, 1962:—
1844 Condivons of service of o
employces 5158 () The Nagaland (Removl
ailw s in Kerals ol Difheulties) er, 1963
ibes ‘Rallwmy: ines in Ronilw SE58229 published in Notification
1846  Central Warchousing N G.S.R. 1620 dated the
Corporation . 515960 12th October, 1963.
L 3 2
1847 Pension Scheme §160-61 Wi) The Nagaland (Removal
1848 Railway Unions 5161 of Diffjculues) Order No.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC

(i) Shri Hem Barua called the
attention of the Minister ol
Petroleum and Chemiculs to
the recent breakdown in the

Gauhati Refinery duc to
trouble in the watcrpumping
station.

The Minister of Petroleum
and Chemicals (Shri Huma-
yun Kabir) made a statement
inregard thereto,

(11) Shri G.G. Swell called the
attention of the Prime Minjs-
ter to the reported cntry of
400 Naga hostiles into Burma
through Manijpur on their
way to East Pakistan,

The Prime Minister (Shri
Jawaharlal Nehru) made a
statement in regard thereto,
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2 uf 1963 published in Noti-
ficauon No. G.S.R. 1847
dated the joth November,
1963.

(#ii) The Nagaland (Removal
of Ditlicultivs)  Order No,
3 uf 1963 published in Noti-
fication No. G.S.R. 1848
dated the joth November,
1963,

(4) A copy of the Nellore Rice
(Export Restriction) Order,
1963 published in Notification
No. G.S.R. 1879 dated the
6th December, 1963, under
sub-section (6) of section 3
of the Essential Commo-
dities Act, 1955.

(5) A copy ecach of the follow-

ing Reports under sub-section
(1) of section 619A of the
Companics Act, 1956:—

(i) Annual Report of the
Hindustan Teleprinters
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Limited, Madras, for the
year 1963, along with the

Audited Accounts and the
comments of the Com-
ptroller and Auditor-General
thereon.
1) Annual Re, of the
(lzxdian Tdephgr?eu Industries
Limited, Bangalore, for
the year 1962-63, along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor-General
therean,

Labour Welfare Fund for
the year 1962-63.

BILL UNDER CONSIDBRA-
TION .
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msmvN otml;l;ﬁ.m the
i t
Snwnﬂﬁdq)emﬂHm(Cone
tinuance) Bill be taken into
emaideration. The

sies Wwas Dot oemel

Shri Harish Chandra Heda
raised a half-an-hour dis-
cussjon on points arising
out of the answer given on
the 4th December, 1963 to
Starred Question No. 354
regarding  land prices in
Delhi.

The Mmuter of State in the

(Shnm’%iunuhl) replied

AGENDA FOR WEDNESDAY,
DECEMBER 18, 1963/
AGRAHAYANA a7, 1885
(SAKA).

Purther consideration of the
Pm\rentl‘;'c m tion (Con.
tinuance m
thereof.
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